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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, AT PUNE
ORIGINAL APPLICATION NO. 69/2025 (WZ)

CA SAIPRASAD MANGESH KALYANKAR ... APPLICANT
V/S

THE SARPANCH GRAMPANCHAYAT
BANDA AND ORS. ...RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2 i.e.
THE YUGEN INFRA PRIVATE LIMITED
I, Mr. Rohtash Tayal, Aged 48 Years, Occupation- Business,
Residing at 205, 3™ Floor, Block’ A/2, Indraprasth Enclave, Sector 17,
Dwarka, P.O. NSIT, Dist. South West, Delhi — 110078, the Director of the
Respondent No. 2 Company, i.e. The Yugen Infra Private Limited, is filing
this Affidavit in Reply to the Original Application for bringing on record the
true and correct facts of the subject matter. I shall not be deemed to admit

anything, save and except whatever specifically stated hereinunder:-

1. At the very outset, the Rgspondent No. 2, i.e. the answering Respondent
denies all the contentions and averments made by the Applicant in the
Original Application No. 69/2025 filed under the provisions of Section
14, 15, 18(1) and (2) and 20 of the National Green Tribunal Act, 2010
same being false, baseless and frivolous and are denied by the Respondent

No.2 in toto, unless specifically admitted herein.
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2. 1 say and submit that, the present Applicant has preferred an Original

Application No. 69/2025 arising out of the issues of felling of trees in the

village Banda, Sindhudurg District, Maharashtra.

3. I and submit that, the present answering Respondent is the Project
Proponent, who is crying out a plotting project on the land bearing Survey
No. 218/1, 218/2 and 218/4 admeasuring 29.77 Acres (in total)by
obtaining all the necessary legal permissions. It is pertinent to note that,
the present answering Respondent is concerned witﬁ the lands bearing
Survey No. 218/1, 218/2, 218/4 and 172/2 and has no any relation with
the lands bearing Survey No. 171/1B, 174/1B, 174/2, 174/3, 2371,

166/1A, 175/1 and 166/3 as alleged by the Applicant.

PRELIMINARY OBJECTION:-

4. I say and submit that no cause of action has arisen under the National
Green Tribunal Act, 2010 and more specifically under Section 14 and 15
of the said Act as has been sought to be alleged by the Applicant herein. I
say and submit that, no illegal felling of trees has been undertaken by the
Respondent No. 2 and therefore at the very outset, the contents stated in
the Original Application are false and frivolous and therefore the Original

Application ought to be dismissed for lack for cause of action.




PARA WISE REPLY:-

. I'say and submit that, at the outset, the paragraphs providing information
about the Applicant and the Respondent No. 2 (i.e. the answering
Respondent) are false and sham. F urther, the present Applicant is neither a
social worker, nor a social activist or environmentalist and is not
interested in protection and preservation of trees. The present Applicant is
known for filing false complaints and harassing entities trying to develop
the areas in and around the village Banda, with the sole intention of
garnering monetary benefits from such developing entities and therefore
the answering Respondent puts the Applicant herein for strict proof in
respect of his social activities for preservation .and protection of
environment. Furthermore, the Applicant has blatantly alleged that the
Respondent No. 2 has “fallen above 500 trees illegally” and therefore the
Applicant is put to strict proof thereof, as no such illegal felling of trees

has been undertaken by the present answering Respondent,

. I say and submit that, the contents in respect of paragraph 1 of the
captioned application are a matter of record and therefore the present

answering Respondent does not wish to comment on the same,

. I say and submit that, the contents in respect of paragraph 2 of the
captioned application are false and incorrect and therefore denied by the

answering Respondent in toto. I say that, the application filed by the
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not undertaken any activity against the environment and therefore no any

loss has occurred to the environment on account of actions of the

answering Respondent.

I say and submit that, the contents in respect of paragraph 3 of the
captioned application are false and incorrect and theréfore denied by the
answering Respondent in toto. I say and submit that, the village Banda
falls into Eco-Sensitive Zone, as notified by the Government of State of
Maharashtra vide notification dated 04/06/2014, bearing No. WLP-
0314/PRA KRA.91/F-1, contrary to the submissions made by the
Applicant that the village Banda falls into an Eco-Sensitive Area. Further,
the answering Respondent herein has not undertaken any illegal felling of
trees in any Eco-Sensitive Areas of Western Ghat and therefore the
question of invoking the jurisdiction of this Hon’ble Tribunal does not

arise.

I say and submit that, the contents in respect of paragraph 4 of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. II say and submit that, the answering
Respondent is not involved in any felling of trees with the Respondent
No. 3. Further, the answering Respondent is not involved in construction
of any infrastructure project in any of the Eco-Sensitive Areas of the

Western Ghat, as alleged by the Applicant herein.
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10.I say and submit that, the contents in respect of paragraph 5 of the

11,

captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. Further, the answering Respondent states
and submits that, the answering Respondent has duly transferred an area
having length of 245 meters and width of 4 meters, situated at Survey No.
218/1, an area having length of 1414 meters and width of 4 meters,
situated at Survey No. 218/2 and an area having length of 607 meters and
width of 4 meters, situated at Survey No. 218/3, in favour of the
Respondent No. 1, i.e. the Grampanchayat Banda, for it to be used as a
public road, as the maintenance of public roads is the responsibility of the

concerned local authority.

I say and submit that, in respect of the felling of trees, the answering
Respondent has obtained all the requisite permissions, vide certificate
dated 06/12/2024 and permission letter dated 14/12/2024, from all the
concerned authorities and has only thereafter cut the tr;:es permitted by the
authorities. Further, the permissions have been duly obtained in
furtherance of an application submitted by one Mr. Mandar Chandrakant
Kudav, who is a local resident of village Banda and an employee of the
answering Respondent. Furthermore, the area in question was of the
lawful ownership of the answering Respondent and therefore the question
of seeking the consent of the co-owners does not arise. Moreover, the area
of the ownership of the answering Respondent has been demarcated and a

plotting layout has been sanctioned thereupon. The allegations in respect
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of the entries as to the number of trees recorded on the 7/12 extract are a
concern of administrative process and therefore the answering Respondent

does not wish to comment on the same.

12.1 say and submit that, the contents in respect of paragraph 6 of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. Further, the internal roads are being
constructed in order to access the aforesaid sanctioned plots, owned by the
Respondent No. 2 and the internal road shall be maintained by the
Respondent No. 1. Furthermore, as no trees have been cut illegally, the

question of imposing penalty does not arise.

13. I say and submit that, the contents in respect of paragraphs 7 and 8 of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. Further, the answering Respondent has
neither undertaken any activity in the Eco-Sensitive Area which has been
prohibited nor has it failed in abiding by the directions issued by the
Government of India, Ministry of Environment and Forests, in respect of
permitted activities in the Eco-Sensitive Zone. Furthermore, the green
cover throughout the region majorly comprises of cashew trees, which fall
under the category of wild trees, as informed by the authorities to the
answering Respondent and therefore the claim of the Applicant that
village Banda has huge piantatio_n of trees looking like a forest is false,

baseless and frivolous.




14.1 say and submit that, the contents in respect of paragraph 9 of the

captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. The answering Respondent has undertaken
merely a plotting project and has therefore obtained the required Non-
Agriculture permissions from the requisite authorities. Further, the area of
the project is 30 Acres, contrary to the allegations made by the Applicant
in respect of it being of 350 Acres consisting of a goal course of 50 Acres.
It is pertinent to note that, the sanctioned plotting layout is for residential
purpose and being a mere plottiﬁg project the question of constructing,
buildings, hotels, restaurants and golf course has no any relation with the

actual facts and circumstances of the matter.

. I say and submit that, the contents in respect of paragraph 10 of the

captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. The answering Respondent states that, as
alleged, no any transactions have been under taken by the answering
Respondent or any of its directors in or about August 2024 and on or
about 25/02/2025, in favour of the Respondent No. 1, for public road of

the Respondent No. 3.

16.1 say and submit that, the contents in respect of pﬁragraph 11 of the

captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. The answering Respondent states that, the

Grampanchayat Banda is not the nodal authority to authorize construction
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of the road and the internal roads are a part of the sanctioned plotting
layout and therefore the contentions of the present Applicant that no
resolution has been passed by the Gramsabha are baseless and without any

merit,

17.1 say and submit that, the contents in respect of paragraph 12 of the
captioned application are false and incorrect and the;efore denied by the
answering Respondent in toto. The answering Respondent states that, the
present Petitioner has leveléd allegations against the Respondent No. 2,in
respect of cutting of near about 500 trees without any merit or base and
only on the basis of his expectations (apprehension) and therefore the
answering Respondent puts the ‘Applicant to strict proof thereof. It is
pertinent to note that, as the answering Respondent has not -undertaken
any illegal cutting of the trees, the question of imposition of fine does not
arise. Further, the concerned forest authorities have undertaken the survey
of the area twice and have not once recorded any illegal felling of trees in

either their Panchnamas or their reports.

18.1 say and submit that, the contents in respect of paragraph 13 of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. The present answering Respondent has
undertaken no blasting in any part, as alleged by the Applicant and neither

is the process of cutting of trees a continuous process. The answering
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Respondent hereby puts the Applicant to strictly prove the allegations

leveled against the answering Respondent.

19.1 say and submit that, the contents in respect of paragraph 14 of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. The present answering Respondent humbly
submits that the village Banda does not fall under an Eco-Sensitive Area
and the same is limpid from the notification dated 04/06/2014, issued by
the Government of Maharashtra, through its Department of Revenue and
Forest, bearing No. WLP-0314/Pra. Kra. 91/F-1. Further, the allegations
leveled against answering Respondent in respect of cutting of thousands
of trees are baseless and therefore the answering Respondent puts the
Applicant to strict proof thereof. It is pertinent to note that, the allegations
are made simply on the basis of frivolous apprehensions of the Applicant
and no other and therefore the same cannot be held against the present
answering Respondent. It is noteworthy that, the Tree Authority and the
Tree Officer are responsible for ensuring plantation and maintenance of
trees and in furtherance of same they have duly conducted the surveys and

submitted their reports, without any mention of illegal cutting of trees.

20.1 say and submit that, the contents in respect of paragraphs 15 and 16 of
the captioned application are false and incorrect and therefore denied by
the answering Respondent in toto. The answering Respondent submits

that, the answering Respondent is the owner and possessor of an area




2L,

admeasuring 30 Acres and therefore, as also admitted by the Respondent
No. 7, i.e. MPCB and noted by the Hon’ble Tribunal in its order dated
28/07/2025, in the captioned Original Application, “there is no
requirement of EC (Environmental Clearance) in thié case, development
of the property being less than 50 Hectares.” Therefore, it is pertinent to
note that, the present answering Respondent has caused no breach prima-
facie, while undertaking plotting project and thereby no violation of
Article 21 of the Constitution of India has occurred, as alleged by the
Applicant. Further, the present answering Respondent reiterates that, it
has not undertaken digging or blasting of any kind and therefore the
question of being fined or penalized does not arise. Furthermore, the
submissions in respect of great damage to the envirorﬁnent in and around
a 10kms radius of villages Banda and Galel are utterly baseless and
without any merits. It is noteworthy that, throughout the allegations
leveled against the answering Respondent by the Applicant are delusional

and have no any consensus with the facts and circumstances of the matter.

I say and submit that, the contents in respect of paragraph 17 of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. The answering Respondent most humbly
submits that the multi-disciplinary issues of loss of environment as
alleged by the Applicant are fruits of his own imagination and have no

any relation with the factual circumstances and ground reality.
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22.1 say and submit that, the contents in respect of the Synopsis of the
captioned application are false and incorrect and therefore denied by the
answering Respondent in toto. Tﬁe answering Respondent states that, the
answering Respondent is merely in the ownership and possession of
Survey Nos. 218/1, 218/2, 218/4 and 172/2 and therefore, has no any
relation with the Survey Nos. 171/1B, 174/1B, 174/2, 174/3; 237/1,
166/1A, 175/1 and 166/3, contrary to what has been alleged by the
Applicant in the captioned application. Further, the same has also been
sworn by the Respondent No. 7, i.e. the MPCB, in its Affidavit in Reply,
based upon the independent survey undertaken by the Respondent No. 7,
ie. the MPCB. It is pertinent. to note that, the present answering
Respondent has not indulged itself in any violations alleged by the
Applicant and therefore the captioned Original Application is not
maintainable against the Respondent No. 2, i.e., the present answering
Respondent, per-se. Furthermore, the present Applicant has grossly
misrepresented the facts of the matter-in-hand and with the sole intention

of harassing the present answering Respondent.

23.1 say and submit that, the contents in respect of the Grounds relied upon in
the captioned application are delusional and are therefore it is contended
by the answering Respondent that they sham and baseless. It is pertinent
to note the answering Respondent has not violated the provisions of any
law and has caused no any damage to the environment, Further, the

plotting layout has been duly sanctioned by the District Collector,
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Sindhudurg and therefore the allegation on not obtaining permissions
from revenue authorities has no consensus with the facts in hand.
Furthermore, as no illegal felling of trees has been undertaken, no any
environmental compensation can be imposed upon the answering

Respondent.

FACTS IN BRIEF:

24.1 say and submit that, the answering Respondent is a real estate and
development business company and is known for creating sustainable and

eco-friendly living spaces, across India.

25.1 say and submit that, a notification dated 04/06/2014 was issued by the
Government of Maharashtra, through its Department of Revenue and
Forest, bearing No. WLP—0314/fra. Kra. 91/F-1, wherein 2200 villages
across the Western Ghats of Maharashtra were notified to be falling under
Eco-Sensitive Zone. Further, villages Banda and Galel situated in
Sawantwadi Taluka of Sindhudurg District were also notified as falling

under Eco-Sensitive Zone.

26.1 say and submit that, the answering Respondent herein has duly
purchased the lands admeasuring 29.77 Acres (in total), falling under
Survey Nos. 218/1, 218/2, 218/4, situated at village Banda, Taluka
Sawantwadi, Dist. Sindhudurg, vide Sale Deed dated 02/05/2024, duly
registered at the office of Sub-Registrar, Sawantwadi, bearing registration

No. 1009/2024; from its erstwhile lawful owners, i.e., Mrs. Varsha
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Aggarwal and Mrs. Ritu Gupta. Hereto annexed and marked as Annexure
‘A’ Colly is the Sale Deed dated 02/05/2024 and the 7/12 extracts of the

land bearing Survey Nos. 218/1, 218/2, 218/4.

27.1 say and submit that, upon purchase of the aforesaid area, the answering
Respondents gained knowledge in respect of the illegal felling/ cutting of
7 scheduled trees and 16 non-scheduled trees under the Maharashtra
Felling of Trees (Regulation) Act, 1964, undertaken by the predecessors-
in-title, i.e., Mrs. Varsha Aggarwal and Mrs. Ritu Gupta, in Survey No.
218/1 and 218/2, on receipt of notice dated 25/10/2024, issued by the
office of Tree Officer, Sawantwadi bearing registration No. 30/2024-25.
Further, in the said notice, the coﬁtraveners, i.e., Mrs. Varsha Aggarwal
and Mrs. Ritu Gupta, were specifically directed to pay an amount of Rs,
14,000/- (Rupees Fourteen Thousand Only) towards penalty and plant 100
Trees in the monsoon plantation season. It is pertinent to note that, the
predecessors-in-title, i.e., Mrs. Varsha Aggarwal and Mrs. Ritu Gupta
have duly complied with the orders in respect of payment of aforesaid
penalty, for which the Forest Department, State of Mabharashtra, have
issued receipts dated 04/11/2024 and have also planted the required
number of trees and the same have been surveyed by the Tree Officer.
Hereto annexed and marked as Annexure ‘B’ Colly are the copies of the

notice dated 25/10/2024, receipts dated 04/11/2024.




28.1 say and submit that, upon duly purchasing the aforesaid area

admeasuring 29.77 Acres (in total), falling under Survey Nos. 218/1,
218/2, 218/4, situated at village Bénda, Taluka Sawantwadi, District
Sindhudurg, Maharashtra, the answering Respondent sought No-
Objection Certificate from Respondent No.1, i.e. the Grampanchayat
Banda for converting the said land to Non-Agricultural Usage. Further,
upon the grant of the same on 10/07/2024, bearing No. 154/2024/25, the
answering Respondent duly made an application for grant of Non-
Agricultural use permission of the aforesaid lands to the Ld. District
Collector, Sindhudurg. Furthermore, the answering Respondent has been
granted permission/ certificate dated 30/07/2024 from Health Department,
Sindhudurg Zila Parishad, for implementing the said project, by following
the due process of law. Hereto annexed and marked as Annexure ‘C’
Colly is the copy of the No-Objection Certificate dated 10/07/2024, issued
by Gram Panchayat, Banda and the Certificate dated 30/07/2024, issued

by the Health Department, Sindhudurg Zila Parishad.

29. I say and submit that, in furtherance of the above-mentioned application

E
-
\%,

for grant of Non-Agricultural use permission of the aforesaid land, the
Distract Collector’s Office Sindhudurg was pleased to grant Preliminary
Approval vide Certificate dated 22/1 1/2024, bearing Approval No.
RPSND/LT/2024/APL/00038 along with the Sanctioﬁed Plotting Layout

dated 22/11/2024, bearing Certificate No. RPSND/LT/2024/APL/00038

5;\0 the answering Respondent. It is pertinent to note that, the plotting
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layout has been sanctioned on the said lands, wherein 151 plots, totally
admeasuring 62,602.430 Sq. Mitrs are sanctioned. Hereto annexed and

marked as Annexure ‘D’ Colly are the copies of the Preliminary

Approval and the Sanctioned Plotting Layout dated 22/11/2024.

30.1 say and submit that, in the meantime, the answering Respondent had

Sl

made an application dated 04/11/2024 before the Ld. Tahsildar,
Sawantwadi, seeking permission in respect of leveli_ng, making of raw
road and temporary Non-Agricultural permission for storing the road
construction raw material, on account of accessing the plots sanctioned by
the Ld. District Collector, Sindhudurg. Further, vide order dated
14/11/2024, the Ld. Tahsildar, Sawantwadi was pleased to allow the said
application and permit the present answering Respondent to construct a
raw road and use an admeasuring 500 sq. mtrs. for storing the road
construction raw material. Hereto annexed and marked as Annexure ‘E’
is the copy of the order dated 14/1 1/2024, issued by the Ld. Tahsildar,

Sawantwadi.

I say and submit that, a certificate dated 25/11/2024 was issued by the
Talsildar, Sawantwadi, regarding the status of the land, i.e. Survey
No.218/1, 218/2 and 218/4 owned by the answering Respondent, in
respect of its classification as to Class I land and number of trees existing
in the said land. According to the said certificate, the total number of

trees, which are in existence on the said land are as follows:
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a) Jamba — 35 Trees

b) Jambhal — 30 Trees

¢) Kaju (Cashewnut) — 220 Trees

d) Trees on the boundaries — 300 Trees

Hereto annexed and marked as Annexure ‘F’ is the copy of the said

Certificate dated 25/11/2024, issued by the Tahsildar, Sawantwadi.

32.1 say and submit that, the answering Respondent vide application dated
27/11/2024 had applied for cutting of 30 Jamun Trees before the Ld.
Forest Officer, Banda. Further, pursuant to the aforesaid application, a
detailed Panchnama/ inspection was conducted by the Tree Officer, Banda
in presence of two witnesses and thereby submitte;d the report dated
04/12/2024, along with the statement of the representative of the
answering Respondent thereof. Hereto annexed and marked as Annexure
‘G’ Colly are the copies of the application dated 27/11/2024 and the
Panchnama along with the statement of the of the representative of the

answering Respondent dated 04/12/2024.

33.1 say and submit that, in lieu of the aforesaid Panchnama dated
04/12/2024, the Ld. Tree Officer had addressed a letter dated 06/ 12/2024,
wherein he has specifically stated that no law shall be violated on account
of permission being granted to the answering Respondent herein in
respect of the cutting of the 30 Jamun trees. In furtherance of the same, a
certificate dated 06/12/2024 was issued by the Ld. Forest Officer,

,\'\".Q\l ih'i?.‘?,\_;“_-_\ Sawantwadi, pursuant to which the permission dated 14/12/2024, in




34.

35

respect of cutting of 30 Jamun Trees was granted by the Tree Officer,
Sawantwadi, and a condition of planting 30 trees was imposed. Hereto

annexed and marked as Annexure ‘H’ Colly are the copies of the

aforesaid letter and certificate dated 06/12/2024 and permission dated

14/12/2024

I say and submit that, in furtherance of the said permission dated
14/12/2024, the present answering Respondent had cut 30 Jamun Trees
and had duly complied the conditions of the said permission. Further, the
answering Respondent has undértaken cutting of the trees only after
obtaining due permission and solely to the extent of the permission so
granted. Furthermore, the answering Respondent has not violated any
provisions of any law per-se causing environmental degradation on
account of actions of the answering Respondent and therefore the
allegations leveled against the answering Respondent are utterly baseless,

frivolous, devoid of merit and sham.

I say and submit that, the Ld. Collector, Sindhudurg, vide Certificate
dated 21/02/2025 has grantd the final permission and vide Certificate
dated 13/06/2025 has granted the Non-Agricultural permission (‘sanad’)
in respect of area admeasuring 29.77 Acres (in total), falling under Survey
Nos. 218/1, 218/2, 218/4, situated at village Banda, Taluka Sawantwadi,

District Sindhudurg, Maharashtra. Hereto annexed and marked as
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Annexure ‘I’ is the copy of said final Non-Agricultural (‘sanad’) dated

13/06/2025.

36.1 say and submit that, the answering Respondent has solely undertaken
plotting upon the land bearing Survey Nos. 218/1, 218/2, 218/4, as per the
sanctioned plotting layout and no any other activity has been carried out
thereupon, as the project undertaken by the answeying Respondent is

merely a plotting project.

37. I say and submit that, as per the Schedule provided in the Maharashtra
Felling of Trees (Regulations) Act, 1964, when read with section 2(f) and
3(1) of the Act, it is pertinent that the trees provided in the scheduled are
restricted from felling and if so required to be fell, permissions need to be
sought in the same regard. It is noteworthy that, the said schedule lists
‘Jambhul’ Tree, below entry No. 15, relevant in the context of the present
matter, and the answering Respondent has duly obtained the permission
for felling of the same and therefore no any law has been violated per se.
Further, the other trees widely found in the land are of cashewnuts, which
are grown as crop in the Sindhudurg region and therefore it is a common
practice in the area to cut and replant the cashewnuts trees, on a regular
basis. Therefore, it becomes further evident that, the Respondent No. 2,
i.e. the answering Respondent, has duly complied with the provisions of

law,
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38. I say and submit that, the present Applicant has preferred the captioned
Application with the sole intention of harassing the answering Respondent
and garnering money thereof. Further, the allegations leveled against the
answering Respondent are delusional, utterly baseless and lack
substantive verification of the facts from the ends of the Applicant. It is
pertinent to note that, the entire captioned Original Application is vague
and no any proofs have been annexed in respect of the allegations levelled

against the answering Respondent and therefore the same is not tenable.

39.1 say and submit that, in the meantime, the present Applicant had raised
various grievances before the Forest Officer, Banda, against the answering
Respondent, in respect of the alleged illegal cutting of trees. Further,
pursuant to the said grievance applications, the Forest Officer had visited
the project site for carrying out inspection on 03/11/2025. It is pertinent to
note that, the Forest Officer oﬂ 03/11/2025, had duly carried out the
Panchnama/ inspection of Survey No. 218/1, 218/2 and 218/4, i.e. where
the answering Respondent is carrying out the said project, wherein the
lands and trees were inspected and trees were counted and geo-tagged by
the concerned officers. It is evident from the inspection report dated
10/11/2025 that, the answering Respondent has not cut any tree illegally,
as alleged by the Applicant. Further, as aforesaid 23 trees had been
illegally cut by the predecessors-in-title, i.e. Mrs. Varsha Aggarwal and
Mrs. Ritu Gupta and a fine of Rs. 14,000/~ (Rupees Fourteen Thousand

Only) had been imposed upon them, along with the condition of
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plantation of trees and the said fine has been duly paid by the said Mrs.
Varsha Aggarwal and Mrs. Ritu Gupta and they have undertaken the
plantation of trees, as mandated. It is pertinent to note that, the said
inspection report has specifically mentioned that 30 trees have been cut by
the answering Respondent after obtaining due permissions and all other
trees are intact. It is pertinent to note that, at present 636 trees are in
existence rather than 585 trees recorded in the earlier records. Hereto
annexed and marked as Annexure “J” is the copy of the Inspection

Report dated 10/11/2025.

40. I say and submit that, from the facts and circumstances stated above, it is
evident that, the captioned Original Application is frivolous and has been
filed by the Applicant with the sole intention creating nuisance value
litigation and harassing the present ans“‘rering Respondent. Further, the
allegations levelled by the Applicant against the present answering
Respondent are delusional, imaginary and without any basis and therefore
the captioned Original Application deserves to be dismissed and cost be
imposed upon the present Applicant for abuse of law and misusing the

legal machinery.

41.1 crave leave to file additional affidavit in future if found necessary.

/
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Whatever stated hereinabove is true and correct to the best of my ~ knowledge and

belief.

Solemnly affirmed by me at Pune on this 01* day of December, 2025.

Before me

STED

LIK, ADVOCATE
AN (BB eve
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MTR Form Number-6
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265000
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Stamp Duty -
Type of Payment  Registration Fee skl ol i Any)!
PAN No.(Il Applicanle) [ AABCY 73737

Town/City/District

Office Name ~ SWN_SAWANTWADI SUB REGISTRAR Full Name Yugen lnfra Pt Lid

Location SINDHUDURG

Year 2024-2025 One Time Flat/Block No. Sin. 218/1,. 218722, 2184
Account Head Details Amount InRs. [ Premises/Building

K30046401 @ Dy 15185300 00 | Road/Streot i

Q30063301 Reasstration Fee 30000.00 | ArealLocality Sawantwadi

PIN

Lol ICRSL 18

Remarks (If Any)

PAN2=AE SPAYSY ! P-SecondPartyName=VARSHA AGGARWAL etc-

Foce | 3e]Y
Z
5—Hoo
Amount In ousand Three Hu
Total 1,52,15,300.00 | Words
Payment Details STATE BANK OF INDIA \QSE I'MNG BANK
Cheque-DD Details Bank CIN [ Rel No. 00040572024050252893| CPADTSSUS3
Cheque/DD No. BankDatz |RBIDate | 0205/2024-14:34:55 Not Venlied with RBI
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Page 11
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CHALLAN
MTR Form Number.g

MH001465009202425M

BARCODE
Departmeny

gy i Immmm

Date 02/05!2024—13:21:49 Form D
Inspector General of Registration

Stamp Duty

Payer Details
Registration Fee

———
TAX ID
Type of Payment AXID / TAN (if Any)

\-\
PAN No.("Appllcabb) AABCY7373A
 \

Office Name SWN__SAWANTWADI Sus REGISTRAR

Location SINDHUDURG

Full Name Yugen Infra pyt Ld
2024-2025 One Time

FlatBlock No. S.n. 21811, 21812, 218/4
Account Head Details Amount In Rs. PramlsnlBulldlng
\\
0030046401 Stamp Duty

15185300.00 | RoadStreet Banda
—
0030063301 Registration Feq

30000.00 ArelILocality Sawantwadi
|
Town/City/istrict
] PIN o

Remarks (If Any)

PAN2=ABSPA9991 P-SecondPanyName=VARSHA AGGARWAL etc~

Q. 0
—_
15215300.0 oo |
— |
SraCY 1,52,15,300.00 ;
t & <l
FORUSETNRECEVING BANK
ANK OF INDIA
t Details STATE BAN
—— Bank CIN | Ref. No. 00040572024050252893 CPADTSSUS3
Cheque-DD Details . »
Bank Date |RBI Date 02/05/2024-14:34:55 Not Verified with RBI

Cheque/DD No.

- Bank-Branch STATE BANK OF INDIA
- Bank Scroll No. , Date Not Verified Wwith Scroll
il ) o lg%bile No. i 9810152303

Reql: ly. Not valid for unregistere locument.
: i In Sub Reg| office on A
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HCY °clol DAD G
=Irét .
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2 (5)101-1009 Total Defacement Amount
\ 5
te 02-05-2024 04:24:26
Da
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“SALE DEED”
Dt. 02" day of May, 2024.

Valuation Division . 9.4

Government Value 2 Rs. 22,75,31,000/-
Mutually Agreed value : Rs. 25,30,87,500/-
Stamp Duty (6%) : Rs. 1,51,85,300/-
Registration Fees e Rs. 30,000/-

Sale Deed of Agricultural Land situated at Village- Banda within
village Panchayat Area, Tal. Sawantwadi, Dist. Sindhudurg, State-
Maharashtra having 1) Survey No. 218, Hissa No. 1, 2) Survey No. 218,
Hissa No. 4 and 3) Survey No. 218, Hissa No. 2, for Rs. 25,30,87,500/-
(Rupees Twenty Five Crore Thirty Lakhs Eighty Seven Thousand and Five
Hundred Only) for the total area of (H.R.) 11-91-00 (i.e. 29.77 Acres),
which is the subject matter of this Sale Deed and is referred as “the said
property” hereinafter in this Deed of Sale and is more particularly

described in Schedule attached herewith.

The Government Value of the said property is Rs. 22,75,31,000/-
(Rupees Twenty Two Crore seventy Five Lakhs Thirty One Thousand Only)
and mutually agreed consideration amount is Rs. 25,30,87,500/- (Rupees
Twenty Five Crore Thirty Lakhs Eighty Seven Thousand Five Hundred
Only). Hence Stamp Duty at 6% of Rs. 1,51,85,300/- (Rupees One Crore
Fifty One Lakhs Eighty Five Thousand Three Hundred Only ) and Fix
Registration Fee of Rs. 30,000/- (Rs. Thirty Thousand Only), in total Rs.
1,52,15,300/- (Rs. One Crore Fifty Two Lakhs Fifteen Thousand and Three
Hundred only) is paid on mutually agreed consideration amount through €-
Challan,

G.R.N.No. MH001465009202425M on Dt. 02/0%5/2024
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repugnant to the context or meaning thereof be deemed to include their
heirs, executors and administrators) of the One Part;

161
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BETWEEN \6;

MRS. VARSHA AGGARWAL,
W/0. Mr. Vijay Kumar Aggarwal,
Age about 51 years, Occupation- Agriculture,
R/0. 56, New Anaj Mandi,

Ward no. 6, Sohna, Gurgaon, Haryana 122103
Aadhaar Card No. 5006 5410 7085

Pan Card No. ABSPA9991p

Mob- 9812108163

MRS. RITU GUPTA,
W/0. Mr. Rohtash Tayal,
Age 45 years, Occupation- Agriculture,
R/0. Flat no. A-102, Dream Apartment,
Plot No.14, Sector 22, Dwarka, Bagdola,
Delhi 110077
Aadhaar Card No. 3547 2077 5978
Pan Card No. ALJPG4067D
Mob- 9560773150

Hereinafter called “THE VENDORS” (which expression shall unless

AND
Yugen Infra Pvt Ltd,
Pan Card No. AABCY7373A
Having its registered office At SF-250,
JMD MEGAPOLIS SOHNA ROAD,
SECTOR-438, GURGAON, HARYANA, INDIA, 122018
Through its Director Mr. ROHTASH TAYAL,
Aged 47 Years, Occupation- Business,
R/0. Flat No. A-102 Dream Apartment,

Plot No. 14, Sector-22, Dwaraka, Bagdola,
South West Delhij 110077

Aadhaar Card No. 6738 2917 3299
pan Card No. ADAPT6411p

)

4
PR RN

o

Scanned with CamScanner



"WaAq

| Jooe. |R0R8 i 6D o

e[ oo
Hereinafter called “THE Purchaser” (which™ n shall unless

repugnant to the context or meaning thereof be deemed to include their

heirs, executors and administrators) of the Other Part;
WHEREAS :—

WHEREAS there exists a landed property situated at Village- Banda, Taluka-
Sawantwadi, District- Sindhudurg, Maharashtra, having 1) Survey No. 218,
Hissa No. 1, 2) Survey No. 218, Hissa No. 4 and 3) Survey No. 218, Hissa
No. 2, for Rs. 25,30,87,500/- (Rupees Twenty Five Crore Thirty Lakhs
Eighty Seven Thousand and Five Hundred Only) for the total area of (H.R.)
11-91-00 (i.e. 29.77 Acres), more particularity described in schedule
attached herewith, which is referred to as “the Said Property” hereinafter.

The Vendors are seized and possessed of or otherwise well and sufficiently
entitled to land mentioned in schedule attached herewith.

WHEREAS the landed property having Survey No. 218, Hissa No. 1 is purchased
by the Vendors from Kamini C. Kudav, Divya D. Asolkar and Mandar C. Kudal
vide Regi. Sale Deed Dtd. 06/12/2023, Regi. No. 2650. Accordingly names of
the Vendors were entered in village records of the said land vide Mutation No.
10864, Dtd. 06/12/2023 was entered.

AND WHEREAS the landed property having Survey No. 218, Hissa No. 4 is
purchased by the Vendors from Kashinath Waman Ogale vide Regi. Sale Deed
Dtd. 06/12/2023, Regi. No.2648. Accordingly names of the Vendors were
entered in village records of the said land vide Mutation No. 10862, Dtd.
06/12/2023 was entered.

AND WHEREAS the landed property having Survey No. 218, Hissa No. 2 is
purchased by the Vendors from Vinayak Ramchandra Ogale vide Regi. Sale
Deed Dtd. 06/12/2023, Regi. No.2649. Accordingly names of the Vendors were
entered in village records of the said land vide Mutation No. 10863, Dtd.
06/12/2023 was entered.

Presently names of Vendors are there in 7-12 extract of the said property:

e
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The Purchaser is purchasing the said Agricult}ral.l.au Non- Agricultural
Purpose situated at Village- Banda within Village Panchayat Area, Tal.
Sawantwadi, Dist. Sindhudurg, State- Maharashtra having 1) Survey No. 218,
Hissa No. 1, 2) Survey No. 218, Hissa No. 4 and 3) Survey No. 218, Hissa No. 2,
for Rs. 25,30,87,500/- (Rupees Twenty Five Crore Thirty Lakhs Eighty Seven
Thousand and Five Hundred Only) for the total area of (H.R.) 11-91-00

(1.€.29.77 Acres) which is the subject matter of this Sale Deed vide this
bresent Deed.

NOW THIS INDENTURE WITNESSETH AS FOLLOWS:-

The said property is presently a AGRICULTURAL LAND situated at
Village- Banda within Village Panchayat Area, Tal. Sawantwadi, Dist.
Sindhudurg, state- Maharashtra having 1) Survey No. 218, Hissa No. 1, 2)
Survey No. 218, Hissa No. 4 and 3) Survey No. 218, Hissa No. 2, for Rs.
25,30,87,500/- (Rupees Twenty Five Crore Thirty Lakhs Eighty Seven
Thousand and Five Hundred Only) for the total area of (H.R.) 11-91-00 (i.e.
29.77 Acres), details of which are mentioned in Schedule attached herewith,
is owned and possessed by the Vendors. Now the Vendors because of their
personal difficulties to cultivate/ occupy the said property and also for
financial needs, offered to sell the said property and the Purchaser agreed to
buy the said property for “NON-AGRICULTURAL PURPOSE” and is ready to pay
the fair price for the same. The Vendors have agreed to sel| the said property
to the Purchaser, without reserving any right to them in the said property.

The Vendors hereby sells the said property along with trees and all
other related things lying thereon, the areas appertaining thereto and all the
privileges, rights, advantages and things whatsoever attached to the said
Property and all estate, right, title, interest, claim, demand, including all the
€asementary and other rights of the Vendors in relation to the said property

on this day and have handed over the vacant peaceful possession of the said
property to the Purchaser on this day.

Both the Parties hereto have taken necessary permission for sale of
the said land under Section 63A of Transfer of Property Act, 1882 from

Hon. Sub. Divisional Officer a Sawantwadi vide Order No.
TENANCY/SR/57/2023, Drd. 3070472024,

&\w\
8\
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The consideration fixed for the said area\Bf*ta T

164

Which is subject

matter of this Deed is Rs. 25,30,87,500/- (Rupees Twenty Five Crore Thirty

Lakhs Eighty Seven Thousand and Five Hundred Only) which is received by

the Vendors from the Purchaser as follows-

Sr. No. Br o aHRan, Name Amt. Date
ranch- Gurgaon, Sector-65
Cheque no.

1. 000411 Ritu Gupta [@25,00,000 | 25-05-2024

2. 000412 Ritu Gupta [1,00,00,000 | 05-05-2025

3. 000413 Ritu Gupta @1,00,00,000 | 05-05-2025
4, 000414 Ritu Gupta @1,00,00,000 | 05-05-2025

5. 000415 Ritu Gupta 1,00,00,000 | 05-05-2025

6. 000416 Ritu Gupta 1,00,00,000 | 05-05-2025

7. 000417 Ritu Gupta @1,00,00,000 | 01-12-2025
8. 000418 Ritu Gupta 1,00,00,000 | 01-12-2025
9. 000419 Ritu Gupta 1,00,00,000 | 01-12-2025
10. 000420 Ritu Gupta #1,00,00,000 | 01-12-2025
11. 000421 Ritu Gupta 1,00,00,000 | 16-03-2026
12. 000422 Ritu Gupta ©1,00,00,000 | 16-03-2026
13. 000423 Ritu Gupta @1,00,00,000 | 16-03-2026
14. 000439 Ritu Gupta 40,43,750 | 16-03-2026
15. 000410 Varsha Aggarwal @25,00,000 25-05-2024
16. 000425 Varsha Aggarwal 1,00,00,000 | 05-05-2025

17. 000426 Varsha Aggarwal | ©1,00,00,000 | 05-05-2025 |
18. 000427 Varsha Aggarwal | [1,00,00,000 | 05-05-2025
10. 000428 Varsha Aggarwal 1,00,00,000 | 05-05-2025
20. 000429 Varsha Aggarwal 1,00,00,000 | 05-05-2025
21, | 000430 Varsha Aggarwal | [@1,00,00,000 | 01-12-2025
g 000431 Varsha Aggarwal 1,00,00,000 | 01-12-202
it
\?
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23. 000432 Varsha Aggarwal 01-12-2025
24, 000433 Varsha Aggarwal #1,00,00,000 | 01-12-2025
25. 000434 Varsha Aggarwal @1,00,00,000 | 16-03-2026
26. 000435 Varsha Aggarwal @1,00,00,000 | 16-03-2026
27 | 000436 Varsha Aggarwal | ©1,00,00,000 | 16-03202¢
B T i Varsha Aggarwal 40,43,750 | 16-03-2026
Total

.................... Rs. 25,30,87,500/- (Rupees Twenty Five Crore Thirty Lakhs
Eighty Seven Thousand and Five Hundred Only)

The above mentioned Payments have been made as per directions of
the Vendors. The Vendors do hereby acknowledge that they have received the
said consideration amount of Rs. 25,30,87,500/-
Thirty Lakhs Eighty Seven Thousand and Five
fully satisfied with

(Rupees Twenty Five Crore
Hundred Only) fully and is
the said price as full and final consideration which is fair,
reasonable and as per Prevailing market rates and that any one of them shall
not claim any further amounts towards the price of the said property.

The land revenue and other Government taxes of the said property are
payable henceforth by the Purchaser or the persons claiming though them.

The Vendors, their representatives and persons claiming through them shall

have no rights, title, interest, claim or Possession of whatsoever nature on the

said property under sale henceforth.

The Vendors, their representatives and persons claiming through them
are fully responsible for giving possession and title along with all their rights in
the said Property under Sale in the name of the Purchaser as buyer for the

purpose of the revenue and other records and shall not make any claim on the
said property,

Any loss that Mmay cause to the Purchaser due to the lack of clear title
will be made good by the Vendors. The Vendors hereby agrees to do the

needful for registering the saiq Property in the name of the Purchaser in all
revenue record.

G
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which is owned and possessed by the Vendors is not encumbered by way of
pledge, sale, oral promise and/or lease by the Vendors and is beneficially
owned and is in possession of them and is free and clear from any charge, lien
and encumbrances and reasonable doubts. Also there is no any legal
proceeding, suit, appeal etc. is pending in any court, tribunal etc. regarding
the said property for any issue/dispute/claim including govt. acquisition. If it
is found otherwise the Vendors shall indemnify and shall keep indemnified the

Purchaser against any / all losses if suffered by the Purchaser.

Any mistake found in survey description etc. will be rectified by the
Vendors and this deed is binding on their representatives, executors,
administrators, successors, assigns and all the persons claiming through the

Vendors.

Henceforth the Purchaser shall be the full owner of the said property

and in possession of the same having clear and full title to it.

The Vendors have delivered all title deeds and other related documents
regarding the said property to the Purchaser without keeping any title deed or
document in their custody and the Purchaser is fully satisfied with the title of

the said property.

The Purchaser is purchasing the said property for using it as per their

choice and the Vendors or their representatives, executors, administrators,

successors, assigns and all the persons claiming through them shall not object

or obstruct to the said use on any grounds.

The Vendors hereby doth grant, transfer, convey, assign, release and
assure by way of sale to the Purchaser all that the said property together with
all the things permanently attached thereto or standing thereon and all the
easements, privileges, profits, advantages, rights, interest, whatsoever in or

to the said property and every part thereof.

And all the estate, rights, title, interest, use, property, possession,
benefits, claim and demand whatsoever at law or otherwise of the vendors

into or over the said property hereby conveyed and every part thereof to have

i LA
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the same unto and to the use and benefit of r absolutely and for
every subject to the payment of all rents, taxes, assessment, dues and duties
now chargeable and payable and that may become chargeable and payable
from time to time hereafter in respect of the same to the Government or any
other public body or local authority in respect thereof. However the Purchaser

is not liable to Pay any dues regarding the said property payable prior to
registration of this deed.

The Vendors now have in themselves, good right and full power to
convey transfer by way of sale the said property héreby conveyed or intended
50 to be unto and to the use of the Purchaser in the manner aforesaid,

The Purchaser shal| hold the said Property free and clear and freely and
y and absolutely éxonerated and forever released and discharges or
otherwise by the Vendors and well and sufficiently saved, defended, kept,
harmless and indemnified of, from and against all former and other estates,
title charges and encumbrances whatsoever made, occasioned and suffered by

the other person or persons claiming or to claim by,

from, under or in trust for
them.

or their reépresentatives, executors,
y of them shall ang will from time to
the request and costs of the Purchaser do

administrators, successors in title or an
time and at a| times hereafter at

unto and to the yse of the Purcha
their heirs,

through the

ser in manner aforesaid as by the Purchaser,
€xecutors, legal representatives, successors, all persons claiming
™ or adminjstrators and assigns shall be reasonably required.
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Vendors or their representatives or any of them or by any person or persons

claiming or to claim, from, under or in trust for them or any of them.

Accordingly the peaceful and vacant possession of the said property
purchased by this deed is delivered to the Purchaser today and they have
accepted the possession of the said property.

To the best of their knowledge, the Vendors and Purchaser are not
holding land more than the limits prescribed for holding as per the provisions
of The Maharashtra Agricultural Lands Ceiling on Holding Act, 1961 or under

provisions of any other law in force.

The Vendors have kept area of 0-80-00 H.R. for themselves from S.N.
218/4, which is not sold by this Sale Deed, hence the Vendors are not

becoming landless.

There is charge of Syndicate Bank Branch Kudal of Rs. 50,000/- (Rs.
Fifty Thousand Only) in other rights column of S. No. 218/2. The purchaser is
purchasing the said land along with the said loan. And they shall be

responsible to repay said loan.

To the best of knowledge of the Vendors, no notice has been served to
the Vendors in respect of the said property under the provisions of The
Bombay Prevention of Fragmentation and Congoh'dation of Holdings Act, 1947.

FOLLOWING DOCUMENTS accompanied with this Deed of Sale :-

1) 7/12 Extract,
2) Gat Book Map,
3) 8 A Extract,

4) Mutation Entry Extracts, g i
Permission under Section 63A of Transfer of‘Property Act, 1882 from

5)
Hon. Sub. Divisional Officer at Sawantwadi,
6) Board Resolution of Company to sigh and execute the Sale Deed,
7) Certificate of Incorporation of Company,
8) Memorandum of Understanding of Company,

9) Article of Association of Company, M)
%@«s
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10)  Aadhar Card and Pan Cards of the Vendoh Lgnd'the' Purciféser,
1) Aadhar Cards of the Identifiers. A

In witnesses whereof the Vendors and the Purchaser have hereunto set
and subscribed their respective hands voluntarily,

without any pressure, coercion,

with their own free will,

fraud or misrepresentation and in sound
Physical and mental state of health and by understanding all the contents of
this Sale Deed on the 02™

day of month May and year 2024,
Drafted and Prepared by:

Adv. Kshitij P. Parab

( Advocate and Notary )

Office- Gala No.2, Gandharv Hous. Co.0Op. Saciety

Opp. BSNL offfice, Salaiwada, Sawantwadi,

Tal. Sawantwadi, Dist. Sindhudurg 416510

Mobile- 9423880929, 9422079644

SIGNED AND DELIVERED |
by the VENDORS (FIRST PARTY) |

SR.No. | Vendor’s Name ( Sign/Thumb ) Photo

S—

el

1 MRS. VARSHA AGGARWAL,
2 MRS. RITU GUPTA,
L/

o0
B o\
A L\
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SIGNED AND DELIVERED
by the PURCHASER (SECOND PARTY)

=3

1s Yugen Infra Pvt Ltd, =
Through its Director
Mr. ROHTASH TAYAL, L zoin |
1 WITNESSES:-
SR.No. | Name Sign.

1 Name - Seema Yaghavan! cl\au)},]m
Address, O*Qtﬂdl’\(’;’foj . Qd(l)cnhk‘dclj w
DAY QMOJ'.\‘«..LM“;{

2 Name - Aniruddha MuKund Kamble .
Address_Nisarg vesidency Mew | MU mole

»

\ \
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SCHEDULE

DESCRIPTION OF THE PROPERTY

Landed Property situated at Village- BANDA, Tal- Sawantwadi, Dist-
Sindhudurg, within the Jurisdiction of Banda Grampanchayat Limit, and in
the Sub-Division of Taluka Sawantwadi and the Registration division of
District- Si ndhudurg in State of Maharashtra Survey description as under.

SR. NO. [ SURVEY HISSA- AREA (H.R.) ASSESSEMENT
NO. NO. (RS.PS.)
1 218 1 1-25-00 0-39
P.K. 0-29-00
Total 1-54-00

Boundaries of the said land bearing S.N. 218/1 -
East- Land having S.N.218/2,

West- Land having S.N.221,

North- Land having S.N. 219,

South- Boundary of Goa State.

2 218 4 2-27-50 0-70
P.K. 0-52-50
Total 2-80-00

Boundaries of the said land bearing S.N. 218/4 -
East- Land having S.N.217 ,

West- Land having S.N.218/2,

North- Land having S.N. 218/3,

South- Boundary of Village Galel.

Scanned with CamScanner




land at Sr.No. 3, P.K. 1-57-00
area to be purchased [ Total - 7-57-00

~13~
3 218 2 6-80-00 2-11
P.K. 1-57-00
Total 8-37-00
Out of total area of 6-00-00 2.11

Boundaries of the said land bearing S.N. 218/2 -

East- Land having S.N.218/3,4,

West- Land having S.N.218/1,

North- Land having S.N. 219,

South- Boundary of Goa State and Village Galel,.

11-91-00 H.R. (i.e.29.77 Acres)

4

Total Area to be purchased by present Deed of Lands at Sr. No.1 To 3-

-’TU);‘ 2«]} P‘:

ot
( THE VENDORS )

( THE %CHASER )

o2
~
Q

A o e
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD
OF DIRECTORS OF YUGEN INFRA PRIVATE LIMITED HELD AT THE REGISTERED
OFFICE OF THE COMPANY AT SF-250, JMD MEGAPOLIS SOHNA ROAD, SECTOR-48,
GURGAON, HARYANA, INDIA, 122018 ON 16 APRIL, 2024, AT 12:00 PM.

The Board discussed the matter and thereafter passed the following resolution unanimously:

ITEM NO. 1 Authorizing Directors for Compliance Related to Purchase of Property on the

Behalf of Company

RESOLVED that Mr. “SHEESHRAM YADAV” & Mr. “ROHTASH TAYAL”, Director of the company be
and are hereby severally authorized to negotiate and finalize acquisition of suitable premises
218/1,218/2,218/4, villages Banda in Maharashtra and to arrange for setting up of a premise on such terms
and conditions as he may consider most appropriate and in the best interest of the company.

RESOLVED FURTHER that Mr. “SHEESHRAM YADAV” & Mr. “ROHTASH TAYAL” Director of
the Company be and is hereby severally authorized to execute on behalf of the company such documents
and papers as may be required for acquisition of the land/premises and to appear before such authorities as
may be necessary for giving effect to the said deal and to attend to all matter’s incidental thereto.

matters, etc. as foretasted shall be deemed to be valid
tant resolution as may be relevant in this case and
nvalid acts and any acts beyond the scope of the

"RESOLVED FURTHER that all acts, deeds, things,
and enforceable only if they are consistent with the ins!

that the Board shall not be responsible for any illegal and i
foretasted powers done by the said officials and such invalid, illegal acts, and acts done beyond the scope

of powers granted in this Resolution shall not bind the Company against any third parties or before any
authorities in any manner and that the Board shall not be answerable in that behalf".

"RESOLVED FURTHER THAT a copy of this Resolution duly certified by any of the Directors or
Company Secretary of the Company be furnished to anyone concemed or interested in the matter.”

FOR YUGEN INFRA PRIVATE LIMITED

PVT. LTD.
YUGEN INFRAPVT. LTD. YUGEN lNFRA"
. J
SHEESHRAPSHADAV Director AMITMAMGAIN Director
(Director) i (Director)
(DIN: 07902233) 300A (DIN: 10334401)
S

DATE: 16/04/2024

Place: Gurgaon DOQ IQOQ(J
3< [loo |

YUGEN INFRA PVT. LTD \_

X4 yugeninfraegmailcom & +91909090%019 @ wwwyugeninfracom

PAN : AABCY4647H | CIN :U68100HR2023PTC115270
Registered Add : SF-250, JMD Megapolis, Sohna Road, Sector-48, Gurgaon - 122018, Haryana

Corporate Add : 12th Floor, M3M Cosmopolitan, Sector-66, Golf Course Extension Road, Sector 66, Gurugram, Haryana

— - o ————
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 of 2013) and rule
18 of the Companies (Incorporation) Rules, 2014]

YUGEN INFRA PRIVATE LIMITED is incorporated on this TWENTY FIFTH of SEPTEMBER
TMNTYTHREEmmmmmanauma)mmmm&‘;’swww

The Corporate Identity Number of the company is U68100HR2023PTC115270
The Permanent Account Number (PAN) of the company is AABCY7373A"
The Tax Deduction and Gollection Account Number (TAN) of the company is RTKY01741F

Given under my hand at Manesar this TWENTY FIFTH day of SEPTEMBER TWO THOUSAND TWENTY THREE

Slgna S‘g Verified
DS MINIS Y

AFFAIRS 10
Date: 2023 18:43:021I1ST

PRAMOD MEENA
Deputy Registrar of Companies/ Registrar of Companies
Forand on behali of the Jurisdictional Registrar of Companies

Registrar of Companies
Central Registration Gentre

Disclaimer: This certificate evidences i tion of the on the basis of documents
nl(s) e | ‘90":)' e 'Wl::r'! WY and declarations of the
Permission of

conduct business or solicit salicit deposits or funds from public.
seclor regulator is necessary wherever required. Regsshhons\amsmdotherde\aisofmwymbg
verified on mca.qov.in

Mailing Address as per record available in Registrar of Companies office:

YUGEN INFRA PRIVATE LIMITED

SF-250, JMD Megapalis, Sohna Road, Sector-48,Gurgaon, Gurgaon,Gurgaon-122018 Haryana
*as issued by Income tax Department

2
[ 4
bt
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Ministry Of Corporate Affairs

Company Information
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Date : 03-04-2024 3:15:15 pm

CIN

Company Name
ROC Name
Registration Number
Date of Incorporation

Email Id

Registered Address

Address at which the books of account
are to be maintained

Listed in Stock Exchange(s) (Y/N)

U68100HR2023PTC115270

YUGEN INFRA PRIVATE LIMITED
ROC Delhi

115270

25/09/2023

*++++[NFRA@gmail.com

SF-250, JMD Megapolis, Sohna Road, Sector-48, Gurgaon,
Gurgaon, Gurgaon, Haryana, India, 122018

No

Category of Company Company limited by shares !
Subcategory of the Company Non-government compar;_/:f ;
Class of Company Private
ACTIVE compliance ACTIVE Compliant
Authorised Capital (Rs) 10,00,000
Paid up Capital (Rs) 10,00,000
Date of last AGM -
Date of Balance Sheet -
Company Status Active
o
Jurisdiction
ROC (name and office) ROC Delhi M
A},«s
/<'°) o\
o\
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‘ RD (name and Region) RD, Northern Region

Index of Charges

0 Records Found

Director/Signatory Details

I U R —
1 ghopay . NEDREEAM Director 0o " Yes
2 10334401 KA MGALN Director 25/0972023 . Yes
3 00042798 K‘G::XR Director 171102023 8 Yes
4 02705638 R(T)X\KIS.H Director 171072023 . Yes

YUGEN INFRA PVT. LTD,

%ector

EEE
)00e  |R0]9
&2 |o
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Vijay Kumar
o= fifty/DO
gov/ MALE

.

2417 3045 7613
H 3

1.".,' VID 9120!2933

P hat

56, new anaj mand, ward

2417 3045 7613
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siddhesh Suryafl Rane

bambrde
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dodamarg

Hewale

Sindhudurg Maharashtra * 416549
9075620501

Issue Dete: 020072015
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ol :
on Authority of India
t No.: 2821/40019/01886
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TRANSLATED COPY OF ANNEXURE 'A' COLLY

Village Specimen-7

Right Record Document

[Under 3, 5, 6, 7 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

Village-Banda (566923)

PU ID: 21090967408 Survey No & Sub-Div 218/1
Land tenure system: Occupant Class-1

Taluka-Savantwadi

District-Sindhudurg

Local name of farm: Sat

Gat No & Sub-
Division

Land Holding Method

Name of the Occupier

Occupier
Class-1

Local name of Area Cess Ane-Pai Account No
Agriculture Defective-Mutation
Unit of Area A/c Name of the Area Cess | Def. Mut. Name-of Fenant
H Are Sq Metres No Occupant Area No OtherRights
Dry farming 1.25.00 | {365% Vijay 1256 839 | 8290 | (9641) Charge-€eOp
Garden Shantaram Seeciety{109088)
farming Kudav Banda-GrW¥KS
Standard Ashwiri-Vijay 1256 839 | 8296 | (9980) Seva-Sah-Mnrdah
Low grade Kudav Htd-Banda—<charg
Other Bivya-DBeepak (10864) | Rs20000-(10968)
Total Area 1.25.00 Asotkar Banda-Group-bev
Uncultivable Kamint (10864) | Seciety-hasa
Class-A 0.29.00 Chandrakant Contraet-of
Class-B Kudav Rs:—200000-on-the
Total 0.29.00 Mandar (10864) | share-ofKamini
Uncultivable Chandrakant Ehandrakant-Kudav
Total area 1.54.00 Kudav in the said property
Special 0.39
assessment Common area 0.00.0 0 Date-14/5/2014
{3092} | Rutu Gupta (10972) | (10908)
Varsha Agrawal (10972) | On-theshare-of
Common area 0.00.0 0 Mrs—Kamini
Chandrakant Kudav
0.29.0 Banda-GrVikas
3167 Ujen Infra Pvt. 1.15.20 | 0.36 (11035) | SMandat-ttd
Ltd Banda-hasfied=a
Deed-of-pledge
3222 Grampanchayt 0.09.80 | 0.03 (11035) | Ameuting-te
Banda Rs-600000-as
Per-the-affidavit
YUnderform+t
Ritte-48(16568)
No pending
Mutation
Last mutation No
11035 dt
6/10/2024
(5793) (9072) (9618) (9980) (9999)(10511)(10864)(10972) Boundary and
(11012) measurement
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Village Specimen-12

Right Record Document
[Under 29 of Maharashtra Land Revenue Record and Notebooks (Preparation

& Maintenance) Rule 1971]

Village-Banda (566923)

Survey No & Sub-Div 218/1

Taluka-Savantwadi

District-Sindhudurg

Description of Area under Crop Land not Means | Re
Area under Mixed Crops Area under pure crop available for of irri | ma
Code No of Basic crop and area under cultivation of gation | rks
mixture same pure crops
Year Season Irriga Non Name Irriga Non Name Irriga Non Nature | Area
ted Irri of Crop ted Irri of ted Irri
gated gated | Crop gated
2021- | Fullyr 305 Pure Mango 0.2000
22
305 Pure Kaju 0.5000
305 Pure Coconut 0.3000
305 Pure Saag 0.1500
305 Pure Sandal 0.1000
wood
2023- | Fullyr 305 Pure Kaju 1.5400
24

This note has been taken through Mobile App

SD

F.A. Khan

Village Revenue Officer Saaza: Banda
Taluka-Savantwadi, Dist. Sindhudurg
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Year 2024-25

Village Specimen 8A

Land holding register (Agri.)
Party-wise Khatavni - Mobilization sheet

4/11/2024

Village-Banda Taluka-Savantwadi Dist. Sindhudurg
Entry in Survey Area For recovery Total
village No & Cultiva- | Defec- Total Charges | Dama Local cess
specimen | Sub- ble tive area ge on .
Six Div No | area area the Z'"?h Gram
Pari Panch
ground shad ayat
in
Dumala
1 2 3A 3B 3C 4 5 6A 6B 7
A/c No Eugene Infra Pvt. Ltd
3167
Individual | 218/1 1.15.20 | 0.29.00 | 1.44.20 0.36 0 2.52 0.36 3.24
account
holder
218/2 5.43.44 | 1.57.00 | 7.00.44 1.69 0 11.83 | 1.69 15.21
218/4 2.03.22 | 0.52.50 | 2.55.72 0.63 0 4.41 0.63 5.67
Total 8.61.86 | 2.38.50 | 11.00.36 | 2.68 0 18.76 | 2.68 24.12
SD
F.A. Khan

Village Revenue Officer Saaza: Banda
Taluka-Savantwadi, Dist. Sindhudurg
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Village Specimen-7

Right Record Document

[Under 3, 5, 6, 7 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

Village-Banda (566923)
PU ID: 32043875932 Survey No & Sub-Div 218/4
Land tenure system: Occupant Class-1

Taluka-Savantwadi

District-Sindhudurg

Local name of farm: Bharat from

Farmanwada
Gat No & Sub- Land Holding Method | Name of the Occupier
Division
Occupier
Class-1
Local name of Area Cess Ane-Pai Account No

Agriculture Defective-Mutation

Unit of Area A/c Name of the Area Cess | Def. Mut. Name of Tenant
H Are Sq Metres No Occupant Area No Other Rights

Dry farming 2.27.50 | (48t Kashinath 1 (10862) | other (10722)
Garden Waman-Ogle Kashirath-Wama
farming 36921 | Ritu-Gupta (10972) | ©gleSyndicate
Standard Varsha-Agrwat (10972) | Bk—Br—Kudat
Low grade Common area 0.00.00 | O hasa-debtof
Other R-56,000/
Total Area 2.27.50 | 3167 Eugene Infra 2.32.22 | 0.63 | 0.52.5 (11035) | (10722)
Uncultivable Pvt. Ltd Tenancy Act Sec
Class-A 0.52.50

Class-B 3222 Grampanchayt 0.24.28 | 0.07 (11035) | 40 times the amt
Total 0.52.50 Banda Of land assess-
Uncultivable ment ha been
Total area 2.80.00 Paid into the Gov
Special 0.70

assessment Treasury. Subject

to the provision
of sub-section
(1)(b)(c) & (d)
Of the Mumbai
Family Admin &
Agri. Land Act
1948, it shall be
Binding to sell,
Donate, exchange
Mortgage, lease
or transfer agri.
Land

Last mutation No
11035 dt
6/10/2024

(1)(4895)(5068)(5748)(8949)(9522)(10722)(10781)(10862)
(10972)(11012)

Boundary and
measurement

r
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Village Specimen-12
Right Record Document
[Under 29 of Maharashtra Land Revenue Record and Notebooks (Preparation
& Maintenance) Rule 1971]

Village-Banda (566923) Taluka-Savantwadi District-Sindhudurg
Survey No & Sub-Div 218/4
Description of Area under Crop Land not Means | Re
Area under Mixed Crops Area under pure crop available for of irri | ma
Code No of Basic crop and area cultivation of gation rks
mixture under same pure crops
Year Season Irriga Non Name Irriga Non Name Irriga Non Nature Area
ted Irri of ted Irri of ted Irri
gated Crop gated Crop gated
2020- Kharip Pure Kaju 1.2750
21

This note has been taken through Mobile App

SD

F.A. Khan

Village Revenue Officer Saaza: Banda
Taluka-Savantwadi, Dist. Sindhudurg
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Village Specimen-7

Right Record Document

[Under 3, 5, 6, 7 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

Village-Banda (566923)
PU ID: 19929377612 Survey No & Sub-Div 218/2
Land tenure system: Occupant Class-1

Taluka-Savantwadi

District-Sindhudurg

Local name of farm: Sat

Gat No & Sub-
Division

Land Holding Method

Name of the Occupier

Class-1

Occupier

Local name of

Area Cess Ane-Pai

Account No

Agriculture Defective-Mutation

Unit of Area A/c Name of the Area Cess | Def. Mut. Name of Tenant

H Are Sq Metres No Occupant Area No Other Rights

Dry farming 6.80.00 | 24831 Kashinath (10863)

Garden Waman-Ogle Charge Co-Op

farming 1360921 | Vinrayak (10863) | Bk. Ltd Syndict

Standard Ramehandra Bk. Br Kudal amt

Low grade Bgle Rs.50000 charge

Other (8949)

Total Area 6.80.00 | 3092 Ritu Gupta (10972) | Charge-ofCe—Op

Uncultivable Vrsha Agrawal (10972) | Seetety (10909)

Class-A 1.57.00 Common area 0.80.00 | 0.25 VinayakRmehdr

Class-B Ogte (10909)

Total 1.57.00 Banda-Seciety

Uncultivable 3167 Eugene Infra 5.43.44 | 1.69 | 1.57.0 | (11035) | €harge Rs.1.00

Total area 8.37.00 Pvt. Ltd Lakh (10909)

Special 2.11

assessment 3222 Grampanchayt 0.56.56 | 0.18 (11035) | AgriHean—<charge

Banda (10909)

Shri-inayak
Ramehdr-Ogle
Banda-GreupVK

SS Rs.1.50 Lakh
Charge (10909)

Last mutation No
11035 dt
6/10/2024

(1)(673)(998)(1619)(3136)(3536)(3695)(4895)(4929)(5060)
(5674)(5748)(5951)(7323)(8736)(8850)(10843)(10863)

(10972)(11012)

Boundary and
measurement

ey

\°
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Village Specimen-12

Right Record Document
[Under 29 of Maharashtra Land Revenue Record and Notebooks (Preparation

& Maintenance) Rule 1971]

Village-Banda (566923)

Taluka-Savantwadi

Survey No & Sub-Div 218/2

District-Sindhudurg

Description of Area under Crop Land not Means Re
Area under Mixed Crops Area under pure crop available for of irri | ma
Code No of Basic crop and area cultivation of gation rks
mixture under same pure crops
Year Season Irriga Non Name Irriga Non Name Irriga Non Nature | Area
ted Irri of ted Irri of ted Irri
gated Crop gated Crop gated
2023- Full 148 Fallow
24 year 4.1850

This note has been taken through Mobile App

SD

F.A. Khan
Village Revenue Officer Saaza: Banda

Taluka-Savantwadi, Dist. Sindhudurg
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TRANSLATED COPY OF ANNEXURE B1 COLLY

BEFORE THE COURT OF TREE OFFICER AND FOREST
WARDEN SAWANTWADI

Majgaon, Taluka-Savantwadi, Dist. Sindhudurg, Pin 416510
Phone 02363/271035

Unlicensed Tree Felling Case No. 30/2024-25
Sawantwadi Date 25/10/2024

1 Forester Banda .. Applicant
(Planitiff)

Vs
1 Yujen Infra Pvt. Ltd Co through

1 Smt. Ritu Gupta staying at Banda
Taluka-Sawantwadi,
Dist. Sindhudurg

2 Smt. Varsha Agrawal, staying at
Banda, Account Holder (Tree
cutter)

3 Shri Shivanand Balkrushna Bhide
Staying at Satmatwadi Banda
Taluka-Sawantwadi, Non-applicant
District-Sindhudurg Complainant .. (Defendant)

Matter: Regarding the felling of 7 scheduled trees in
Village-Banda, Satmatwadi in MS No 218/1,
218/2, regarding the felling of 18 unrestricted
trees without permission.

Proceedings under the Maharashtra Felling of Trees

(Regulation) Act, 1964 (as amended from time to timeM
%64&
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1)

2)

3)

4)

Plaintiff No. 1 On 27/05/2024, in accordance with the
complaint filed by the complainant, an inquiry was
conducted in village-Banda MS No 218/1, 218/2 and a

case was registered regarding illegal tree felling.

District 1 conducted an inquiry into illegal tree felling in
Banda Ma in 218/1, 218/2.

The Forester Banda, District 1, has submitted an
inquiry report as per his R. B. P. R. J. No. 53/2024-25
dated 29/05/2024-25 and in the said inquiry, on behalf
of Eugene Infra Private Limited Company, Banda, (1)
Mrs. Ritu Gupta, Res. Banda, Tal. Sawantwadi, Dist.
Sindhudurg (2) Mrs. Varsha Agarwal, Res. Banda,

Account Holder (Tree Cutter)

Mrs. Ritu Gupta Res. Banda Tal. Sawantwadi, Dist.
Sindhudurg Mrs. Varsha Agarwal Res. Bada Account
Holder (Tree Felling) Res. Banda admitted the crime of
cutting down 7 restricted trees and 16 non-restricted
trees in the said area without a permit and preparing
building material Round No. 35/5.661 cubic metre and
goods from them. After verifying the facts on the spot,
taking measurements of the trees and preparing a

Panchanama document, the case was submitted.

The Forest Officer Banday, Division 1, has registered a
Panchnama on the spot and recorded the statement of
the respondent and the complete inquiry report along
with the ownership documents has been submitted
the Forest Officer for action under the 1964 Act.
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5) The plaintiff and the defendant were informed about
the illegal felling of trees of this office vide notices vide
No. 30/2024-25 dated 21/06/2024 and 30/2024-25
dated 08/07/2024 as well as 30/2024-25 dated
11/07/2024 to appear for the hearing on 21/06/2024,
08/07/2024 and 11/07/2024. The defendant appeared
on the said day and recorded his statement. Similarly,
defendant No. 1 has recorded his statement on
24/10/2024.

Based on the above investigation report submitted by the
applicant, plaintiff Forester Banda, the evidence and
documents received during the hearing, the following

questions arise before me for decision.

Q.1 Has there been any illegal felling of | Affirmative
scheduled 7 trees in Banda Masan No.
218/1, 218/2?

Q.2 Non-applicant (Respondent) Shri | Affirmative
Eugene Infra Private Limited Company,
1. Mrs. Ritu Gupta Res. Banda Tal.
Sawantwadi, Dist. Sindhudurg 2. Mrs.
Varsha Agarwal Res. Bada - Account
Holder (Tree Felling) Has the 7 trees of
the scheduled flag been felled without
permission in the Banda Mass No.
218/1, 218/2 area?

208
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Q.3 Non-applicant (Respondent) Eugene | Affirmative
Infra Private Limited Company, 1. Mrs.
Ritu Gupta Res. Banda Tal.
Sawantwadi, Dist. Sindhudurg 2. Mrs.
Varsha Agarwal Res. Bada Account
Holder (Tree Felling) Ra Banda Has she
proved her ownership rights with
proper documents regarding the 7
scheduled tree felling in Mouje Banda
Mas No. 218/1, 218/27

Q. 4 What is the order? As per
paragraph
order

Conclusion: -
Regarding question 1: -

a) In the inquiry report submitted by the plaintiff Forester
Banda, on behalf of Eugene Infra Private Limited
Company, (1) Mrs. Ritu Gupta, resident of Banda, Tal.
Sawantwadi, Dist. Sindhudurg (2) Mrs. Varsha Agarwal,
resident of Bada, account holder, Banda (to be felled),
it is mentioned that 7 trees of the scheduled category
were felled without permission in the Banda area, year
218/1, 218.

b) On behalf of the defendant Eugene Infra Private
Limited Company, (1) Mrs. Ritu Gupta, resident of
Banda, Tal. Sawantwadi, Dist. Sindhudurg (2) Mrs.
Varsha Agarwal, resident of Bada, account holder (tree

felling resident of Banda, in her statement given during

K
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the hearing on 24/10/2024, she admitted the crime of
felling 7 trees without permission in the area of Banda,
Ma Year 218/1, 218. According to the plaintiff No. 1,
Forester Banda, when he went to the place and
inspected it, it was proved that the said felling was in
the area of Ma Year 218/1, 218. He prepared the
Panchnama documents and submitted the inquiry

report.

Because of this answer of this question is affirmative.

Regarding Question 2:- On behalf of the respondent Shri
Eugene Infra Private Limited Company, (1) Mrs. Ritu Gupta
Res. Banda Tal. Sawantwadi, Dist. Sindhudurg (2) Mrs.
Varsha Agarwal Res. Bada Account Holder (Tree Felling Res.
Banda) in the statement given during the hearing dated
24/10/2024 has confessed to the crime of felling 7 trees

without permission in the area Banda Mass No. 218/1, 218.

Because of this answer of this question is affirmative.

Regarding Question 3:- On behalf of the respondent Shri
Eugene Infra Private Limited Company, (1) Mrs. Ritu Gupta,
Res. Banda, Tal. Sawantwadi, Dist. Sindhudurg (2) Mrs.
Varsha Agarwal, Res. Bada, Account Holder (Tree Felling,
Banda), in his statement given during the hearing dated
24.10.2024, has admitted the crime of felling 7 trees
without permission in the area of Banda, Masan 218/1, 218.
He has also proved his ownership by submitting 7/12, 8A,
alteration, guarantee and map proving the ownership of the

said area. Also, the complainant has given an answer

regarding the appeal pending with the Sub-Divisional Offic:y”y)v
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Revenue regarding the said area and if the decision of the

appeal is in his favor, he will pay compensation for his loss.

Because of this answer of this question is affirmative.

Order:

1)

2)

Non-applicant (Respondent) 1. Shri Eugene Infra
Private Limited Company, (1) Mrs. Ritu Gupta Res.
Banda Tal. Sawantwadi, Dist. Sindhudurg (2) Mrs.
Varsha Agarwal Res. Bada Khatedar Res. Banda (to cut
down trees) has cut down 7 trees of Scheduled Flags in
Mauje Banda Ma Year 218/1, 218 without a permit
under Maharashtra Felling of Trees Act

(Regulation), 1964, Section 4, a fine of Rs. 1000/- per
tree, amounting to Rs. 7000/- each, making a total fine
of Rs. 14000/- is being imposed on such two persons.
The fine amount should be paid immediately to this

office or to the Forest Officer Banda.

The goods produced from the said felled restricted 7
trees and unrestricted 16 trees are being released on
bond as per Section 5 (4) by the respondent Eugene
Infra Private Limited Company, on behalf of the
respondent Eugene Infra Private Limited Company, (1)
Mrs. Ritu Gupta, Res. Banda, Tal. Sawantwadi, Dist.
Sindhudurg, (2) Mrs. Varsha Agarwal, Res. Banda,
Account Holder, Ra Banda (to be felled). However, the

said order is being issued subject to the condition that

care should be taken that the said goods are not
transported without a permit. M

¢ \qo 0‘
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3) The defendant has cut down 7 trees without
permission. In return, he has to plant 100 new trees in
the said area in the coming monsoon season as

compensation.

4) The defendant is hereby strictly warned not to cut any
trees of any restricted species in his ownership area or

in any other disputed area.

5) If the said order is not acceptable, an appeal against
the said order should be filed within 30 days in the
office of the Hon'ble District Collector, Sindhudurg.

The said order regarding felling of trees is being issued on
the condition that all necessary terms and conditions in that

regard are complied with.

Location:- Sawantwadi
Date:- 25/10/2024

SD

(Neha. Sanjay. Wanre)
Tree Officer and

Forest Guard Sawantwadi

Copy to:

On behalf of Eugene Infra Private Limited Company, (1) Mrs.
Ritu Gupta Res. Banda Tal. Sawantwadi, Dist. Sindhudurg
(2) Mrs. Varsha Agarwal Res. Banda - Account Holder (Tree
Cutter, Tal. Sawantwadi, Dist. Sindhudurg)

Copy -1. Shri Shivanand Balkrishna Bhide, Res. Satmatwadi
Banda, Tal. Sawantwadi, Dist. Sindhudurg, Res. Banda,
Sawantwadi, Dist. Sindhudurg Complainant.

2
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Copy :

Submitted to Hon. Deputy Conservator of Forests,
Sawantwadi for information.

Hon. Sixth. Forest Conservator, Forest Department,
Sawantwadi, submitted a civil complaint  for
information.

Copy to:

Forester of Ajgaon for information and necessary action

The said order should be delivered to the respondent and
submitted on the date of delivery.
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TRANSLATED COPY OF ANNEXURE B2 COLLY

Forest Department, Maharashtra State
Receipt of Amount paid
Book No 01/2021-22 Receipt 0526981

As per the following description, received R.7000/- from
Smt. Ritu Gupta staying at Banda.

Description Amount

2A, Unlicensed Tree Felling Case No. 30/2024- | Rs.7,000/-
25 dated 25/10/2024, as per the order of the
Acting Tree Officer Sawantwadi, the above
person recovered a tree penalty of Rs. 7000/-
only for the unlicensed felling of 7 trees in the
area of Banda Malki No. 218/1, 218/2 and
restricted areas.

Rs.7,000/-

Place: Banda SD
Date: 4/11/2024 P.P. Savant

Made payment in the treasury
Challan No dated
Entered in the daily journal of Forest ranger

Full details of the quantity of forest produce, rate charged or
case number of the crime, compensation amount, ownership
interest etc. or as the case may be, license number or
authorization letter under which recovery was made etc.
must be mentioned.

° The officer taking the salary should fill in the
information in the first and second parts.

o The forest area clerk should fill in this information.
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TRANSLATED COPY OF ANNEXURE B3 COLLY

Forest Department, Maharashtra State
Receipt of Amount paid
Book No 01/2021-22 Receipt 0526982

As per the following description, received R.7000/- from
Smt. Ritu Gupta staying at Banda.

Description Amount

2A, Unlicensed Tree Felling Case No. 30/2024- | Rs.7,000/-
25 dated 25/10/2024, as per the order of the
Acting Tree Officer Sawantwadi, the above
person recovered a tree penalty of Rs. 7000/-
only for the unlicensed felling of 7 trees in the
area of Banda Malki No. 218/1, 218/2 and
restricted areas.

Rs.7,000/-

Place: Banda SD
Date: 4/11/2024 P.P. Savant

Made payment in the treasury
Challan No dated
Entered in the daily journal of Forest ranger

Full details of the quantity of forest produce, rate charged or
case number of the crime, compensation amount, ownership
interest etc. or as the case may be, license number or
authorization letter under which recovery was made etc.
must be mentioned.

° The officer taking the salary should fill in the
information in the first and second parts.

o The forest area clerk should fill in this information.
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TRANSLATED COPY OF ANNEXURE C1 COLLY

No Objection Certificate

It is hereby certified that Eugene Infra Pvt. Ltd However,
Survey No. 218 Share No 1 Area 01-25-00 (He.R) Po.Kh.
00-29-00 Total Area 1.54.00 (He.R) of Mauje Banda, Tal.
Sawantwadi, Dist. Sindhudurg, Area 2.27.50 (He.R) Po.Kh.
00-52.50 Total Area 2.80.00 (He.R) of Survey No. 218
Share No. 2, Account No. 3167 Area 6-00-00 (He.R) Po.Kh.
01-57.00 Total Area 7.57.00 (He.R) of Survey No. 218
Share No. 2, has to be left uncultivated. However, the
monthly meeting dated 28/06/2024 Resolution No 8.1. The
Panchayat has no objection to the said property being
cultivated without cultivation within the limits of the Gram
Panchayat. Therefore, a certificate was issued on the

demand.

SD

Village Chief

Grampanchayat Banda
Taluka-Savantwadi, Dist. Sindhudurg
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TRANSLATED COPY OF ANNEXURE C2 COLLY

CERTIFICATE
Zillah Parishad Sindhudurg

Certificate is given that. Eugene Inc. Pvt. Ltd. Director Shri
Rohtash Tayal, resident-Banda, Taluka-Sawantwadi. His
residence-Banda, Taluka-Sawantwadi, District-Sindhudurg,
Survey No0.-218, Sub-Division No.-1, Survey No0.-218, Sub-
Division No.-2, Survey No.-218, Upper Division No. 4, total
area is. R.5g.M.-5.57.00, this proposed land plot (non-
cultivated) for carrying out the project (as shown in the
map). It is suitable from the point of view of public health.

However, the sewage and solid waste in the planned area

should be disposed of in a septic tank.

1) You should not leave sewage in the open in your

premises.

2) If the need arises for wastewater drainage, it will be

your responsibility to take appropriate measures.

3) Care should be taken to ensure that the sewage
discharged does not accumulate and create breeding

grounds for mosquitoes, thereby causing diseases.

4) Care should be taken to ensure that the sewage does
not enter the nearby private or public wells and pollute

the well water.

5) If the building is to be used for residential/commercial

purposes, it will be mandatory to obtain a complety
Aﬁ”‘
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certificate from this department. After that, the use of
the building should be started.

6) If you want to do business, it will be mandatory to
obtain permission from all the necessary departments

(departments).

7) If any complaint arises from the local people regarding
sewage, solid waste, and proper disposal in the said
area, we will be responsible as per the undertaking

given by us.

8) If buildings are to be constructed for residential and
commercial purposes in the said area, separate

approval must be obtained for the same.

9) The certificate is being issued on the condition of
obtaining permission from all the necessary

departments.

The said certificate is being issued subject to the terms and

conditions of being bound by the above conditions.

SD

Dr.Sai Rupesh Dhuri
District Health Officer
Zillah Parishad Sindhudurg
Sindhudurg Nagari

Place: Sindhudurg Nagar
Date: 30/7/2024
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Outward No SJP/AV/T-1/283/2024
Health Dept, ZP Sindhudurg
Sindhudurg Nagar

Dated 30/7/2024

To

Eugene Inc. Pvt. Ltd.

Director Shri Rohtash Tayal,
Resident-Banda, Taluka-Sawantwadi.
District-Sindhudurg
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APPENDIX D-2 ,j
FORM FOR TENTATIVE APPROVAL =¥ |
FOR DEMARCATION OF LAND
Government of SUB-DIVISION LAYOUT mm m ‘
Maharashtra SR e 2y

Approval No. : RPSND/LT/2024/APL/00038
Date : 22/11/2024

Permit No - 68588
Proposal Code : RPSND-24-66270

To,
i)Yugen Infra Private Limited
AT POST BANDA TAL SAWANTWADI DIST SINDHUDURG

if) Rupesh Tawate (Engineer)

Sir/Madam,

With reference to your application No RPSND202400065, dated 16-07-2024 for the land sub-division approval,
under Section 18/44/58 of The Maharashtra Regional and Town Planning Act, 1966 read with Section
Maharashtra Land Revenue Code, 1966 ,to carry out development work in respect of land bearing City Survey
No./Survey No./Revenue S.No./Khasra No./Gut No. Svy No 218 His No 1,Svy No 218 His No 2PT,Svy No 218
His No 4PT , Final Plot No. , Mouje Banda situated at Road / Street Grampanchayt Road 9.00 MTR WIDE
Society , it is to inform you that, land sub-division layout is hereby tentatively approved and recommended for

demarcation, subject to the following conditions:

1. You will get the land sub-division layout demarcated on the site by the Land Records Department and
submit the certified copy to that effect for final approval.

2. It shall be the responsibility of the owner to carry out all the development work including construction of
roads, sewer lines, water supply lines, culverts, bridges, street lighting, etc. and hand it over to the Authority
after developing them to the satisfaction of the Authority.

3. If you wish that the Authority has to carry out these development works, then you will have to deposit the
estimated expenses to the Authority in advance, as decided by the Authority.

4. You will have to handover the amenity space to the Authority before approval of final layout as per
Regulation No. 3.5. (applicable in case where owner is not allowed to develop)

5. This permission does not entitle you to develop the land which does not vest in you.

SignatureNot Verified

Digitally signied by Aurti asaheb Pl

Date: 2024.11,22 13:25:57 IST-

Reason: Approved Certificajs

Designation : Collector {

Location: Cellector office SFa urg

Project Code : RPSND-24-66270

Application Number : RPS| w P400065
Proposal Number : 68588

Certificate Number : RPSND/LT/2024/APL/00038

Collector,
Callector office Sindhudurg ,

Scan QR code for verification of authenticity.
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Project Details

Proposal code -RPSND-24-66270
Zone Type - Residential Zone - R-2, R-3

DETAILS OF SUBDIVIDED PLOT AREA STATEMENT

SHEET NO 1 OF2

\

Senior clerk
Date: 14/11/2024

Assistant Director Town Planning
Date: 05/11/2024

Assistant Town Planner
Date: 30/10/2024

Ju

nior Draftsman

Date: 29/10/2024
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AREA STATEMENT

1. Area of Plot (Minimum area of a, b, c to be considered)

112302.26

a) As per ow!

nership document (7/12, CTS extract)

112504.00

b) as per measurement sheet

112504.00

(c) as per site

112302.26

2. Deductions for

(a) Proposed D.P./ D.P. Road widening Area/
Service Road / Highway widening

0.00

(b) Any D.P. Reservation area

0.00

(c) External structure in plot

0.00

(d) Not in possession

0.00

(Total a+b+c+d)

0.00

3. Balance area of plot (1-2)

112302.26

4. Amenity Space (if applicable)

(a) Required -

5615.11

(b) Adjustment of 2(b), if any -

(c) Proposed -

11276.99

5. Net Plot Area (3-

4 ()

101025.27

6. Recreational Open space/Play Ground ( if applicable)

(a) Required -

0.00

(b) Proposed -

11257.33

7. Internal Road area (net plot -(Plotable area +

open space +

MSEB + external structure ))

27113.49

8.  Service road and

Highway widening

9. Plotable area

62602.43

10. Pro-rata factor for FSI calculation on layout plots = (5/9)

1.61

11. Area for inclusive housing

(a) Required -

(b) Proposed -

622 Gawalitemb,,Banda,Sindhudurg,Maharashtra-416511

DESCRIPTION OF PROJECT :

Type of Proposal : Residential

Layout Tentative

SITE ADDRESS :

At Post Banda Tal Sawantwadi Dist Sindhudurg

Name Of Engineer

: Rupesh Narayan Tawate

ADDRESS OF OFFICE

OFFICE -
pawashi Kudal

. Location - Non-Congested
. Amenity CALCULATION RECREATIONAL CALCULATION , 9
Owner details Name of service - Layout Approval 1 380.660 0.000 380.660 1.610 9.00 1.100 674.149 Detached 0.00
Sub service - Layout Tentative 2 372.070 0.000 372.070 1.610 9.00 1.100 658.936 Detached 0.00
Cts No./Survey No. - Sawantwadi - Banda - Influnce Areg 1 3 372.070 0.000 372.070 1.610 9.00 1.100 658.936 Detached 0.00
il : Sawantwadi 4 357.130 0.000 357.130 1.610 15.00 1.100 632.477 Detached 0.00
AMENITY SPACE 1 4249.02 OPEN SPACE 1 2873.23 Tahsi ctache
Mouza : Banda 5 402.590 0.000 402.590 1.610 15.00 1.100 712.987 Detached 0.00
: 0. 6 355.870 0.000 355.870 1.610 15.00 1.100 630.246 Detached 0.00
622 AMENITY SPACE 2 1829.58 OPEN SPACE 2 1709.00 Prorata Value : 0.00 clache
Separation/CRZ Zone Area : 7 355.080 0.000 355.080 1.610 15.00 1.100 628.847 Detached 0.00
YUGEN INFRA PRIVATE | Gawalitemb,,Banda,Sindh
Rl ’ 9766126642 AMENITY SPACE 4 138983 OPEN SPACE 3 255250 8 354.280 0.000 354.280 1.610 15.00 1.100 627.430 Detached 0.00
LIMITED udurg,Maharashtra-41651 9 353.490 0.000 353.490 1,610 15.00 1.100 626.031 Detached 0.00
1 AMENITY SPACE 5 1092.90 OPEN SPACE 4 2217.16 10 352.690 0.000 352.690 1.610 15.00 1.100 624.614 Detached 0.00
622 11 352.020 0.000 352.020 1.610 15.00 1.100 623.427 Detached 0.00
, , AMINITY SPACE 3 2715.66 OPEN SPACE 5 1905.44 12 356.700 0.000 356.700 1.610 15.00 1.100 631.716 Detached 0.00
YUGEN INFRA PRIVATE Gawalitemb,,Banda,Sindh 9766126642 13 333.880 0.000 333.880 1.610 15.00 1.100 591.301 Detached 0.00
LIMITED udurg,Maharashtra-41651 TOTAL 11276.99 TOTAL 11257.33 14 314180 0.000 314180 1610 15.00 1100 556413 Detached 0.00
1 15 335.420 0.000 335.420 1.610 15.00 1.100 594.029 Detached 0.00
622 16 314.360 0.000 314.360 1.610 15.00 1.100 556.732 Detached 0.00
YUGEN |NFRA PRIVATE Gawalitemb,,Banda,Sindh 9766126642 17 311.980 0.000 311.980 1.610 15.00 1.100 552.517 Detached 0.00
18 304.950 0.000 304.950 1.610 15.00 1.100 540.066 Detached 0.00
LIMITED udurg,Maharashtra-41651 clache
’ 19 306.620 0.000 306.620 1.610 15.00 1.100 543.024 Detached 0.00
20 307.280 0.000 307.280 1.610 15.00 1.100 544.193 Detached 0.00
21 301.460 0.000 301.460 1.610 12.00 1.100 533.886 Detached 0.00
22 378.150 0.000 378.150 1.610 12.00 1.100 669.704 Detached 0.00
23 337.790 0.000 337.790 1.610 12.00 1.100 598.226 Detached 0.00
DETAILS OF LAYOUT/SUBDIVISION OF LAND 24 332.180 0.000 332.180 1610 12.00 1100 565,291 Detached 0.00
25 342.100 0.000 342.100 1.610 12.00 1.100 605.859 Detached 0.00
26 379.880 0.000 379.880 1.610 12.00 1.100 672.767 Detached 0.00
27 384.880 0.000 384.880 1.610 12.00 1.100 681.622 Detached 0.00
28 387.510 0.000 387.510 1.610 12.00 1.100 686.280 Detached 0.00
29 317.610 0.000 317.610 1.610 12.00 1.100 562.487 Detached 0.00
30 502.130 0.000 502.130 1.610 12.00 1.100 889.272 Detached 0.00
. 31 362.460 0.000 362.460 1.610 12.00 1.100 641.917 Detached 0.00
Banda SVy No 218 His No 1 ) 15400.00 15400.00 0.00 14561.59 14561.59 14561.59 32 328.590 0.000 328.590 1.610 12.00 1.100 581.933 Detached 0.00
33 331.190 0.000 331.190 1.610 12.00 1.100 586.537 Detached 0.00
Banda Svy No 218 His No 2PT , 75127.00 75127.00 0.00 76156.52 76156.52 75127.00 34 333.810 0.000 333.810 1.610 12.00 1.100 591.178 Detached 0.00
35 338.820 0.000 338.820 1.610 12.00 1.100 600.050 Detached 0.00
i 36 332.840 0.000 332.840 1.610 12.00 1.100 589.460 Detached 0.00
Svy No 218 His No 4PT
Banda y ’ 21 97700 21 97700 OOO 21 584 1 5 21 584 1 5 21 5841 5 37 327.620 0.000 327.620 1.610 12.00 1.100 580.215 Detached 0.00
38 324.000 0.000 324.000 1.610 12.00 1.100 573.804 Detached 0.00
Total Amalgamated Plot 112504.00 112504.00 0.00 112302.26 112302.26 111272.74 39 355.900 0.000 355.900 1.610 12.00 1.100 630.299 Detached 0.00
40 301.110 0.000 301.110 1.610 12.00 1.100 533.266 Detached 0.00
41 316.390 0.000 316.390 1.610 12.00 1.100 560.327 Detached 0.00
42 310.210 0.000 310.210 1.610 12.00 1.100 549.382 Detached 0.00
43 302.390 0.000 302.390 1.610 12.00 1.100 535.533 Detached 0.00
44 302.530 0.000 302.530 1.610 12.00 1.100 535.781 Detached 0.00
45 338.110 0.000 338.110 1.610 12.00 1.100 598.793 Detached 0.00
46 343.410 0.000 343.410 1.610 12.00 1.100 608.179 Detached 0.00
47 327.600 0.000 327.600 1.610 12.00 1.100 580.180 Detached 0.00
48 372.910 0.000 372.910 1.610 12.00 1.100 660.424 Detached 0.00
49 348.760 0.000 348.760 1.610 12.00 1.100 617.654 Detached 0.00
50 327.350 0.000 327.350 1.610 12.00 1.100 579.737 Detached 0.00
51 327.350 0.000 327.350 1.610 12.00 1.100 579.737 Detached 0.00
52 327.350 0.000 327.350 1.610 12.00 1.100 579.737 Detached 0.00
53 327.350 0.000 327.350 1.610 12.00 1.100 579.737 Detached 0.00
54 319.060 0.000 319.060 1.610 12.00 1.100 565.055 Detached 0.00
55 315.960 0.000 315.960 1.610 12.00 1.100 559.565 Detached 0.00
56 311.010 0.000 311.010 1.610 12.00 1.100 550.799 Detached 0.00
/ 57 309.350 0.000 309.350 1.610 12.00 1.100 547.859 Detached 0.00
58 320.300 0.000 320.300 1.610 12.00 1.100 567.251 Detached 0.00
V'qD )] S 59 325.710 0.000 325.710 1.610 12.00 1.100 576.832 Detached 0.00
[Q 4 7 A4 7~5 60 306.490 0.000 306.490 1.610 12.00 1.100 542.794 Detached 0.00
LEL [114] . Gg e G 61 329.410 0.000 329.410 1.610 12.00 1.100 583.385 Detached 0.00
GA ¢ (723 [77;’/ (895.60Sqm) 7 62 322.960 0.000 322.960 1.610 12.00 1.100 571.962 Detached 0.00
63 392.040 0.000 392.040 1.610 12.00 1.100 694.303 Detached 0.00
64 314.190 0.000 314.190 1.610 12.00 1.100 556.430 Detached 0.00
65 375.660 0.000 375.660 1.610 12.00 1.100 665.294 Detached 0.00
AMENITY SPACE 1 66 356.030 0.000 356.030 1.610 12.00 1.100 630.529 Detached 0.00
84.06X7.42 67 324.140 0.000 324.140 1.610 12.00 1.100 574.052 Detached 0.00
(4249.02 Sq.m) 68 312.630 0.000 312.630 1.610 12.00 1.100 553.668 Detached 0.00
69 307.720 0.000 307.720 1.610 12.00 1.100 544.972 Detached 0.00
70 301.470 0.000 301.470 1.610 12.00 1.100 533.903 Detached 0.00
71 324.200 0.000 324.200 1.610 12.00 1.100 574.158 Detached 0.00
72 400.850 0.000 400.850 1.610 12.00 1.100 709.905 Detached 0.00
73 327.860 0.000 327.860 1.610 12.00 1.100 580.640 Detached 0.00
o ROAD 74 314.810 0.000 314.810 1.610 12.00 1.100 557.529 Detached 0.00
ACCES . .
& 03] 75 313.140 0.000 313.140 1.610 12.00 1.100 554.571 Detached 0.00
(385.39 Sa.m) 76 308.190 0.000 308.190 1.610 12.00 1.100 545.804 Detached 0.00
ZﬁA/—i'—H-ni’E—,'
Akfif;w—;—* E e 77 324.070 0.000 324.070 1.610 12.00 1.100 573.928 Detached 0.00
) =5 =3 = s 78 325.130 0.000 325.130 1.610 12.00 1.100 575.805 Detached 0.00
@ =) ~ -
3o bk =2l =5 28 g5 S 3 79 325.130 0.000 325.130 1.610 12.00 1.100 575.805 Detached 0.00
S A 2 - & pong XN <5
& 1%37313(] m ol s = ed 59 3 80 325.130 0.000 325.130 1.610 12.00 1.100 575.805 Detached 0.00
. . - L
= 81 325.130 0.000 325.130 1.610 12.00 1.100 575.805 Detached 0.00
82 329.490 0.000 329.490 1.610 12.00 1.100 583.527 Detached 0.00
83 571.070 0.000 571.070 1.610 12.00 1.100 1011.365 Detached 0.00
= pa p 84 313.400 0.000 313.400 1.610 12.00 1.100 555.031 Detached 0.00
5, = AA\ . S,
P P € E £ =S 9.m) Od,oé or N 85 313.330 0.000 313.330 1.610 12.00 1.100 554.907 Detached 0.00
% — o . & > 163
\;g\sm [ E =% L 8o 4 g4 &5 ~ 5 86 313.190 0.000 313.190 1.610 12.00 1.100 554.659 Detached 0.00
. : — R = o ;R = 8 NE .5 5
(3% g2 P8 8 g ° \(u\ls S AMENITY SPACE 2 \/ 87 312.980 0.000 312.980 1.610 12.00 1.100 554.288 Detached 0.00
2 w© o = - = Nel Vi
3 » - & 3 28.40X2.22 (645 éfg’/ 88 312.700 0.000 312.700 1.610 12.00 1.100 553.792 Detached 0.00
" \\\\S ) —— O E *A;'c\“\%s\“ 162958 Sam 9m) . 89 315.770 0.000 315.770 1.610 12.00 1.100 559.229 Detached 0.00
# Q. 1503 = = . Tt o N
ADJ SVY ¢ (202 ; =3 =3 5 s S i 9 321.380 0.000 321.380 1.610 12.00 1.100 569.164 Detached 0.00
NO 217 2 Fo =2 L TR TR 28 St /15
2L L . 9 91 313.880 0.000 313.880 1.610 12.00 1.100 555.881 Detached 0.00
. | " s 8 8 84 &4 <8 ~ 4 PLOT AREA STATEMENT
[GIERE] ) \;}9 am =S < : 9.m) ) 92 306.900 0.000 306.900 1.610 12.00 1.100 543.520 Detached 0.00
PR ] y 93 318.560 0.000 318.560 1.610 12.00 1.100 564.170 Detached 0.00
? 2\9 o AREA AS PER AREA BELONGING TO AREA IN REMAINING % 327.790 0.000 327.790 1.610 12.00 1.100 580.516 Detached 0.00
\35“95@\\ P SVY NO HIS NO 7/12 RITU GUPTA & OTHER AREA AS PER 95 311.540 0.000 311.540 1.610 12.00 1.100 551.737 Detached 0.00
7 % 308.790 0.000 308.790 1.610 12.00 1.100 546.867 Detached 0.00
— S VARSHA AGARWAL |[FOREST ZONE 7/12 eache
. @ (IN SQM) (IN SQM) (IN SQM) (IN SQM) 97 301.290 0.000 301.290 1.610 12.00 1.100 533.585 Detached 0.00
. &351\\23 5. o . % 320.760 0.000 320.760 1.610 12.00 1.100 568.066 Detached 0.00
s : o 9
g ADJ SVY 918 15400.00 15400.00 99 311.550 0.000 311.550 1.610 12.00 1.100 551.755 Detached 0.00
0 T = NO 221 : . 100 311.270 0.000 311.270 1.610 12.00 1.100 551.259 Detached 0.00
5 08 5a™ = - I S 5 101 311.060 0.000 311.060 1.610 12.00 1.100 550.887 Detached 0.00
P e e | E= | BS R s : 218 83700.00 8000.00 573.00 75127.00
e 83 | 7% > &S B 102 253.270 0.000 253.270 1.610 12.00 1.100 448541 Detached 0.00
» : 5 & = Sy
©) 3 R =g T 218 28000.00 6023.00 21977.00 103 385.390 0.000 385.390 1.610 12.00 1.100 682.526 Detached 0.00
104 374.120 0.000 374.120 1.610 12.00 1.100 662.567 Detached 0.00
TOTAL 127100.00 8000.00 6596.00 112504.00 105 390.370 0.000 390.370 1.610 12.00 1.100 691.345 Detached 0.00
106 387.230 0.000 387.230 1.610 9.00 1.100 685.784 Detached 0.00
g 107 353.290 0.000 353.290 1.610 9.00 1.100 625.677 Detached 0.00
108 383510 0.000 383.510 1.610 9.00 1.100 679.196 Detached 0.00
TABLE FOR PRORATA FACTOR WITH INTERNAL GP ROAD AREA 109 368.970 0.000 368.970 1.610 12.00 1.100 653.446 Detached 0.00
DEDUCTION 110 593.670 0.000 593.670 1610 12.00 1.100 1051.390 Detached 0.00
111 595.000 0.000 595.000 1.610 12.00 1.100 1053.745 Detached 0.00
112 605.720 0.000 605.720 1.610 12.00 1.100 1072.730 Detached 0.00
- AREA STATEMENT 113 723.880 0.000 723.880 1.610 12.00 1.100 1281.991 Detached 0.00
1% 1582
=5 114 895.600 0.000 895.600 1.610 12.00 1.100 1586.108 Detached 0.00
1 AREA OF PLOT 112504.00 115 572.530 0.000 572.530 1.610 12.00 1.100 1013.951 Detached 0.00
g B 116 563.140 0.000 563.140 1.610 12.00 1.100 997.321 Detached 0.00
o
g2 117 606.180 0.000 606.180 1.610 12.00 1.100 1073.545 Detached 0.00
®.%
2 2 DEDUCTIONS FOR 118 619.260 0.000 619.260 1.610 9.00 1.100 1096.709 Detached 0.00
B ~ AREA UNDER EXISTING GRAMPANCHAYAT ROAD & 119 610.960 0.000 610.960 1.610 9.00 1.100 1082.010 Detached 0.00
E & a WIDENING 27315.23 120 608.720 0.000 608.720 1.610 12.00 1.100 1078.043 Detached 0.00
3 3 ~ ] 2
7 Rg [ 28 2= 121 698.500 0.000 698.500 1.610 12.00 1.100 1237.044 Detached 0.00
T3 = S
3 E} L= b ANY RESERVATION O 00 122 744.990 0.000 744.990 1.610 12.00 1.100 1319.377 Detached 0.00
<« . .
ADJ HIS NO 3 a\g &‘g 22;1? 123 765.550 0.000 765.550 1,610 12.00 1.100 1355.789 Detached 0.00
124 776.370 0.000 776.370 1.610 12.00 1.100 1374.951 Detached 0.00
AVENITY SPACE & — o P 3 c GRAY WATER AREA 26.01 125 983.200 0.000 983.200 1.610 12.00 1.100 1741.247 Detached 0.00
44.89X0.00 . &3 126 639.330 0.000 639.330 1.610 12.00 1.100 1132.253 Detached 0.00
AREA BELONGING (1092.90 Sq.m) _ _ > a_ |, €7
10 RITOGUPTAS 90 Sq. = 3 s L2z b 3 d MSEB AREA 26.01 127 602.880 0.000 602.880 1.610 12.00 1.100 1067.700 Detached 0.00
VARSHA AGARWAL L Ba o powg B & F g7 | —— 128 578.000 0.000 578.000 1.610 12.00 1.100 1023.638 Detached 0.00
8000 SM % b8 2 /3’:/,@~/ (TOTAL A+B+C) 27367.25 129 526.230 0.000 526.230 1,610 12.00 1.100 931.953 Detached 0.00
- o 2 SR VAN BUFFER ZONE LINE 130 629.760 0.000 629.760 1.610 12.00 1.100 1115.305 Detached 0.00
a EZl FROM CANAL 3 BALANCE AREA OF PLOT < 1— 2> 85136.75 131 629.000 0.000 629.000 1.610 12.00 1.100 1113.959 Detached 0.00
132 629.000 0.000 629.000 1.610 12.00 1.100 1113.959 Detached 0.00
CANAL 4 AMENITY SPACE (IF APPLICABLE) 133 629.000 0.000 629.000 1.610 12.00 1.100 1113.959 Detached 0.00
LEGENDS: AQUISITION a REQUIRED - 11250.40 134 629.000 0.000 629.000 1.610 12.00 1.100 1113.959 Detached 0.00
PLOT BOUNDRY SHOWN WHITE ’ 135 629.000 0.000 629.000 1.610 12.00 1.100 1113.959 Detached 0.00
PROPOSED WORK SHOWN RED
- — 136 621.840 0.000 621.840 1.610 12.00 1.100 1101.279 Detached 0.00
DRAINAGE LINE SHOWN YELLOW LIGHT b | ADJUSTMENT OF 2(B), IF ANY clache
WATER LINE SHOWN BLUE DOTTED 137 700.780 0.000 700.780 1.610 12.00 1.100 1241.081 Detached 0.00
ENCLOSED BAL SHOWN BROWN c | BALANCE PROPOSED - 11276.99 138 642.940 0.000 642.940 1.610 12.00 1.100 1138.647 Detached 0.00
EIEEEIA;AESSTi%\CVVT\I%ijACVLELLOW ADJ SVY 139 642.940 0.000 642.940 1,610 12.00 1.100 1138.647 Detached 0.00
EXSTING SHOWN BLUE HATCHED NO 219 5 NET PLOT AREA (3-4 (C)) 73859.76 140 567.300 0.000 567.300 1.610 12.00 1.100 1004.688 Detached 0.00
141 567.300 0.000 567.300 1.610 12.00 1.100 1004.688 Detached 0.00
6 RECREATIONAL OPEN SPACE (|F APPUCABLE) 142 567.300 0.000 567.300 1.610 12.00 1.100 1004.688 Detached 0.00
143 567.300 0.000 567.300 1.610 12.00 1.100 1004.688 Detached 0.00
a | REQUIRED - 11250.40 144 567.300 0.000 567.300 1.610 12.00 1.100 1004.688 Detached 0.00
145 506.360 0.000 506.360 1.610 12.00 1.100 896.764 Detached 0.00
b ' PROPOSED - 11257.33 146 626.320 0.000 626.320 1.610 12.00 1.100 1109.213 Detached 0.00
PRO POSED RESIDENTIAL TENTATIVE LAYO UT PLAN 7 INTERNAL ROAD AREA 147 551.950 0.000 551.950 1.610 12.00 1.100 977.503 Detached 0.00
148 351.500 0.000 351.500 1.610 12.00 1.100 622.507 Detached 0.00
SCALE 1:1000 8 SERVICE ROAD & HIGHWAY WIDENING 0.00 149 360.410 0.000 360.410 1.610 12.00 1.100 638.286 Detached 0.00
150 394.250 0.000 394.250 1.610 12.00 1.100 698.217 Detached 0.00
9 PLOTABLE AREA (PLOT NO.01TO 151) 62602.43 151 516.490 0.000 516.490 1.610 12.00 1.100 914.704 Detached 0.00
Total: 62602.430 62602.43 110868.90
10 PRO-RATA FACTOR FOR FSI CALCULATION ON LAYOUT 118

PLOTS = (%)

OWNERS SIGN -

Verified by applicant

TECHNICAL PERSON SIGN

SCALE - 1:100 06/10/24

JOBN

O - RPSND-24-66270

CHECK BY -

SUBMISSION DRAWING
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Owner details

Owner Name

Postal Address Contact Number

YUGEN INFRA PRIVATE

622
Gawalitemb,,Banda,Sindh

LIMITED udurg,Maharashtra-41651 | O7 00126642
1
622 |

uteo | g vanaasnia test | 7001200
622

YUGEN INFRA PRIVATE | Gawalitemb,,Banda,Sindh 9766126642

LIMITED

udurg,Maharashtra-41651
1
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SVY NO 218
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ADJ] SVY
NO 219

BEFORE AMALGAMATION PLAN

1:1000

SSVY NO 218
HIS NO (1)
(2PT) (4PT)

ADJ] SVY
NO 221

AREA BELONGING TO
RITU GUPTA & VARSHA
AGARWAL
8000 SQM

CANAL
AQUISITION

AFTER AMALGAMATION PLAN

1:1000

Project Details

Proposal code -RPSND-24-66270

Zone Type - Residential Zone - R-2, R-3
Location - Non-Congested

Name of service - Layout Approval

Sub service - Layout Tentative

Cts No./Survey No. - Sawantwadi - Banda - Influnce Ar
Tahsil : Sawantwadi

Mouza : Banda

Prorata Value : 0.00

Separation/CRZ Zone Area :

SHEET NO 2 OF2

Senior clerk

Date: 14/11/2024

Assistant Director Town Planning
Date: 05/11/2024

Assistant Town Planner
Date: 30/10/2024

Junior Draftsman
Date: 29/10/2024

/(&b\\"'\oo
o \

AREA STATEMENT

1. Area of Plot (Minimum area of a, b, c to be considered) 112302.26
a) As per ownership document (7/12, CTS extract) 112504.00
b) as per measurement sheet 112504.00
(c) as per site 112302.26
2. Deductions for
(a) Proposed D.P./ D.P. Road widening Area/ 0.00
Service Road / Highway widening
(b) Any D.P. Reservation area 0.00
(c) External structure in plot 0.00
(d)  Not in possession 0.00
(Total a+b+c+d) 0.00
3. Balance area of plot (1-2) 112302.26
4. Amenity Space (if applicable)
(a) Required - 5615.11
(b)  Adjustment of 2(b), if any - ===
(c) Proposed - 11276.99
5.  Net Plot Area (3-4 (c)) 101025.27
6. Recreational Open space/Play Ground ( if applicable)
(a) Required - 0.00
(b) Proposed - 11257.33
7. Internal Road area (net plot -(Plotable area + 27113.49
open space + MSEB + external structure ))
8. Service road and Highway widening —
9. Plotable area 62602.43
10. Pro-rata factor for FSI calculation on layout plots = (5/9) 1.61
11. Area for inclusive housing
(a) Required -
(b) Proposed -

622 Gawalitemb,,Banda,Sindhudurg,Maharashtra-416511

DESCRIPTION OF PROJECT :

Type of Proposal : Residential
Layout Tentative

SITE ADDRESS :
At Post Banda Tal Sawantwadi Dist Sindhudurg

Name Of Engineer : Rupesh Narayan Tawate

ADDRESS OF OFFICE

OFFICE -
pawashi Kudal

OWNERS SIGN - TECHNICAL PERSON SIGN
Verified by applicant
SCALE - 1:100 06/10/24

JOB NO - RPSND-24-66270 CHECK BY -

SUBMISSION DRAWING
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TRANSLATED COPY OF ANNEXURE E

OFFICE OF TAHASILDAR & EXECUTIVE MAGISTRATE,
SAVANTWADI
Taluka-Savantwadi, District-Sindhudurg
Ph No 02363 (272028) Mail tahsilsawantwadi@gmail.com

No LND-2/TTP-BN/SR/09/2024
Dated 14/11/2024

Read:-

1) Application dated 04/11/2024 by Shri Rohtash Tayal,
Director, Res. Banda, Taluka Sawantwadi on behalf of

Eugene Infra Pvt. Ltd.

2) Inquiry report of Board Officer Banda, Baranishi No.
129/11/2024 dated 11/11/2024

3) Section 44 of the Maharashtra Land Revenue Act 1966

4) Note from this office dated 14/11/2024

ORDER

Village Mauje Banda, Tal. Sawantwadi at Land Survey No.
and Sub-Division 218/1 Area 1.25.00, Po. Kh. 0.29.0 Total
1.54.00 He.R, S.No. 218/2 Area 6.80.00, Po. Kh. 1.57.00
Total 8.37.00 7.57.00, Sr. No. 218/4 Area 2.27.50,
Defective area 0.52.50 Total 2.80.00 Hector Are, 500.00 sq.
m. Out of this property, the applicant has submitted an
application under Read No. 1 for temporary non-cultivation
permission to keep rawali, gravel and other road work

materials to be used for road work.

W,
A \w,,o
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After reviewing the inquiry report of the Board Officer Banda
and the documents submitted by the applicant, I have
reached the decision of the Tehsildar Sawantwadi to grant

temporary non-cultivation permission to the applicant.

I, Shridhar Patil, Tehsildar Sawantwadi, on behalf of the
applicant Shri. Rohtash Tayal, Director of Eugene Infra Pvt.
Ltd., hereby grant temporary non-cultivation permission to
keep gravel, gravel and other road work materials to be
used for road work in the above mentioned area of 500.00
sg.m. at Mauje Banda, Tal. Sawantwadi on the following

terms and conditions.

Terms and Conditions:-

1) The said temporary non-cultivation permission is being
given only for storing rawali, gravel and other road
work materials to be used for road work. Road work
should not be started without obtaining temporary
drawing permission. Otherwise, the said land cannot be

used for any other purpose.

2) Only the open area of the said property is to be used

for storing road work materials.

3) No permanent construction of any kind can be done on
the said land.

4) No trees of any kind can be cut down on this property.

S
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5)

6)

7)

8)

9)

10)

11)

12)

This permission will be valid from the date of this order
till 31/07/2025.

The uncultivated land for the year 2023-24 and the
documents related thereto should be submitted to the

government immediately through Talathi Banda.

Before doing any construction in the said area, it is
necessary to take permission from Gram Panchayat
Banda. Also, for doing any permanent non-agricultural
work, it is necessary to take permission from Hon'ble

District Collector Sindhudurg.

Grass or similar flammable materials should not be
used for this work. Also, fire extinguishing system
should be kept in the temporary uncultivated plot to

take necessary precautions to protect against fire.

In case of violation of any of the above terms and

conditions, the permission granted will be cancelled.

If any complaint arises regarding the road, the

permission granted will be cancelled immediately.

If the documents or information submitted by the
applicant in this regard is found to be false or
misleading, the permission granted will be deemed to

be cancelled.

The said land must be restored as soon as the
temporary fallow period ends. y
/(&
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SD
Sridhar Patil
Tahasildar Sawantwadi

Copy to:

1. Shri Rohtash Tayal, Director, Res. Banda, Taluka
Sawantwadi

2. Talathi Banda for information and for necessary action.

SD
Sridhar Patil
Tahasildar Sawantwadi
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TRANSLATED COPY OF ANNEXURE F

OFFICE OF TAHASILDAR & EXECUTIVE MAGISTRATE,
SAVANTWADI
Taluka-Savantwadi, District-Sindhudurg
Ph No 02363 (272028) Mail tahsilsawantwadi@gmail.com

No KVS/MLKIHKKPRMNPTR/SR-
43/2024
Dated 25/11/2024
Read:
1. Govt Resolution No TRS-01/2016/PK-32/F-6 dated
27/7/2016

2. Govt Circular No DIPP/PF/CR No 21/F-6 Dt. 27/4/2017

of Revenue & Forest Department

3. District Collector Sindhudurg letter No REV-21/2/2016
dated 28/2/2017

4. Maharashtra Land Revenue Rule 1967
5. Maharashtra Land Revenue Act 1966 section 25(1)

6. Circle Officer Banda report Outward No 122/11/2024
dated 11/11/2024

7. Sanctioned note of this office dated 27/11/2024

CERTIFICATE

This is to certify that the property mentioned below is owned

by Eugene Infra Private Limited. Also, the following trees

mentioned under the title of the property mentioned be:y
%@«x
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are owned by Eugene Infra Private Limited. When 7/12 of
the said property is examined, it is seen that its land tenure
is Class 1. This certificate is being issued on the condition
that the terms and conditions of Section 25 (1) of the
Maharashtra Land Revenue Act, 1966 are binding on the

applicant.

Sr. | Village | S. No | Hissa | L L Area | Defec Size Names and number

No No (H Are) | tive (H of trees for which

Are) ownership certificates

have been issued

1 Banda 218 4 2-03-22 | 0-52-50 | 0.63 Jambha-35
Purple-30

2 Banda 218 2 5-43-44 | 1-57-00 | 1.69 Cashews-220
Trees on the

3 Banda | 218 1 1-15-20 | 0-29-00 | 0.36 embankment-300

SD

Sridhar Patil

Tahasildar Savantwadi
Copy to:

Shri Mandar Kudav, Eugene Infra Pvt. Ltd through
Authorized Officer, Banda
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TRANSLATED COPY OF ANNEXURE G1 COLLY

Maharashtra Felling of Trees (Amendment) Act, 1988 Act
Application for permission under Section 3

Name of applicant: Eugene Infra Pvt. Ltd through Mandar
Chandrakant Kadav
Staying at Banda, Taluka-Savantwadi, Dist. Sindhudurg

To

Tree Officer and Forest Ranger
District-Sindhudurg

I request that permission be granted to cut down the
tree/trees specified in column 2 of the land described in
column 1 for the purpose specified below. I have legal title
to the trees in this land and I am enclosing herewith an
extract from the land title record. The trees to be cut down
are fully grown/dead/diseased/decayed as detailed in
column 5 and are subject to a certificate of cutting. The
trees are obstructing my house construction/house
repair/farming and therefore need to be cut down for new

plantation/household expenses/sale.

Description | Sr. | Category | A tree as tall as | Details
of the land | No chest height regarding
(1.37 m) isin trees being
Vedhi cm. full
grown/dead/
diseased/
warmod/mod
etc.
Name of
village
Taluka
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District

If local
name is
there to
the area of
the land

Survey Gat
No

Sub-Hissa
No

Area

Total co-
partners

I am making 2 copies of the said application with a court fee
stamp of Rs. 5/- and am submitting the following documents

along with it.

1. 2 copies of 7/12 extracts and 8 A original extracts

containing records of trees.

2. Written consent of the shareholders registered on 7/12
or elsewhere regarding this tree felling, obtained before
the Special Executive Magistrate (J.P.) or a political

officer.

3. Extract of 7/12 If registered as head of joint family,

extract of the heir register in which he/she is registered

and acknowledgement of other beneficiaries as above. M")
%dd‘
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4. Two copies of the group book map signed by the

applicant are attached.
5. A list of tree descriptions is attached as above.

6. Other documents are attached as follows.

The requisite permission is attached as under:

Yours faithfully,
SD

Tree Cutting Reg. No ___ dated 27/11/2024

As per the said application, the applicant should ensure
whether the trees in the case No. 218/2024 are suitable for

felling or not and submit his/her opinion by 26/12/2024.

SD
Tree Officer & Forest Ranger
Sawantwadi

.
.
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To

Forest Ranger Banda

Copy to Village Chief Banda

One copy of the same is to be displayed on notice board.
Similarly, if any person has any complaint regarding this

access list on a copy, they are requested to contact this
office within 7 days and inform the concerned.
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TRANSLATED COPY OF ANNEXURE G2 COLLY

PANCHANAMA
Arbiters:

1. Shri Vitthal Kruhna Tambulkar, age 34, staying at

Banda Satwadi, occupation-vehicle driver.

2. Shri Uddhav Umesh Sawant, age 32, staying at Banda

atwadi, occupation-agriculture-gardening

Range felling register No 11/2024-25 dated 27/11/2024
from the Forest Officer Sawantwadi and Tree Officer
Sawantwadi, on behalf of the applicant Eugene Infra Pvt.
Ltd., Shri Mandar Chandrakant Kudav staying at Banda,
Satmatwadi, for felling of trees. In accordance with the
application, the trees in the area are measured and a factual
report is prepared. Through the Forest Officer Banda, Forest
Guard Tambe called us as per the request. We, the arbiter,
present at the Mauje Banda Satmatwadi Eugene Infra Pvt.
Ltd. Company Banda, S. No. 218/2, write the Panchanama

as follows:

We, the above Panch and the account holder Eugene Infra
Pvt Ltd Company, Shri Mandar Chandrakant Kudav as well
as Ma Vanpal Banda Vanrakshak Tamboli etc., all are
present in Mouje Banda Satmatwadi Banda Ma S 218/2 and
Mananiy Vanpal Banda showed us the Panch today's copy of
the permission given by the said account holder regarding
tree felling. Accordingly, as per the other documents and

revenue documents shown with the application, our Panch is
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After our Panch is of the opinion that the said area is correct
as per the revenue documents, Ma Vanpal Banda inspected
the area in the presence of the account holder to measure
the trees standing in the said area and conduct a
Panchnama regarding the fact regarding the permission to
cut trees in the said area. Meanwhile, some trees in the said
area were destroyed while cleaning the area using a JCB
machine during the month of May 2024. For that reason, the
account holder informed us that a proposal was prepared
regarding the said unlicensed tree felling and the fine
amount was deposited with the government court as per the
punitive action taken in this regard. We are writing the
Panchanama to prepare the Panchanama documents as per
the application filed for obtaining permission to clear the
area for the planned housing project in the said area as well
as for the cultivation of cashew, mango, and fruit trees and
to cut down the trees that are obstructing the availability of
open space. Accordingly, there are 30 restricted tree species
to be cut down and the measurements of these trees have
been taken by the forest ranger and foresters in our
presence and notes have been recorded as per the current
condition. We are of the opinion that these restricted purple
tree species are old and suitable for cutting. Since the area
is completely under cashew plantation and other tree
species have grown in large numbers in that area and there
are a large number of cashew trees as well as unrestricted
trees like Akeriya Jambha, Chandivade etc., open area is
required for planting other trees in the area. Accordingly,

the details regarding restricted tree felling are as follows:
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Village M.S. Area Distance GPS Trees Remark
No from Reading demanded
forest for cutting
boundary
Banda 218/4 2.03.32 | Around 8 N-15979’ | Purple A list of
Satmat 218/2 5.43.44 | km 079 trees 20 measurements
wadi 218/1 1.15.20 E-739865 | Purple of standing
59 trees 10 trees to be
Total 30 felled is
attached.

The application regarding the said tree felling case has been
submitted to the Gram Panchayat Office, Banda for
information and publicity and no complaint or objection has
been received by the deadline. The Gram Panchayat has
informed the account holder at the Gram Panchayat level
that the area of 0.56.56 hectares of Gram Panchayat Banda
account number 3222 shown in the said 7/12 record has
been reserved as a planned area for internal road work of
the Gram Panchayat. The account holder's representative
has informed the forest officer in front of our Panchayat that
there is no complaint or objection from the account holder in

this regard and the road is visible at the scene.

The list of trees to be cut in the said area has been shown to
us by the account holder and the list of such trees is
attached herewith. The cashew trees in the said area are
seen to be old and the area is not under other crops.
Excluding trees suitable for felling, it appears that there are
more than 50 small and large trees left per hectare in this
area. Trees suitable for felling do not come within 30 meters
of the river bank. There is no perennial river in the area. It
is observed by us that there is no stream visible and the

trees to be felled and the felling area is not on a steep slope
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complaint was received from the sharecropper or any other
person during the Panchanama. Accordingly, the
Panchanama was started at 3:30 PM on today and ended at
5:30 PM. The said Panchanama has been written as per our

instructions and we have read it, confirmed it and signed it.

Place: Banda Satmatwadi
Date: 4/12/2024

Arbiters: SD

Forest Ranger Banda
1.
2. SD

Forest Conervator, Tamboli



Measurement
Satmatwadi Hon. S. No. 218/1, 218/2

list of trees to be cut

in Mauje Banda

Sr. | Category C M | Remark

No

1 Purple 105 | Full developed
2 Purple 100 | Full developed
3 Purple 68 | Full developed
4 Purple 90 | Full developed
5 Purple 164 | Full developed
6 Purple 110 | Full developed
7 Purple 155 | Full developed
8 Purple 103 | Full developed
9 Purple 85 | Full developed
10 Purple 95 | Full developed
11 Purple 85 | Full developed
12 Purple 93 | Full developed
13 Purple 138 | Full developed
14 Purple 135 | Full developed
15 Purple 205 | Full developed
16 Purple 125 | Full developed
17 Purple 120 | Full developed
18 Purple 100 | Two forks full growth
19 Purple 98 | Two forks full growth
20 Purple 142 | Full developed
21 Purple 100 | Full developed
22 Purple 98 | Full developed
23 Purple 108 | Full developed
24 Purple 85 | Full developed
25 Purple 135 | Full developed
26 Purple 150 | Full developed

250
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27 Purple 130 | Full developed
28 Purple 140 | Full developed
29 Purple 125 | Full developed
30 Purple 133 | Full developed

As per the above, there are 30 trees to be cut down, of the
species Jambhala, Jambha, Chandwad, Acacia, etc., which

are common in the cashew orchards in the said area.

Place: Banda Satmatwadi
Date: 4/12/2024

Arbiters: SD

Forest Ranger Banda
1.
2. SD

Forest Conervator, Tamboli
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TRANSLATED COPY OF ANNEXURE H1 COLLY

STATEMENT

Mr. Mandar Chandrakant Kudav, representative of Eugene
Infra Pvt Ltd, Banda, who will write a response before Mr.
Vanpal Banda, regarding the business, writes a response
that:

The area of Mouje Banda Satmatwadi Mas No. 218/1, 218/2
and 218/4 is owned and occupied by Eugene Infra Pvt. Ltd.
As a representative of the company owner of the said area, I
have requested your office regarding the felling of trees.
Accordingly, since it is necessary to cut down trees that are
an obstacle to our planning and fruit tree cultivation in the
said area, the necessary formal permission of the
government has been obtained through the online
application process and other necessary things have been
fulfilled, I have come to the site today in front of the arbiters
and have taken measurements of the trees to be felled and
prepared the Panchanama documents. I agree with the fact
that the Panchanama has been completed and the facts are
correct. No complaint or objection has been received
regarding the said tree felling permission application. If
there is any complaint or objection in the future, I will
resolve the complaints at my own expense. As the above
trees are obstructing the planned housing project and new

tree plantation, permission for tree felling is requested.

This statement is recorded as told by me and after going
through the same it is confirmed that the same is true and
correct.

o0



Banda Satmatwadi
Date: 4/12/2024

SD
P.P. Savant
Forest Ranger, Banda
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TRANSLATED COPY OF ANNEXURE H2 COLLY

Circle Banda 01/2024-25
Tree Felling Register No
Dated 6/12/2024
Outward No A/Vrukshatod-201/
2024
To

Tree Officer & Forest Ranger
Forest Savantwadi

Staying at Banda Satmatwadi
Taluka-Savantwadi

Sub: Application for getting permission of tree felling of 30
tree of purple in M S No 218/1, Gat No 218/2 area
5.43.44

Ref: 1. Your Tree Felling Register No 11/2024-25 dated
27/11/2024

2. Original Tree Felling (Rule) Act 1964 34th Act
revision in 1969 Act B (sec 15) condition 1 to 5

As per the above reference, the applicant Shri Eugene Infra
Pvt. Ltd. Mandar Chandrakon Kudav. The forest guard and
the applicant have inspected the prohibited trees in the area
of Banda Sarwade, MSK 218/1 218/2 Group No. 102 Area
1.15.20 and 5.4. The forest guard and the applicant have
inspected the prohibited trees in the area of Banda Sarwade,
MSK 218/1 218/2 Group No. 1 and 2. However, the area of
the applicant Mr. Eugene Infra Pvt. Ltd. has been shown by
Mandar Chandrako as per the map attached to the case, so
it is confirmed that the area belongs to the applicant. The
list of standing flags demanded by the applicant for cutting
is attached with this report. The details of the trees suitable

and unsuitable for cutting in the area are as follows: The

said measurement list has been provided by the applicant. y
%\’%
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has been inspected and the standing trees in it have been

shown.

Village M S | Description of trees | Description of trees G.P.S

No/ Gat No | asked for felling worth felling

area Category | Nos. Category | Nos. Latitude Longitude
1 2 3 4 5 6 7

Village- Category | 30 Category | 30 15079’ 73986’

Banda Purple Purple 879 75.99

Satmatwadi

M S No

218/1

218/2

The details are as above and the documents Ilike
Panchanama, statements etc of the property on the land are
attached as a list. The said area is not under crop and
excluding the trees suitable for felling, more than 50 small
and big trees per hectare are left in the said area. The trees
suitable for felling do not come within 30 meters from the
bank of the river. The area of felling is not on a slope and
the land will not be burnt due to felling of trees. No
complaint was received from the shareholder or any other
person during the Panchanama. Since the permission for
felling of trees is not in violation of Section 25/2 of the
Maharashtra Act 1966, there is no objection to granting
permission to the applicant to fell the trees recommended

here under Sr. No. 2.

SD
P.P. Savant
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TRANSLATED COPY OF ANNEXURE H3 COLLY

Circle Forest Officer Banda
CERTIFICATE

Date: 6/12/2024
Sir,

The area of survey number 218, which is privately owned, in
Mouje Brush Satwadi Taluka, Sawantwadi, is not considered
under Section 35 of the Indian Forest Act, 1927.

Also, no notice has been issued to any surveyor in the said
village under the Maharashtra Private Forests (Acquisition)

Act, 1975 as mentioned above.

The holding area of the account holder in the present case
does not appear to be more than 12 hectares from the

revenue records.

However, it is evident from the available documents that the
District Collector, Sindhudurg, has not included this area in
the report so far submitted for review of the forest
demarcation area under the court's writ petitions Nos.
202/95 and 179/96.

However, the following order is requested.

SD
P.P. Savant
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“.’jj S ‘." : / ah. XXXIV] Maharashtra Felling of Trees (Regulation, Act. 1964)

/%

FORAI T
Permission under [section 3(1B)] of the Maharashtra Felling of Trees (Regulation) Act,
1964

Application Register No. : 2024/TNT10326/109460

Shri/Smt./Kumari: u jen inpalimeted to mandar chadakant kudav (Hereinafter called 'the grantee')

residing at: at/post banda ta sawantwadi is hereby granted permission under [section 3(1B)] of the
Maharashtra Felling of Trees (Regulation) Act, 1964 to fell the tree/trees described in the Table below in the

land described in that Table, subject to the condition that the grantee shall be liable to pay damages for any
injury caused to the property of any person as a result of felling a tree or trees in pursuance of this
permission. This permission shall be valid for a period of thirty days from the date on which it is granted.

|

PROFORMA
[
| Particulars of land [l
2) Particulars of the trees (scheduled trees) J
Survey Part/Sub , 3 |
Particulars of No Part No
Loci't“m 218 1 1.15 [ Species | No.oftrees || No. of trees to be r
| @ A) | existing on the|| thinned/felled |
| ’ land ©
/ | ® | | ’
] _ _ Syzijium 10 | 10 ( |
i l[ cumini } ll
| | | (Jambhul) | | |
| ‘ @) Sindhudurg | 218 2 5.43 } Species | No.of trees | No. of trees to be |
| District | ‘ (A) existing on the | thinned/felled |||
.l land | (9] |
N  ® Il
! ] Syzijium | 10 10 / !'
I | cumini (' .5
| (Jambhul)
"'(1‘]3 ka [[Sawantwadi [ J ’ |
| u |' 218 4 2.03 | Species " No. of trees | No. of trees to be ﬂ |
| | a | (A) existing on the|| thinned/felled |
(- ] I' [ land I © | i
| . | | . ® Il
| | | | Syzijum | 10 | 10 I
' | i | cumini |
I(C | - | '
| g,ﬂ)lage | banda (Jambhul) J ] ||
|
' ’ | Total area of the i
| J | Land 8.61 |
g plantation

| Mal-ldatorsr Condition: The appl_icant will plant 30 no. of perennial woody trees in ensuin
season in the same survey no. or in the vicinity. Additonal Conditions imposed byTree Officer to accow
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CERTIFICATE

Round Forest Range Jhadtod Reg. No ___ / I hereby issue a
work certificate for 2020-25,

a) I have prepared the said work myself and have
checked it by going to the waste land. M.S. No. 218/1
and 2181 2 at this place

b) The facts on the site are correct as per the Panchnama.

c) The said area does not belong to the forest area/forest

department area.

Date 06/12/2024

Forester Banda
(P.P.Savane)

Information on providing ownership of the forest ranger's

work

1) Is the account statement attached? Yes.

2) Have the account holders' statements been taken? Yes
3) Is the property within 1.1/2 km. from the forest? No

4) Has the notice under Section 35 of the Indian Forest

Act been issued? No.

5) Are the trees to be cut in the said survey number

within 30 meters from the banks of any watercourses,

2



lakes or rivers etc., which remain water till the end of

December? No

6) Is the said land under cultivation? No

7) Is the area in question adjacent to the area to which
the forest designation applies? No

8) In the said survey no., after cutting down the trees to
be allowed, will more than 20 trees remain per acre?
Heath

9) Will trees be cut on steep slopes? No

10) Are the trees to be cut down obstructing agriculture?
Yes

11) Are the trees to be cut down dangerous to the house?
No

Date: 6/12/2024 SD

Forest Ranger Banda
P.P. Savant
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ANNEXURE |

Collector office Sindhudurg _ \g!
APPENDIX D-3 5 =

FINAL APPROVAL

Government of TO THE LAND SUB-DIVISION / LAYOUT Fﬂﬂiﬂmaﬂm
Maharashtra Right to Public Service Act
A9t AaT A FAA
Proposal Number : 3656556 Approval No. : RPSND/LF/2025/APL/00013
Proposal Code : RPSND-24-122364 Date : 21/02/2025

To,

i)Yugen Infra Private Limited

AT POST BANDA TAL SAWANTWADI DIST SINDHUDURG
ii) Rupesh Tawate (Engineer)

Sir/Madam,

With reference to your application No RPSND202400143, dated 16-12-2024 for the land sub-division approval,
under Section 18/44/58 of The Maharashtra Regional and Town Planning Act, 1966 read with Section
Maharashtra Land Revenue Code, 1966 ,to carry out development work in respect of land bearing City Survey
No./Survey No./Revenue S.No./Khasra No./Gut No. Svy No 218 His No 1,Svy No 218 His No 2PT,Svy No 218
His No 4PT , Final Plot No. , Mouje Banda situated at Road / Street -, Society , the land sub-division layout is
finally approved as demarcated, under Section 18/45 of the Maharashtra Regional & Town Planning Act, 1966,
subject to the following conditions:

1. It shall be the responsibility of the owner to carry out all the development work including construction of
roads, sewer lines, water supply lines, culverts, bridges, street lighting, etc. and hand it over to the Planning
Authority /Collector after developing them to the satisfaction of the Authority

2. If you wish that the Planning Authority /Collector should carry out these development works, then you will
have to deposit the estimated expenses to the Planning Authority /Collector in advance, as decided by the
Authority

3. As per the undertaking submitted by you in respect of recreational open space as stipulated in Regulation
No.3.4, the said open space admeasuring stand vested in the name of plot holders of the layout or society of
the plot holders and you have no right of ownership or interest in the said recreational open space

4. This permission does not entitle you to develop the land which does not vest in you

Signature Not Verified

Digitally signed by Ani asaheb P
Date: 2025.02.21 15:47:01 IS~
Reason: Approved Certificaté
Designation : Collector
Location: Collector office S urg

Project Code : RPSND-24-1 64

Application Number : RPS 0p400143
Proposal Number : 3656556

Certificate Number : RPSND/LF/2025/APL/00013

Collector,

Collector office Sindhudurg ,

Scan QR code for verification of authenticity.

1/1
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wie A, | WAMA | 8 @ IR | IERER) | wied | wdfd | fm @am) | smer @)
1 218/4/2 | 0-03-81 0.01 79 218/4/36 | 0-03-25

2 218/4/5 | 0-03-72 0.01 80 218/4/35 | 0-03-25

3 218/4/6 | 0-03-72 0.01 81 218/4/34 | 0-03-25

4 218/4/7 | 0-03-57 0.00 82 218/4/33 | 0-03-29

5 | 218/4/15 | 0-04-03 0.01 83 218/4/42 | 0-05-71

6 | 218/4/16 | 0-03-56 0.01 84 218/4/41 | 0-03-13
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-
7 | 21807 | 00355 | 001 i || A R S ]
g | 218429 | 0-03-54 001 T | e P et Wl
9 | 218/430 | 0-03-53 001 . [l Rl g
10 | 218/4/31 | 0-03-53 0.01 218216 | 0-02:55 0.00
11| 218/4/32 | 0-03-52 0.01 g Ml IR £
12 | 218443 | 0-03-57 0.1 TR e A et g
13 | 218/4/14 | 0-03-34 0.01 SoR Sl | RO E W
14 | 2184013 | 0-03-14 0.00 S| e Al el
15 | 218/4/12 | 0-03-35 0.01 o1 | 21802/12 | st | DA
16 | 218411 | 00314 0.00 e || ik U UL
17 | 2184710 | 0-03-12 0.00 DA 21820 0010 oo
% 218/4/9 | 0-01-70 0.00 94 | 2182/84 | 0-03?8 0.01
2182020 | 0-01-35 0.00 GoR R 21c 283N 00512 .01
T | 0-03-05 96 M 0-03-09 0.00
B 218/4/8 | 0-00-09 0.00 97 218p2/81 | 0-03-01 0.00
218/2/19 |  0-02-98 0.01 o3 | 2182/80 | 0-03-21 0.01
T 0.03.07 99 | 2182779 | 00312 0.00
20 | 2182018 | 00307 0.01 100 | 218278 | 0-03-11 0.01
21 | 2182116 | 0-03-01 0.01 o |2eem 0-01-35 0.00 '
2 | 2182015 | 00378 0.01 218/4/47 | 0-01-76 0.00
23 | 2182014 | 0-03-38 0.01 wFor | 0-03-11
24 | 218013 | 00332 0.01 102 | 218446 | 0-02-53 0.00
25 | 218210 | 00342 0.01 103 | 2184/45 | 0-03-85 0.01
26 | 21829 | 0-03-80 0.01 104 | 2182/103 | 0-03-74 0.01
27 | 21828 | 00385 0.01 105 | 2182/102 | 0-03-9 0.01
L | 218 | o0 0.01 106 | 2182/105 | 0-03-87 001
218/1/6 | 0-01-30 0.00 107 | 2182110 | 0-03-53 0.00
Tgor|  0-03-88 108 | 2182/106 | 0-03-34 0.01
29 | 218177 | 0-03-18 0.01 109 | 2182/101 | 0-03-69 0.01
3 | 2188 | 00502 | 001 | 110 | 2182100 | 00595 001
31 |218/1/10 | 0-03-62 | 001 | 215 -05-
281 | 00215 | 001 112 218//2;12; ?)-?)Z - -
3 -06 0.01
21802/33 | 0-01-14 0.00 113 | 2182/111 | 00724 0.02
TpOT | 0-03-29 001 114 | 2182/112 | 0-08-96 0.02
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33 | 218/2/32 | 0-03-31 0.01 115 218/2/108 | 0-05-73 0.01
34 | 218231 | 0-03-34 0.01 116 | 2182/99 | 0-05-71 0.01
35 | 21822/30 | 0-03-39 0.01 117 | 2182/85 | 0-06-06 001
36 | 218229 | 0-03-33 0.01 118 | 2182/87 | 0-06-19 0.01
37 | 218228 | 0-03-28 0.01 119 | 2182/86 | 0-06-11 0.01
38 | 218227 | 0-03-24 0.01 120 | 2182/69 | 0-06-09 0.01
39 | 218226 | 0-03-56 0.01 121 | 2182/65 | 0-06-99 0.01
40 | 218225 | 0-03-01 0.01 122 | 2182/64 | 0-07-45 0.01
41 | 218224 | 0-03-16 0.01 123 | 21802/63 | 0-07-66 0.02
42 | 218223 | 0-03-10 0.01 124 | 218p2/62 | 0-07-76 0.02
43 | 218222 | 0-03-02 0.01 125 | 2182/66 | 0-09-83 0.02
2182211 00195 0.01 126 | 21802/90 | 0-06-39 0.01
218/4/22 |  0-01-08 0.00 127 | 218291 | 0-06-03 0.01
THT | 0-03-03 128 | 2182/89 | 0-05-78 0.01
45 | 218421 | 0-03-38 0.01 129 | 21872/88 | 00526 0.01
218/4/20 | 0-03-43 0.01 130 | 2182/96 | 0-06-30 0.01
218/4/19 | 0-03-28 0.01 131 | 2182095 | 00629 0.01
218/4/18 |  0-03-73 0.01 132 | 2182/94 | 00629 0.01
218/4/28 | 0-03-49 0.01 133 | 2182/93 | 00629 0.01
218/427 | 0-0327 0.01 134 | 218202 | o008 0.00
51 | 218406 | 00327 0.01 218123 | 0-05-44 0.01
52 | 218405 | 00327 0.01 T | 00629
218/4/24 | 00267 0.00 135 | 218122 | 00629 0.01
> [ snsss | 0-0060 0.00 136 | 218121 | 00622 0.01
TFUT | 0-03-27 137 | 218120 | 0-07-01 0.02
5 |282054 | 0027 0.00 138 | 218119 | 0-06-43 0.01
218/4/23 | 0-00-22 0.00 139 | 218118 | 0-06-43 001
TFT | 0-03-19 140 | 218117 | 0-05-67 0.01
55 | 218/2/53 | 0-03-16 0.01 141 | 218/1/16 | 0-05-67 0.01
56 | 218/2/52 | 0-03-11 0.01 142 | 218115 | 0-05-67 0.01
57 | 2182/51 | 0-03-09 0.01 143 | 218114 | 005-67 0.01
58 | 218/2/50 | 0-03-20 0.01 144 | 218113 | 00567 0.01
5o | 218/2/41 | 0-03-26 0.01 145 | 218/1/12 | 0-05-06 0.01
60 | 218/2/40 | 0-03-06 0.01 146 | 218111 | 00626 | o001

Scanned with CamScaQ]\nSr



61 | 218/2/39 | 0-03-29 0.01 147 | 218/1/4 | 0-05-52 0.01 269
62 | 218/2/38 | 0-03-23 0.01 148 | 218/1/3 | 0-03-52 0.01
63 | 218/2/37 | 0-03-92 0.01 218/1/2 | 0-03-20 0.01
64 | 218/2/36 | 0-03-14 0.01 1 18pi6 | 00040 0.00
65 | 218/2/35 | 0-03-76 0.00 U | 0-03-60
66 | 218/2/49 | 0-03-56 0.01 15? 218/1/1 | 0-00-62 0.00
67 | 218/2/48 | 0-03-24 0.01 21802/5 | 0-03-32 0.01
68 | 218/2/47 | 0-03-13 0.01 7T | 0-03-94
69 | 218/2/46 | 0-03-08 0.01 151 | 21824 | 00516 0.01
70 | 218/2/45 | 0-03-01 0.01 g | 6-26-06 1.36
71 | 218/2/44 | 0-03-24 0.01
72 | 218/2/43 | 0-04-01 0.01
73 | 218/2/61 | 0-03-28 0.01
74 | 218/2/60 | 0-03-15 0.01
75 | 218/2/59 | 0-03-13 0.01
76 | 218/2/58 | 0-03-08 0.01
77 | 218p2/57 | 0-03-24 0.01
2 218/2/56 | 0-02-65 0.00

218/4/37 | 0-00-60 0.00

r wgur | 0-03-25
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TRANSLATED COPY OF ANNEXURE 'I'

OFFICE OF DISTRICT COLLECTOR & DISTRICT
MAGISTRATE, SINDHUDURG

Main Admin Building, 1st Floor, Sindhudurg Nagari, Taluka-
Kudal, District-Sindhudurg

Ph No 02362-228856 (Revenue Branch)  Email rbsindhudurg@gmail.com

NON-AGRICULTURAL CERTIFICATE TO BE ISSUED TO
THE OCCUPANT OF THE LAND FOR WHICH
CONSTRUCTION/DEVELOPMENT PERMISSION HAS
BEEN GRANTED BY THE PLANNING AUTHORITY
UNDER THE PROVISIONS OF SECTION 42C OF THE
MAHARASHTRA LAND REVENUE CODE, 1966

Read:-

1. Application dated 27/05/2025 for obtaining a non-
agricultural certificate of Mr Rohtash Tayal, Director,
currently residing at Banda, Tal. Sawantwadi, District-
Sindhudurg, on behalf of the applicant Eugene Infra
Pvt. Ltd.

2. Provisions of sub-sections (1) to (1) of section 42A of
Maharashtra Government Gazette Extraordinary Part
Eight, Ordinance No. 17 dated 22/08/2014.

3. Notification of Maharashtra Land Revenue Code
(Amendment) Ordinance 2017 dated 05/01/2017 from
the Revenue and Forest Department, Government of

Maharashtra.

4, Government Decision No. NA-2016/Pr.No. 209/T-1
dated 01/04/2017 from the Revenue and Forest

Department, Government of Maharashtra.

:
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mailto:rbsindhudurg@gmail.com

5. Provisions of Government Decision No. NAP-
2016/Pr.No.7/T-1 dated 22/01/2016 issued by the

Revenue and Forest Department, Government of

Maharashtra.

6. Circular No. from Government Revenue and Forest
Department: NAP-2023/Pr.No.64/]J-1A dated 13 March
2024

7. Approved note dated 05/06/2025 from this office.

8. Non-Agricultural Fertilizer and Converted Tax Receipt
No. RC/566923/2024-25/3167/1749445376 dated
09/06/2025 Consequential Amount Rs.87,648/-

Government Deposit.

Whereas, the applicant, being the senior holder / occupier /
clan of the property of the following survey description at
Banda, Taluka-Sawantwadi, outside the Nagar Panchayat in
Sawantwadi Taluka, Eugene Infra Pvt. Ltd, on behalf of
Director Shri Rohtash Tayal, currently residing at Banda, Tal.
Sawantwadi, Dist. Sindhudurg, has submitted an application
to this office for obtaining a certificate for residential non-
agricultural purposes under the provisions of Section 42 of
the Maharashtra Land Revenue Code, 1966 (hereinafter

referred to as the 'said Act').

K
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Plot | Survey No/ Area Charges
No Hissa No (H Are) Rs. Ps.
1 218/4/2 0-03-81 0.01
2 218/4/5 0-03-72 0.01
3 218/4/6 0-03-72 0.01
4 218/4/7 0-03-57 0.00
5 218/4/15 0-04-03 0.01
6 218/4/16 0-03-56 0.01
7 218/4/17 0-03-55 0.01
8 218/4/29 0-03-54 0.01
9 218/4/30 0-03-53 0.01
10 218/4/31 0-03-53 0.01
11 218/4/32 0-03-52 0.01
12 218/4/43 0-03-57 0.01
13 218/4/14 0-03-34 0.01
14 218/4/13 0-03-14 0.00
15 218/4/12 0-03-35 0.01
16 218/4/11 0-03-14 0.00
17 218/4/10 0-03-12 0.00
18 218/4/9 0-01-70 0.00
218/2/20 0-01-35 0.00
Total 0-03-05
19 218/4/8 0-00-09 0.00
20 218/2/18 0-03-07 0.01
21 218/2/16 0-03-01 0.01
22 218/2/15 0-03-78 0.01
23 218/2/14 0-03-38 0.01
24 218/2/13 0-03-32 0.01
25 218/2/10 0-03-42 0.01
26 218/2/9 0-03-80 0.01




27 218/2/8 0-03-85 0.01
28 218/2/7 0-02-58 0.01
218/1/6 0-01-30 0.00
Total 0-03-88
29 218/1/7 0-03-18 0.01
30 218/1/8 0-05-02 0.01
31 218/1/10 0-03-62 0.01
32 218/1/9 0-02-15 0.01
218/2/33 0-01-14 0.00
Total 0-03-29 0.01
33 218/2/32 0-03-31 0.01
34 218/2/31 0-03-34 0.01
35 218/2/30 0-03-39 0.01
36 218/2/29 0-03-33 0.01
37 218/2/28 0-03-28 0.01
38 218/2/27 0-03-24 0.01
39 218/2/26 0-03-56 0.01
40 218/2/25 0-03-01 0.01
41 218/2/24 0-03-16 0.01
42 218/2/23 0-03-10 0.01
43 218/2/22 0-03-02 0.01
44 218/2/21 0-01-95 0.01
218/4/22 0-01-08 0.00
Total 0-03-03
45 218/4/21 0-03-38 0.01
46 218/4/20 0-03-43 0.01
47 218/4/19 0-03-28 0.01
48 218/4/18 0-03-73 0.01
49 218/4/28 0-03-49 0.01
50 218/4/27 0-03-27 0.01
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51 218/4/26 0-03-27 0.01
52 218/4/25 0-03-27 0.01
53 218/4/24 0-02-67 0.00
218/2/55 0-00-06 0.00
Total 0-03-27
54 218/2/54 0-02-97 0.00
218/4/23 0-00-22 0.00
Total 0-03-19
55 218/2/53 0-03-16 0.01
56 218/2/52 0-03-11 0.01
57 218/2/51 0-03-09 0.01
58 218/2/50 0-03-20 0.01
59 218/2/41 0-03-26 0.01
60 218/2/40 0-03-06 0.01
61 218/2/39 0-03-29 0.01
62 218/2/38 0-03-23 0.01
63 218/2/37 0-03-92 0.01
64 218/2/36 0-03-14 0.01
65 218/2/35 0-03-76 0.00
66 218/2/49 0-03-56 0.01
67 218/2/48 0-03-24 0.01
68 218/2/47 0-03-13 0.01
69 218/2/46 0-03-08 0.01
70 218/2/45 0-03-01 0.01
71 218/2/44 0-03-24 0.01
72 218/2/43 0-04-01 0.01
73 218/2/61 0-03-28 0.01
74 218/2/60 0-03-15 0.01
75 218/2/59 0-03-13 0.01
76 218/2/58 0-03-08 0.01
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77 218/2/57 0-03-24 0.01
78 218/2/56 0-02-65 0.00
218/4/37 0-00-60 0.00
Total 0-03-25
79 218/4/36 0-03-25 0.01
80 218/4/35 0-03-25 0.00
81 218/4/34 0-03-25 0.01
82 218/4/33 0-03-29 0.01
83 218/4/42 0-05-71 0.01
84 218/4/41 0-03-13 0.00
85 218/4/40 0-03-13 0.00
86 218/4/39 0-03-13 0.01
87 218/4/38 0-00-58 0.00
218/2/76 0-02-55 0.00
Total 0-03-13
88 218/2/75 0-03-13 0.01
89 218/2/74 0-03-16 0.01
90 218/2/73 0-03-21 0.01
o1 218/2/72 0-03-14 0.00
92 218/2/71 0-03-07 0.00
93 218/2/70 0-03-19 0.01
94 218/2/84 0-03-28 0.01
95 218/2/8 0-03-12 0.01
96 218/2/82 0-03-09 0.00
97 218/2/81 0-03-01 0.00
98 218/2/80 0-03-21 0.01
99 218/2/79 0-03-12 0.00
100 |218/2/78 0-03-11 0.01
101 | 218/2/77 0-01-35 0.00
218/4/47 0-01-76 0.00




Total 0-03-11
102 |218/4/46 0-02-53 0.00
103 |218/4/45 0-03-85 0.01
104 |218/2/103 0-03-74 0.01
105 |218/2/102 0-03-90 0.01
106 |218/2/105 0-03-87 0.01
107 |218/2/110 0-03-53 0.00
108 |218/2/106 0-03-84 0.01
109 |218/2/101 0-03-69 0.01
110 |218/2/100 0-05-95 0.01
111 | 218/2/107 0-05-94 0.01
112 | 218/2/109 0-06-06 0.01
113 | 218/2/111 0-07-24 0.02
114 |218/2/112 0-08-96 0.02
115 |218/2/108 0-05-73 0.01
116 |218/2/99 0-05-71 0.01
117 |218/2/85 0-06-06 0.01
118 |218/2/87 0-06-19 0.01
119 |218/2/86 0-06-11 0.01
120 |218/2/69 0-06-09 0.01
121 | 218/2/65 0-06-99 0.01
122 |218/2/64 0-07-45 0.01
123 |218/2/63 0-07-66 0.02
124 |218/2/62 0-07-76 0.02
125 |218/2/66 0-09-83 0.02
126 |218/2/90 0-06-39 0.01
127 |218/2/91 0-06-03 0.01
128 |218/2/89 0-05-78 0.01
129 |218/2/88 0-05-26 0.01
130 |[218/2/96 0-06-30 0.01
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131 |218/2/95 0-06-29 0.01
132 |218/2/94 0-06-29 0.01
133 |218/2/93 0-06-29 0.01
134 |218/2/92 0-00-85 0.00
218/1/23 0-05-44 0.01
Total 0-06-29
135 |[218/1/22 0-06-29 0.01
136 |218/1/21 0-06-22 0.01
137 |218/1/20 0-07-01 0.02
138 |[218/1/19 0-06-43 0.01
139 |218/1/18 0-06-43 0.01
140 |218/1/17 0-05-67 0.01
141 |218/1/16 0-05-67 0.01
142 |218/1/15 0-05-67 0.01
143 |218/1/14 0-05-67 0.01
144 |218/1/13 0-05-67 0.01
145 |218/1/12 0-05-06 0.01
146 |218/1/11 0-06-26 0.01
147 |218/1/4 0-05-52 0.01
148 |218/1/3 0-03-52 0.01
149 |218/1/2 0-03-20 0.01
218/2/6 0-40-40 0.00
Total 0-03-60
150 |218/1/1 0-00-62 0.00
218/2/5 0-03-94 0.01
Total 0-03-94
151 |218/2/4 0-05-16 0.01
Total 6-26-06 1.36
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In the present case, the applicant is hereby granted a non-
agricultural charter for the continued use of the said land for
residential purposes, subject to the other provisions of the

approved Development Control Regulations.

And whereas, subject to the provisions of the said Act and
the rules and orders made there under and the terms and
conditions hereinafter contained, the Collector is authorized
under section 47, clause (b) of the said Act to grant the

permission for which application has been made.

In that regard, it is hereby certified that subject to the
provisions of the said Code and the rules made thereunder
and subject to the following conditions, permission is hereby
granted to the occupier/developer of the said land for
residential purposes for the non-agricultural use permitted
on the said land in pursuance of the above mentioned
development/construction permission of the said Planning
Authority, subject to the provisions of section 42 of the said
Code and the Revenue Rules and the orders and rules made

there under, and subject to the following conditions.

1) Assessment:- In lieu of the assessment previously
imposed in respect of the said land, the applicant shall
pay to the Government an annual assessment of Rs.
56,345/- for each year during the guarantee period
ending on 31st July and after the expiry of that period,
such revised assessment as may be fixed from time to

time by the District Collector under the said Act.

.

280



2)

3)

4)

5)

Whereas the development fee payable to the
Government by the occupant of the land as per section
47A of the said Code has been deposited with the
Government at the time of provisional drawing. The
applicant has deposited the non-agricultural tax
amount and conversion tax amount of Rs. 87648/- for
the year 2025-26 with the Government on 09/06/2025.

The developer of the said land shall pay all taxes, rates

and cesses chargeable on the said land.

No change shall be made in the use or area of use
approved as above without the prior approval of the
Planning Authority and it shall be mandatory for the
developer to provide information to the District
Collector within 30 days of the approval of such change
by the Planning Authority if any change occurs in the
use or area of use of the said land with the prior
approval of the Planning Authority after the issuance of

this charter.

Use:- The applicant shall not use the said land and the
building erected or to be erected thereon for any
purpose other than residential (the specific purpose for
which permission has been granted should be included
here) without the prior permission of the District

Magistrate.

Liability for payment of fees: The applicant must pay all

taxes, fees and cesses leviable on the said land.
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6)

The said permission is only for non-agricultural
residential purposes and if the applicant wants to do
any kind of construction in the said land in the future,
he has to take proper permission from the concerned
authority and do the construction. Also, no illegal
construction on the basis of the said permission is
considered as legal, all the rules and laws of the
government regarding construction will remain

applicable in this regard.

Clause regarding penalties:-

(a) If the applicant violates any of the foregoing
conditions, the said land may continue to be held
in possession of the applicant only on payment of
such amount of levy as the District Collector may
direct and such fine as he may direct subject to
sub-section (2) of section 329 of the said Act,
without prejudice to any other penalty to which
the applicant may be liable under the provisions of

the Revenue Act and the rules thereunder.

(b) Notwithstanding anything contained in sub-clause
(a), if any building or structure is erected or used
contrary to the provisions of this deed, the
Collector shall be entitled to direct the removal or
alteration of the same within a specified period
and if the building or structure is not so removed
or altered within the specified period, he may

cause the same to be removed or altered and the
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7)

8)

9)

10)

11)

cost thereof may be recovered from the applicant

as if it were an arrears of land revenue.

All the terms/conditions given in the feedback given by
the Assistant Director, Urban Planning Sindhudurg at
the time of provisional drawing shall be binding on the

applicant/developer.

It will be mandatory for the concerned applicant/
developer to obtain permission from the Forest

Department before cutting down trees in the said plots.

Although the proposed site is hilly in nature, there is no
objection to granting development permission as its
general slope is less than 1:5. However, the
applicant/developer will not be able to carry out any

construction on the area with a slope of more than 1:5.

In line with environmental protection, it will be
mandatory for the applicant/developer to maintain the
trees on the site as much as possible and if any trees
are to be cut down, it will be mandatory for the
applicant/developer to obtain a no-objection certificate
from the competent authority of the Forest Department
and plant new trees equal to the number of trees cut

down.

The responsibility for constructing a protective wall,
wherever necessary, will remain with the concerned

applicant/developer.
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12) The applicant/developer concerned should ensure that
the natural water flow pattern is not altered during

construction on the proposed site.

13) The applicant/developer is required to construct drains

on the side of the road for water drainage.

In witness whereof, the District Collector, Sindhudurg, has
hereunto affixed his hand and seal of office on behalf of the
Governor of Maharashtra and the applicant has also affixed

his hand and seal on this date, June, 2025.

SD

Sign of the Occupant & Designation

(Applicant Eugene Infra Pvt. Ltd through
Director Shri Rohtash Tayal presently at Banda
Taluka-Savatwadi, District-Sindhudurg)

1. Mandar Chandrakant Kudav, staying at Banda, Taluka-
Savantwadi - SD

2. Savi Siddhesh Savant, Staying at Insuli, Taluka-
Savantwadi - SD

We declare that the person who has signed this deed as
such and such is, to the best of our knowledge, the person
he claims to be, and has signed it in our presence.

SD

Chaitali Savant
Tahasildar Revenue
District Collector Office
Sindhudurg

284



285

No Desk-8/MS-2/A.SND/Banda/SR-167/2025
District Collector Office, Sindhudurg
Sindhudurg Nagari

Dated 13 June 2025

SD

Anil Patil
District Collector, Sindhudurg

Copy to:

1.

Applicant Eugene Infra Pvt. Ltd through Director Shri
Rohtash Tayal, presently in Banda, Taluka-Savantwadi,
District-Sindhudurg

Tahasildar Savantwadi/Talathi Banda for requisite
action

Dy. Supervisor Land Record Savantwadi for information
and for requisite action.
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TRANSLATED COPY OF ANNEXURE 'J'

FOREST CIRCLE OFFICER BANDA'S OFFICE BANDA

Outward No 173/25.26
Banda dated 10/11/2025
To

Forest Ranger
Savantwad Forest Area

Sub: About the tremendous trees cutting done by Ugain
Company

Ref: Your office letter No B/Gunha-Takarar-421/25.26 dated
8/10/2025

Sir,

In the above-mentioned reference matter, in accordance
with the complaint application filed by Shri Sai Prasad
Kalyankar staying at Banda regarding the felling of 600
trees in the area of Survey No 218/1, 218/2 and 218/4
owned by Union Infra Private Limited Company at village
Banda, on 03.11.2025, along with Forest Guard Tamboli and
Arbiters, visited the area of Survey No 218/1, 218/2 and
218/4 owned by Union Infra Private Limited Company at
village Banda, inquired about the complaint application and
submitted it to the Manager of the company, Shri Mandar
Chandrakant Kudav staying at Banda, who was informed
about the area of each survey number as per the map.
When he visited the area of ownership with the name of his
company shown, he found that unpaved roads have been
prepared for movement in the said area. Also, in some
places, it was seen that the low-lying areas were levelled by

filling in soil. When asked about this, Shri Kudav informed
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that 30 trees of the Purples species coming in the middle of
the road were cut down within the given time limit by taking
permission from the Forest Department under the
permission number 11/2024.25 dated 14.12.2024.
Accordingly, first Shri Kudav was asked to show the area
and its boundaries of the ownership survey number 218/4.
Accordingly, he himself inspected the area of the shown
area, Banda M S. No. 218/4 as per the map. In this area, a
cement concrete retaining wall was built on the left side of
the road in the north direction and soil was filled in the low-
lying areas and some of the adjacent areas were levelled.
Also, on the left side of the road, small plants of mango,
cashew, jackfruit, kokum, Amla, tamarind, bahwa etc were
seen planted. Also, in the said area, a nursery of many types
of ornamental flowers and trees was seen prepared in a
shade net. Similarly, in the said area, 4 purple trees were
cut down and felled over a period of about 8 to 10 months.
When the company manager was asked about the cutting of
the said trees, he said that permission had been taken for
the cutting of the said trees and the said tree cutting permit
was shown. A leaf shed was found in the said area. After
that, the arbiters inspected the said area and made sure of
the standing trees where species-wise measurement was
done when in this area total 343 trees have been found and
on the trees serial numbers have been scratched in yellow
oil colours and their GO Tags Photos have been taken. In ths
regard requisite papers of Panchanama are prepared that

are being submitted herewith.

On 04/11/2025, in the presence of Forest Guard Tamboli

and arbiters, the Manager of Union Infra Private Limited
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Company, Shri Mandar Kudav, was asked to show the area
and boundaries of the property survey number 218/2 in the
area of village Banda, according to which he himself
inspected the area of village Banda, M S. No. 218/2 as per
the map and prepared a road for movement in the said area.
The purple trees obstructing the said road were cut down
with due permission. Shri Kudav also said that 16 trees in
the area and adjacent to M S. No 218/1 and 2 and 07 trees
in the area were cut down without permission. In this case,
the Forest Officer took punitive action under the case of
unauthorized tree felling No 30/24.25 dated 25/10/2024 and
a fine of Rs.14000/- was imposed in the case of
unauthorized tree felling. The fine has been recovered from
the person who cut down the trees under receipt number
0526981 and 82 dated 4/11/2025. There is a well-equipped
office in the central place in the south direction in the said
area. In front of this office, ornamental trees were seen
planted on the right and left sides. A solid cement concrete
wall has been built in the west direction and soil has been
filled in and some adjacent areas have been levelled. After
that, a walk-through inspection was conducted in the said
area in the presence of the arbiters and the standing trees
were confirmed, species-wise counting and measurements
were taken. A total of 181 trees were found in the said area
and vyellow oil-coloured chalk serial numbers have been
given on the said trees. Geo-tagged photos have been taken
in this regard. Necessary Panchanama documents have been
prepared in this regard and are being submitted along with
this.
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In the area of village Banda M Survey No 218/1, the
Manager of Union Infra Private Limited Company, Shri
Mandar Kudav, was asked to show the area and boundaries
of the M Survey No 218/1. Accordingly, he himself inspected
the area of village Banda M No 218/1 as per the map and
prepared a road for the movement of people in the said
area. The purple trees obstructing the said road were cut
down with due permission. Shri Kudav also said that 16
trees in the area and adjacent M No. 218/1 and 2 and 07
trees in the area were cut down without permission. In this
case, the Forest Officer has taken punitive action under the
Unlicensed Tree Felling Serial No 30/24.25 dated
25/10/2024. A fine of Rs.14000/- has been imposed in the
case of unlicensed tree felling. The fine was paid by the
person who cut the trees 0526981 and 82 dated 4/11/2025
have been recovered. A shed of leaves was found in the said
area. The arbiters inspected the said area and confirmed the
standing trees, counted them species-wise and took
measurements. A total of 112 trees were found in the said
area and the said trees have been given yellow oil-coloured
chalk serial numbers. And geo-tagged photos have been
taken in this regard. Necessary Panchanama documents
have been prepared in this regard and are being submitted
herewith. No new tree felling was found during the
inspection. A separate measurement list of the counted trees
has been prepared and is being submitted herewith. The

details of the trees in the said area are as follows.

£
>
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Village | M S No Trees as Trees Trees Actually Remark
per the felled by felled trees
certificate way of without available
of taking permission
Tahasildar permission
Savantwadi | of Tree
Officer
Savantwadi
Banda | 218/4, 585 30 23 636 The area has newly
218/2 & planted seedlings,
218/1 nurseries, planted

ornamental trees,
and there are small
thorny vines and
various types of
shrubs throughout
the area.

This is humbly submitted for information.

SD

Circle Forest Officer

Banda

Encl: Panchanama, list of trees, statement, photo
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PANCHANAMA
Arbiters:

1. Shri Suraj Suresh Manjrekar, Age 29, staying at Banda,

occupation-agriculture

2. Shri Laxman Dattatray Gadkari, Age 58, staying at

Banda, occupation-agriculture

We, the above five persons, have been summoned before
the Forest Officer Banda and Forest Guard Tamboli and, as
per the complaint filed by the complainant Shri Sai Prasad
Kalyankar staying at Banda regarding the felling of trees in
the area of Banda M No 218/1, 2 and 4 owned by Eugene
Infra Pvt. Ltd in village Banda, in accordance with the
complaint filed by the complainant Shri Sai Prasad Kalyankar
staying in Banda, in accordance with the order given by the
Forest Officer Sawantwadi to visit the area of Banda M No.
218/1, 2 and 4 to ascertain whether the felling has occurred
or not and to count all the trees in the said area species-
wise and submit a report. As per the order given, we are
giving our five-point opinion of the facts on the spot as

follows:

As mentioned above, we, the arbiters, as well as the above
forest officers and employees, have gathered at M No.
218/4, Banda. After gathering at the said place, Eugene
Infra Pvt. Ltd Manager Shri Mandar Chandrakant Kudav
staying at Banda was present and before us the above

Forest Officer told us that Shri Sai Prasad Kalyankar staying
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at Banda had a complaint regarding the felling of 600 trees
by Eugene Infra Pvt. Ltd in Banda M No 218/1, 2 and 4. In
accordance with the said prepared application, as per the
order given by the Chief Forest Officer Sawantwadi to visit
the said area and ascertain whether there has been any
deforestation or not and to submit a report by counting all
the forest areas species-wise, we, the arbiters, the above
Forest Officers and employees, have gathered at Banda M
No 218/4 and the Manager of the company, Shri Mandar
Chandrakant Kudava staying at Banda, showed us the
documents such as 7/12, 8A and map of the area Banda M
No. 218/1, 2 and 4. Accordingly, after inspecting the
boundaries of the area of Banda M No 218/4 as per the map,
it is seen that roads have been prepared to move around the
said area and Mr Kudav is stating in person that he has
taken permission from the Revenue Department for this
work. Mr. Kudav is stating that he has obtained permission
for felling 30 restricted purple trees coming along the road
in the said area in the year 2024-25 and he showed the said
felling permit to us the arbiters. Both the names of Eugene
Infra Pvt. Ltd. are visible. Also, when examining the
boundary of the said area as per the map, it is seen that a
solid cement concrete wall has been erected in the north
direction and soil has been filled in it. It is seen that it has
been leveled in some places. On the left side of the road, a
nursery of many ornamental flower trees is seen. Similarly,
fruit trees like mango, jackfruit, cashew, kokum, amla are
seen planted on the left side of the road. On the east side
the tin shed is appearing as erected. Similarly, while
inspecting the area of Banda M No 218/4 in front of our

Panchayat, we Panchayats have ensured that there is green
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grass, trees, bushes, and vines, and that no new trees have
been cut down in the said area. In this area, it appears that
the purple trees were cut down and cleared over a period of
4 to 8 to 10 months. When we asked the company manager,
Mr. Kudav, about the cutting of these trees, he said that he
had obtained proper permission for the cutting of these
purple trees and showed us the cutting permit. Similarly,
cashew tree 1 is seen to have fallen. All the trees standing in
the said area have been measured species-wise with yellow
oil-colored chalk and serial numbers have been given on
them before our panel and the measurement list is attached

herewith. Geo-talk photos have been taken in this regard.

In presence of us the arbiters doing inspection after moving
in the area of Village Banda M S No 218/4 new trees cutting
is not appearing about which we arbiters have got
confirmed. Similarly in this area total __ prohibited trees are

appearing as planted.

We arbiters have made this Panchanama as per the factual
situation and after reading it is found as correct hence we

have made our signatures thereon.

Place: Banda SD
Date: 3/11/2025 Suraj Suresh Manjrekar
SD SD

Mandar Chandrakant Kudav Forest Guard Tamboli

SD
Forester
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STATEMENT

Before Forester Banda

The statement giver I Shri Mandar Chandrakant Kudav,
staying at Banda, age 39, occupation Manager of Eugene

Infra Pvt. Ltd hereby giving the statement that:

I am resident of Village Banda Sarmatwadi and working as
Manager of the Company named Eugene Infra Pvt. Ltd. As
per the complaint application given by Shri Saiprasad
Kalyankar staying at Banda today I have come before you
arbiters and after perusing the factual situation on the spot
has shown by moving in the entire area of Village-Banda M
S No 218/4. For walking in this area raw road has been
prepared and after obtaining permission from Forest Dept I
have removed the trees coming in the way and for that I
have obtained permission of Revenue Department. Similarly
by way of erecting solid concrete wall in that I have put soil
and at some place flattening has been done. Similarly in this
area new mango, cashew, jackfruit, kokum, amla etc fruit
trees have been planted. Similarly I have made flowers
garden of different types. These fruit and flowers trees in
this area water is being given in time and for the workers
stay rough tin shed has been made. Similarly in this area
when you have done inspection with the arbiters there is no
any new tree found as planted. In this area you have done
measurement of trees as per the species and has prepared
Panchanama of factual situation which is acceptable to me
and it is as per the factual situation. Hence the complaint

application give by Shri Saiprasad Kalyankar staying at
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Banda is mischievous as in this area new trees planting has
not been made about which the arbiters have got

confirmation.

This statement has been written as told by me and after

reading it is found correct hence I have made my signature

thereon.

Place: Banda SD

Date: 3/11/2025 Mandar Chandrakant Kudav

Before

SD MP,A

Forester Banda .
A}o«i‘

A
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LIST OF MEASUREMENT OF THE TREES IN M S NO
218/4 OF VILLAGE BANDA

Sr. Caste (Nature) Siege cm Approx height
No meter
1 Purple 110 15.00
2 Kinal 99 14.00
3 Purple 120 14.00
4 Mango 130 9.00
5 Purple 110 14.00
6 Mango 117 15.00
7 Mango 36 5.50
8 Mango 111 15.00
9 Purple 135 14.50
10 Purple 195 15.00
11 Purple 90 10.00
12 Purple 70 18.00
13 Purple 120 19.00
14 Purple 200 18.30
15 Purple 70 10.00
16 Purple 95 14.00
17 Purple 145 18.00
18 Cashew 102 6.00
19 Purple 130 12.00
20 Jackfruit 130 17.00
21 Chaal 55 9.00
22 Cashew 45 4.00
23 Purple 80 17.00
24 Purple 95 14.00
25 Guava 43 5.00
26 Cashew 100 7.00
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27 Purple 100 14.00
28 Chaal 56 7.00
29 Purple 115 18.00
30 Purple 55 7.00
31 Mango 70 8.00
32 Chaal 60 8.00
33 Chaal 61 8.00
34 Purple 94 12.00
35 Jackfruit 72 15.00
36 Purple 97 18.00
37 Purple 85 14.00
38 Cashew 55 4.00
39 Naava 35 6.00
40 Naava 70 9.00
41 Purple 100 13.00
42 Cashew 38 4.00
43 Purple 90 14.00
44 Cashew 80 7.00
45 Bhetadamad 78 Dried
46 Bhetadamad 30 10.00
47 Kinkal 28 4.00
48 Bhirand 30 7.00
49 Jackfruit 71 15.00
50 Cashew 61 5.00
51 Jackfruit 99 11.00
52 Jackfruit 45 7.00
53 Jackfruit 100 9.00
54 Jackfruit 72 11.00
55 Cashew 33 3.00
56 Cashew 35 4.00
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57 Cashew 60 5.50
58 Cashew 80 7.00
59 Purple 110 18.00
60 Ain 106 14.00
61 Mango 30 5.00
62 Cashew 60 Fallen down
63 Purple 102 19.00
64 Purple 100 15.00
65 Cashew 100 8.00
66 Kumbha 84 12.00
67 Kalri 70 15.00
68 Cashew 55 7.00
69 Cashew 44 4.50
70 Ain 104 14.00
71 Cashew 45 5.00
72 Kinal 102 12.00
73 Purple 95 14.00
74 Cashew 105 8.00
75 Cashew 60 7.00
76 Kinal 83 9.00
77 Bhetadamad 101 18.00
78 Bhetadamad 117 21.00
79 Bhetadamad 125 23.00
80 Bhetadamad 120 22.00
81 Bhetadamad 120 22.00
82 Cashew 45 4.00
83 Cashew 70 6.00
84 Cashew 30 4.00
85 Cashew 110 6.50
86 Kinal 85 11.00
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87 | Purple 107 14.00
88 Cashew 30 4.00
89 Cashew 90 6.00
90 Mango 101 11.00
91 Mango 130 12.00
92 | Ain 97 12.00
93 Purple 94 14.00
94 Kinal 45 11.00
95 Mango 100 12.00
96 Cashew 43 5.00
97 Cashew 40 4.00
o8 Purple 128 18.00
99 Purple 137 21.00
100 | Mango 53 8.00
101 | Purple 105 13.00
102 | Mango 98 8.00
103 | Purple 89 12.00
104 | Bhirand 97 15.00
105 | Kinal 60 11.00
106 | Cashew 87 8.00
107 | Purple 115 14.00
108 | Chaal 55 7.00
109 |Jackfruit 94 13.00
110 | Mango 74 12.00
111 | Purple 126 19.00
112 | Purple 65 11.00
113 | Cashew 50 7.00
114 | Cashew 60 6.00
115 | Purple 122 18.00
116 | Purple 120 19.00




117 | Purple 99 16.00
118 | Cashew 43 6.00
119 | Cashew 82 7.00
120 | Purple 106 14.00
121 | Cashew 57 6.00
122 | Cashew 71 7.50
123 | Purple 134 21.00
124 | Cashew 60 7.00
125 | Cashew 30 4.00
126 | Cashew 30 4.00
127 | Cashew 125 9.00
128 | Cashew 116 7.00
129 | Cashew 99 8.00
130 | Cashew 70 7.00
131 | Purple 130 12.00
132 | Cashew 56 7.00
133 | Purple 160 22.00
134 | Cashew 70 5.00
135 | Cashew 45 4.00
136 | Cashew 45 4.00
137 | Cashew 50 4.00
138 | Cashew 81 7.00
139 | Purple 105 13.00
140 | Cashew 85 8.00
141 | Ain 75 12.00
142 | Ain 97 12.00
143 | Cashew 43 5.00
144 | Cashew 45 4.00
145 | Cashew 26 4.00
146 | Cashew 90 8.00
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147 | Chaal 82 12.00
148 | Purple 128 14.00
149 | Kinal 30 5.00
150 | Cashew 64 7.00
151 | Cashew 44 5.00
152 | Cashew 103 8.00
153 | Cashew 30 4.00
154 | Purple 107 14.00
155 | Kinal 65 9.00
156 | Bhetadamad 110 17.00
157 | Kavri 81 14.00
158 | Kavri 86 15.00
159 | Cashew 41 Dead 5.00
160 | Purple 145 15.00
161 | Purple 127 18.00
162 | Cashew 57 5.00
163 | Kinal 110 9.00
164 | Cashew 80 9.00
165 | Cashew 40 6.00
166 | Cashew 30 5.00
167 | Cashew 45 7.00
168 | Cashew 40 5.00
169 | Cashew 106 8.00
170 | Cashew 134 9.00
171 | Cashew 94 7.00
172 | Cashew 70 8.00
173 | Cashew 65 7.00
174 | Chaal 68 7.00
175 | Jackfruit 115 14.00
176 | Cashew 68 7.00
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177 | Purple 123 18.00
178 | Purple 152 21.00
179 | Nrm 80 15.00
180 | Nrm 92 16.00
181 | Nrm 80 14.00
182 | Cashew 60 7.00
183 | Cashew 75 7.50
184 | Cashew 50 7.00
185 | Cashew 45 4.00
186 | Cashew 70 7.00
187 | Bhetadamad 120 17.00
188 | Purple 115 13.00
189 | Mango 45 8.00
190 | Mango 30 5.00
191 | Purple 152 19.00
192 | Kumbha 55 8.00
193 | Cashew 50 4.00
194 | Cashew 67 7.00
195 | Cashew 93 9.00
196 | Cashew 46 5.00
197 | Cashew 48 5.00
198 | Cashew 55 5.00
199 | Cashew 87 7.00
200 | Purple 150 18.00
201 | Mango 110 9.00
202 | Purple 80 14.00
203 | Kokam 65 11.00
204 | Kokam 115 14.00
205 | Nak 111 13.00
206 | Purple 152
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207 | Purple 152 14.00
208 | Mango 145 10.00
209 | Mango 50 7.00
210 | Nak 154 19.00
211 | Cashew 33 4.00
212 | Cashew 95 7.00
213 | Cashew 45 4.00
214 | Kinal 132 13.00
215 | Cashew 57 7.00
216 | Cashew 47 6.00
217 | Cashew 76 7.00
218 | Cashew 102 8.00
219 | Cashew 91 7.00
220 | Cashew 54 6.00
221 | Cashew 54 6.00
222 | Purple 120 14.00
223 | Cashew 30 4.00
224 | Kinal 85 11.00
225 | Purple 100 13.00
226 | Purple 126 7.00
227 | Cashew 58 7.00
228 | Cashew 94 8.00
229 | Cashew 58 7.00
230 | Purple 145 18.00
231 | Cashew 43 5.00
232 | Purple 132 18.00
233 | Bhetadamad 40 10.00
234 | Mango 50 10.00
235 | Bhetadamad 115 17.00
236 | Purple 90

14.(;(1”V)

/sc\
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237 | Mirad 45 Died
238 | Purple 70 12.00
239 | Mirad 50 8.00
240 | Purple 55 7.00
241 | Cashew 35 3.00
242 | Mango 55 6.00
243 | Kavri 65 Died
244 | Akeria 55 7.00
245 | Purple 65 9.00
246 | Kateasun 60 8.00
247 | Purple 65 9.00
248 | Cashew 75 7.00
249 | Purple 100 13.00
250 | Cashew 80 7.00
251 | Cashew 50 5.00
252 | Cashew 45 5.00
253 | Cashew 60 6.00
254 | Cashew 50 7.00
255 | Cashew 65 6.00
256 | Kinal 50 7.00
257 | Cashew 65 7.00
258 | Cashew 60 6.00
259 | Cashew 70 7.00
260 | Cashew 65 6.00
261 | Cashew 55 6.00
262 | NL 95 12.00
263 | Cashew 145 7.00
264 | Cashew 98 8.00
265 | Cashew 60 6.00
266 | Kinal 60 7.00
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267 | Cashew 75 7.00
268 | Cashew 65 6.00
269 | Cashew 60 6.00
270 | NL 95 13.00
271 | Cashew 60 6.00
272 | Kinal 78 12.00
273 | Cashew 60 6.00
274 | Purple 124 21.00
275 | Kumbha 55 7.00
276 | Purple 70 11
277 | Kinal 50 6.00
278 | Cashew 60 6.00
279 | Cashew 65 6.00
280 | Kumbha 70 8.00
281 | Kumbha 90 10.00
282 | Cashew 70 7.00
283 | Cashew 75 7.00
284 | Cashew 86 8.00
285 | Cashew 60 5.00
286 | Purple 120 17.00
287 | Cashew 65 6.00
288 | Cashew 45 4.00
289 | Cashew 85 7.00
290 | Cashew 80 7.00
291 | Cashew 78 7.00
292 | Purple 134 18.00
293 | Cashew 80 7.00
294 | Cashew 65 4.00
295 | Cashew 70 8.00
296 | Cashew 92 8.00




297 | Cashew 60 7.00
298 | Purple 145 19.00
299 | Cashew 97 8.00
300 | PLS 70 8.00
301 | Cashew 65 7.00
302 | Kateasun 65 8.00
303 | Purple 124 18.00
304 | NK 83 15.00
305 | NK 85 13.00
306 | Cashew 75 7.00
307 | Cashew 65 7.00
308 | Cashew 75 7.00
309 | Kinal 30 5.00
310 | Kinal 40 4.00
311 | Kinal 50 5.00
312 | Kinal 35 4.00
313 | Cashew 60 7.00
314 | Cashew 85 7.00
315 | Cashew 70 7.00
316 | Cashew 85 8.00
317 | Purple 145 19.00
318 | Kinal 90 9.00
319 | Cashew 70 6.00
320 | Cashew 90 7.00
321 | Kumbha 175 13.00
322 | Cashew 70 7.00
323 | Cashew 75 6.00
324 | Cashew 72 7.00
325 | Kinal 95 10.00
326 | Purple 90 11.00
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327 | Cashew 70 7.00
328 | Cashew o8 8.00
329 | Cashew 95 8.00
330 | Cashew 98 8.00
331 | Cashew 80 7.00
332 |NS 280 14.00
333 | Cashew 105 7.00
334 | Cashew 90 8.00
335 | Cashew 72 7.00
336 | Kumbha 85 9.00
337 | Kinal 92 11.00
338 | PLS 45 6.00
339 | Cashew 90 7.00
340 | Mango 138 12.00
341 | Cashew 30 4.00
342 | KTK 125 9.00
343 | NRM 97 11.00

The measurement of the trees is as shown above. This
measurement has been taken in presence of us the arbiters.
Hence we have given our signatures.

Place: Banda SD
Date: 3/11/2025 Suraj Suresh Manjrekar

SD M
Mandar Chandrakant Kudav %?o”‘
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PANCHANAMA
Arbiters:

1. Shri Suraj Suresh Manjrekar, Age 29, staying at Banda,

occupation-agriculture

2. Shri Laxman Dattatray Gadkari, Age 58, staying at

Banda, occupation-agriculture

We, the above five persons, have been summoned before
the Forest Officer Banda and Forest Guard Tamboli and, as
per the complaint filed by the complainant Shri Sai Prasad
Kalyankar staying at Banda regarding the felling of trees in
the area of Banda M No 218/1, 2 and 4 owned by Eugene
Infra Pvt. Ltd in village Banda, in accordance with the
complaint filed by the complainant Shri Sai Prasad Kalyankar
staying in Banda, in accordance with the order given by the
Forest Officer Sawantwadi to visit the area of Banda M No.
218/1, 2 and 4 to ascertain whether the felling has occurred
or not and to count all the trees in the said area species-
wise and submit a report. As per the order given, we are
giving our five-point opinion of the facts on the spot as

follows:

As mentioned above, we, the arbiters, as well as the above
forest officers and employees, have gathered at M No.
218/1, Banda. After gathering at the said place, Eugene
Infra Pvt. Ltd Manager Shri Mandar Chandrakant Kudav
staying at Banda was present and before us the above

Forest Officer told us that Shri Sai Prasad Kalyankar staying
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at Banda had a complaint regarding the felling of 600 trees
by Eugene Infra Pvt. Ltd in Banda M No 218/1, 2 and 4. In
accordance with the said prepared application, as per the
order given by the Chief Forest Officer Sawantwadi to visit
the said area and ascertain whether there has been any
deforestation or not and to submit a report by counting all
the forest areas species-wise, we, the arbiters, the above
Forest Officers and employees, have gathered at Banda M
No 218/1 and the Manager of the company, Shri Mandar
Chandrakant Kudava staying at Banda, showed us the
documents such as 7/12, 8A and map of the area Banda M
No. 218/1, 2 and 4. Accordingly, after inspecting the
boundaries of the area of Banda M No 218/1 as per the map,
it is seen that roads have been prepared to move around the
said area and Mr Kudav is stating in person that he has
taken permission from the Revenue Department for this
work. Mr. Kudav is stating that he has obtained permission
for felling 30 restricted purple trees coming along the road
in the said area in the year 2024-25 and he showed the said
felling permit to us the arbiters. Both the names of Eugene
Infra Pvt. Ltd. are visible. Similarly Shri Kudav is saying that
the trees of purple coming in the road are felled by us by
obtaining its permission. Other than this the trees coming in
the way Mango Trees 2, Purple 3, Kinal-01 and NN-1 total 7
trees and unrestricted 16 trees have been felled by us
without permission for which we have paid the fine and we
have obtained its official receipt. By way of moving in this
area with the arbiters we have seen green grass, trees and
bushes and vines and in western side tin shed is appearing
as erected. Similarly, after perusing in this area new tree

planting is not appearing about which we arbiters have
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made confirmation. Thereafter, all the trees standing in the
said area have been measured species-wise with yellow oil-
colored chalk and serial humbers have been given on them
before our panel and the measurement list is attached

herewith. Geo-talk photos have been taken in this regard.

In presence of us the arbiters after doing inspection in the
area of M S No 218/1 new trees felling is not appearing
about which we arbiters have made confirmation. Similarly
in this area restricted and unrestricted total 112 trees are

appearing as planted.

We arbiters have written said Panchanama as per the factual
situation on the spot and as it was found correct we have

made our signatures thereon.

Place: Banda SD
Date: 3/11/2025 Suraj Suresh Manjrekar
SD SD

Mandar Chandrakant Kudav Forest Guard Tamboli

SD
Forester
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STATEMENT
Before Forester Banda

The statement giver I Shri Mandar Chandrakant Kudav,
staying at Banda, age 39, occupation Manager of Eugene

Infra Pvt. Ltd hereby giving the statement that:

I am resident of Village Banda Sarmatwadi and working as
Manager of the Company named Eugene Infra Pvt. Ltd. As
per the complaint application given by Shri Saiprasad
Kalyankar staying at Banda today I have come before you
arbiters and after perusing the factual situation on the spot
has shown by moving in the entire area of Village-Banda M
S No 218/1. For walking in this area rough road has been
prepared and the trees coming in the way are felled with the
official permission of Forest Department. Similarly for this
road by way of doing soil filling the rough road has been
prepared. Regarding this excavation I have officially
obtained permission of Revenue Department. Similarly while
preparing the road the trees coming in middle of the road
Mango-2, Purple 3, Kinal-1, NN-1 total 7 trees and
unrestricted trees 16, as they were coming in M S No 218/1
and 2 the unrestricted 16 trees have been felled by us
without permission for which we have paid the fine and we
have obtained its official receipt. In this area, by moving
with the arbiters when inspection done new trees planting is
not appearing. Thereafter, all the trees standing in the said
area have been measured species-wise with yellow oil-
colored chalk and serial nhumbers have been given on them

e

before our panel and the measurement list is prepared. ThMP,A
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Panchanama made is acceptable to me and as per factual
situation it is true and correct. Hence the application given
by Shri Saiprasad Kalyankar is mischievous and in this area
new planting of trees has not been done about which you

and the arbiters have made confirmation.

We arbiters have written said Panchanama as per the factual
situation on the spot and as it was found correct we have

made our signatures thereon.

Place: Banda SD
Date: 3/11/2025 Suraj Suresh Manjrekar
SD SD

Mandar Chandrakant Kudav Forest Guard Tamboli

SD
Forester
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LIST OF MEASUREMENT OF THE TREES IN M S NO

218/1 OF VILLAGE BANDA

Sr. Caste (Nature) Siege cm Approx height
No meter
1 Hela 72 14.00
2 Kinal 100 9.00
3 Cashew 103 Died
4 Avalon 45 7.00
5 Avalon 30 6.00
6 Hela 68 8.00
7 Purple 135 14.00
8 Hela 109 12.00
9 Chandivada 100 12.00
10 Kinal 92 9.00
11 Kinal 84 8.00
12 Chandivada 30 Died
13 Kinal 40 7.00
14 Kinal 71 9.00
15 Chandivada 65 8.00
16 Chandivada 60 8.00
17 Kinal 105 9.00
18 Kinal 90 11.00
19 Cashew 85 7.00
20 Hela 145 18.00
21 Cashew 80 Died
22 Kinal 65 8.00
23 Kinal 60 7.00
24 Kinal 110 11.00
25 Kinal 68 8.00
26 Chandivada 35 5.00
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27 Ktrm 52 6.00
28 Purple 106 12.00
29 Kumbha 75 7.00
30 Cashew 65 6.00
31 Cashew 70 7.00
32 Cashew 80 8.00
33 Kinal 30 4.00
34 Kinal 30 4.00
35 Cashew 65 6.00
36 Kinal 70 6.00
37 Kinal 70 7.00
38 Kinal 85 7.00
39 Cashew 50 7.00
40 Mango 140 9.00
41 Purple 132 17.00
42 Purple 165 18.00
43 Cashew 103 7.00
44 Cashew 60 6.00
45 Kinal 65 8.00
46 NRM 60 7.00
47 Kinal 70 8.00
48 Cashew 55 5.00
49 Cashew 65 6.00
50 Purple 80 11.00
51 Purple 90 12.00
52 Chaal 42 7.00
53 Purple 110 12.00
54 Purple 55 6.00
55 Kinal 70 7.00
56 Purple 110 13.00




57 Kinal 107 11.00
58 Kinal 60 6.00
59 Purple 140 13.00
60 Purple 45 5.00
61 Kinal 70 8.00
62 Cashew 30 3.00
63 Purple 145 18.00
64 Purple 120 14.00
65 Purple 125 14.00
66 Purple 90 10.00
67 Cashew 45 4.00
68 Kinal 75 8.00
69 Cashew 58 7.00
70 Chaal 82 8.00
71 Kumbha 65 7.00
72 Purple 65 7.00
73 Purple 45 7.00
74 Purple 130 13.00
75 Sets 150 14.00
76 Kinal 70 9.00
77 Kumbha 130 10.00
78 Kinal 85 8.00
79 Kinal 60 7.00
80 Cashew 35 4.00
81 Kinal 38 4.00
82 Cashew 76 7.00
83 Cashew 58 5.00
84 Cashew 55 4.00
85 Chaal 70 7.00
86 Kinal 65 7.00
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87 Purple 180 18.00
88 Cashew 35 4.00
89 Cashew 20 3.00
90 Cashew 65 6.00
91 Purple 170

92 Kinal 80 9.00
93 Purple 135 17.00
94 Purple 78 11.00
95 Purple 160 14.00
96 Purple 130 13.00
97 Purple 130 15.00
98 Purple 188 17.00
99 Purple 120 14.00
100 | Purple 140 18.00
101 | Cashew 57 5.00
102 | Purple 143 14.00
103 | Purple 150 17.00
104 | Cashew 92 7.00
105 | Purple 140 17.00
106 | Purple 110 16.00
107 | Purple 120 14.00
108 | Kinal 45 5.00
109 |vd 130 14.00
110 | Purple 85 14.00
111 | Cashew 11 9.00
112 | Jackfruit 120 16.00

The measurement of the trees

is as shown above. This

measurement has been taken in presence of us the arbiters.

Hence we have given our signatures.

348



349

Place: Banda SD
Date: _/11/2025 Suraj Suresh Manjrekar

SD
Mandar Chandrakant Kudav



PANCHANAMA
Arbiters:

1. Shri Suraj Suresh Manjrekar, Age 29, staying at Banda,

occupation-agriculture

2. Shri Laxman Dattatray Gadkari, Age 58, staying at

Banda, occupation-agriculture

We, the above five persons, have been summoned before
the Forest Officer Banda and Forest Guard Tamboli and, as
per the complaint filed by the complainant Shri Sai Prasad
Kalyankar staying at Banda regarding the felling of trees in
the area of Banda M No 218/1, 2 and 4 owned by Eugene
Infra Pvt. Ltd in village Banda, in accordance with the
complaint filed by the complainant Shri Sai Prasad Kalyankar
staying in Banda, in accordance with the order given by the
Forest Officer Sawantwadi to visit the area of Banda M No.
218/1, 2 and 4 to ascertain whether the felling has occurred
or not and to count all the trees in the said area species-
wise and submit a report. As per the order given, we are
giving our five-point opinion of the facts on the spot as

follows:

As mentioned above, we, the arbiters, as well as the above
forest officers and employees, have gathered at M No.
218/2, Banda. After gathering at the said place, Eugene
Infra Pvt. Ltd Manager Shri Mandar Chandrakant Kudav
staying at Banda was present and before us the above

Forest Officer told us that Shri Sai Prasad Kalyankar staying
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at Banda had a complaint regarding the felling of 600 trees
by Eugene Infra Pvt. Ltd in Banda M No 218/1, 2 and 4. In
accordance with the said prepared application, as per the
order given by the Chief Forest Officer Sawantwadi to visit
the said area and ascertain whether there has been any
deforestation or not and to submit a report by counting all
the forest areas species-wise, we, the arbiters, the above
Forest Officers and employees, have gathered at Banda M
No 218/2 and the Manager of the company, Shri Mandar
Chandrakant Kudava staying at Banda, showed us the
documents such as 7/12, 8A and map of the area Banda M
No. 218/1, 2 and 4. Accordingly, after inspecting the
boundaries of the area of Banda M No 218/2 as per the map,
it is seen that roads have been prepared to move around the
said area and Mr Kudav is stating in person that he has
taken permission from the Revenue Department for this
work. Mr. Kudav is stating that he has obtained permission
for felling 30 restricted purple trees coming along the road
in the said area in the year 2024-25 and he showed the said
felling permit to us the arbiters. Both the names of Eugene
Infra Pvt. Ltd. are visible. Similarly Shri Kudav is saying that
the trees of purple coming in the road are felled by us by
obtaining its permission. Other than this the trees coming in
the way Mango Trees 2, Purple 3, Kinal-01 and NN-1 total 7
trees and unrestricted 16 trees have been felled by us
without permission for which we have paid the fine and we
have obtained its official receipt. By way of moving in this
area with the arbiters we have seen green grass, trees and
bushes and vines and in western side tin shed is appearing

as erected. Similarly, after perusing in this area new tree
planting is not appearing about which we arbiters haveM
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made confirmation. Thereafter, all the trees standing in the
said area have been measured species-wise with yellow oil-
colored chalk and serial humbers have been given on them
before our panel and the measurement list is attached

herewith. Geo-talk photos have been taken in this regard.

In presence of us the arbiters after doing inspection in the
area of M S No 218/1 new trees felling is not appearing
about which we arbiters have made confirmation. Similarly
in this area restricted and unrestricted total 112 trees are

appearing as planted.

We arbiters have written said Panchanama as per the factual
situation on the spot and as it was found correct we have

made our signatures thereon.

Place: Banda SD
Date: 4/11/2025 Suraj Suresh Manjrekar
SD SD

Mandar Chandrakant Kudav Forest Guard Tamboli

SD
Forester
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STATEMENT
Before Forester Banda

The statement giver I Shri Mandar Chandrakant Kudav,
staying at Banda, age 39, occupation Manager of Eugene

Infra Pvt. Ltd hereby giving the statement that:

I am resident of Village Banda Sarmatwadi and working as
Manager of the Company named Eugene Infra Pvt. Ltd. As
per the complaint application given by Shri Saiprasad
Kalyankar staying at Banda today I have come before you
arbiters and after perusing the factual situation on the spot
has shown by moving in the entire area of Village-Banda M
S No 218/2. For walking in this area rough road has been
prepared and the trees coming in the way are felled with the
official permission of Forest Department. Similarly for this
road by way of doing soil filling the rough road has been
prepared. Regarding this excavation I have officially
obtained permission of Revenue Department. Similarly while
preparing the road the trees coming in middle of the road
Mango-2, Purple 3, Kinal-1, NN-1 total 7 trees and
unrestricted trees 16, as they were coming in M S No 218/1
and 2 the unrestricted 16 trees have been felled by us
without permission for which we have paid the fine and we
have obtained its official receipt. In this area, by moving
with the arbiters when inspection done new trees planting is
not appearing. Thereafter, all the trees standing in the said
area have been measured species-wise with yellow oil-
colored chalk and serial nhumbers have been given on them

before our panel and the measurement list is prepared. The
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Panchanama made is acceptable to me and as per factual
situation it is true and correct. Hence the application given
by Shri Saiprasad Kalyankar is mischievous and in this area
new planting of trees has not been done about which you

and the arbiters have made confirmation.

We arbiters have written said Panchanama as per the factual
situation on the spot and as it was found correct we have

made our signatures thereon.

Place: Banda SD
Date: 4/11/2025 Suraj Suresh Manjrekar
SD SD

Mandar Chandrakant Kudav Forest Guard Tamboli



LIST OF MEASUREMENT OF THE TREES IN M S NO

218/2 OF VILLAGE BANDA

Sr. Caste (Nature) Siege cm Approx height
No meter
1 Mango 250 12.00
2 Mango 165 11.00
3 Purple 160 18.00
4 Cashew 99 8.00
5 Cashew 40 7.00
6 Cashew 35 4.00
7 Kinal 150 19.00
8 Cashew 110 8.00
9 Cashew 60 7.00
10 Cashew 65 6.00
11 Cashew 70 6.00
12 Cashew 110 7.00
13 NP 95 9.00
14 NP 155 12.00
15 NP 160 13.00
16 Cashew 107 7.00
17 NP 120 11.00
18 Purple 130 17.00
19 Cashew 95 8.00
20 Umbar 105 7.00
21 Cashew 60 6.00
22 Cashew 80 7.00
23 Purple 165 18.00
24 Purple 150 19.00
25 Cashew 60 4.00
26 Kumbha 75 9.00
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27 | Purple 115 18
28 Cashew 110 7.00
29 NP 120 11.00
30 Cashew 70 7.00
31 Cashew 110 7.00
32 Cashew 65 6.00
33 SLI 80 9.00
34 Cashew 120 8.00
35 Kinal 125 17.00
36 Cashew 60 7.00
37 Cashew 65 7.00
38 Cashew 25 3.00
39 Purple 170 18.00
40 Kinal 70 9.00
41 Kinal 85 9.00
42 Kinal 85 9.00
43 Kumbha 135 8.00
44 Cashew 70 7.00
45 Kinal 80 8.00
46 Cashew 120 8.00
47 Kinal 85 11.00
48 Purple 230 19.00
49 Purple 125 17.00
50 Purple 165 18.00
51 Cashew 60 7.00
52 NRM 79 12.00
53 NRM 66 10.00
54 NRM 72 12.00
55 Chaal 87 9.00
56 NRM 30 7.00
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57 Cashew 70 7.00
58 Purple 145 19.00
59 Cashew 60 5.00
60 Chaal 110 13.00
61 NRM 38 5.00
62 Cashew 60 7.00
63 Cashew 50 7.00
64 Chaal 90 8.00
65 Cashew 100 8.00
66 Chaal 60 8.00
67 Kvri 110 13.00
68 Mango 138 12.00
69 Cashew 115 8.00
70 Jackfruit 90 14.00
71 Cashew 65 7.00
72 Cashew 72 8.00
73 Biba 79 7.00
74 Purple 113 12.00
75 Purple 109 11.00
76 Kinal 104 9.00
77 Purple 60 8.00
78 Purple 120 14.00
79 Purple 122 17.00
80 Cashew 80 7.00
81 Cashew 69 8.00
82 Purple 99 13.00
83 Purple 104 11.00
84 Purple 105 10.00
85 Chandivada 66 5.00
86 Kinal 60 8.00




87 Chandivda 60 8.00
88 Bhetadamad 65 11.00
89 Chandivda 70 12.00
90 Chandivda 45 8.00
91 Bhetadamad 80 12.00
92 Chandivda 68 11.00
93 Purple 170 14.00
94 NP 25 6.00
95 Chandivda 50 7.00
96 Purple 65 9.00
97 Purple 68 9.00
98 Purple 95 11.00
99 Purple 50 7.00
100 |Jackfruit 65 8.00
101 | Nagalkuda 25 5.00
102 | Purple 90 12.00
103 | Purple 35 5.00
104 | Purple 60 7.00
105 | Purple 70 9.00
106 | Purple 68 7.00
107 | Purple 65 8.00
108 | Purple 70 8.00
109 | Bhetadamad 45 10.00
110 | Bhetadamad 35 9.00
111 | Kinal 38 6.00
112 | Purple 90 12.00
113 | Purple 105 13.00
114 | Purple 110 12.00
115 | Cashew 70 7.00
116 | Cashew 50 6.00
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117 | Mango 75 8.00
118 | Bhetadamad 110 12.00
119 | Purple 115 14.00
120 | Purple 125 18.00
121 | Purple 95 11.00
122 | Purple 120 17.00
123 | Bhetadamad 70 13.00
124 | Purple 85 11.00
125 | Cashew 70 8.00
126 | Cashew 110 8.00
127 | Hela 135 18.00
128 | KRML 77 11.00
129 | Cashew 100 8.00
130 | Kinal 79 9.00
131 | Kinal 75 10.00
132 | SRS 100 10.00
133 | SRS 95 11.00
134 | SRS 90 9.00
135 | SRS 150 12.00
136 | SRS 170 11.00
137 | SRS 60 8.00
138 | SRS 88 9.00
139 | Kumbha 110 9.00
140 | Cashew 105 8.00
141 | Hela 130 16.00
142 | Cashew 75 7.00
143 | Hela 140 18
144 | Cashew 77 6.00
145 | Cashew 76 7.00
146 | Cashew 98 8.00
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147 | Cashew 46 4.00
148 | Cashew 90 7.00
149 | Cashew 60 7.00
150 | Cashew 90 8.00
151 | Mango 120 13.00
152 | Cashew 60 7.00
153 | Mango 93 Died
154 | Cashew 70 7.00
155 | Cashew 35 4.00
156 | Mango 120 14.00
157 | Chandivda 30 5.00
158 | Chandivda 30 5.00
159 | Ktk 20 4.00
160 | Chandivda 40 4.00
161 | Chandivda 38 5.00
162 | Chandivda 35 7.00
163 | Chandivda 30 3.00
164 | Chandivda 30 4.00
165 | Chandivda 45 5.00
166 | Chandivda 32 6.00
167 | Chandivda 30 5.00
168 | Mango 45 8.00
169 | Chandivda 50 9.00
170 | Chandivda 60 9.00
171 | Cashew 70 7.00
172 | Cashew 75 7.00
173 | Cashew 68 6.00
174 | Mango 125 14.00
175 | Cashew 120 7.00
176 | NRM 80 9.00
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177 | NRM 75 8.00
178 | NRM 50 8.00
179 | NRM 55 9.00
180 | NRM 65 6.00
181 | Chaal 88 9.00

The measurement of the trees is as shown above. This
measurement has been taken in presence of us the arbiters.

Hence we have given our signatures.

Place: Banda SD
Date: 4/11/2025 Suraj Suresh Manjrekar

SD
Mandar Chandrakant Kudav



Village Specimen-7
Right Record Document
[Under 3, 5, 6, 7 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

Village-Banda Taluka-Savantwadi District-Sindhudurg
(566923)

PU ID: 21090967408 Survey number and subdivision 218/1

Gat No & Land Holding Name of the Occupier
Sub-Division Method
Occupier
Class-1
Local name of Area Cess Ane-Pai Account No
Agriculture Defective-Mutation
Unit of Area A/c Name of the Area Cess Def. Mut. Name of Tenant
H Are Sq Metres No Occupant Area No Other Rights
Dry farming 1.25.0 | [305] [Vijay-Shantaram 1250 | 639 | 0:29:6 | (9641) [Charge:Co-Op
Garden Kudav Society{(10908)
farming FAshwini-Vijay 1250 039 0:29-0 Banda-Group-VKS
Standard Kudav Seva-Co-Op-Seci
Low grade {Bivya—beepak Ltd-Banda’scharge
Other Asotkar Of Rs-200000/
Total Area 1.25.0 Kamini-Chandra- 10908)-of
Uncultivable 0.29.0 KantKudav 11/5/2014
Class-A Mandar-Chandra—
Class-B KantKudav On-theshareof
Total 0.29.0 Common area Smt—Kamini
Uncultivable Chandrakant Kudv
Total area 1.54.0 [3092 [Ritu-Gupta Of Banda-Group
Special 0.39
assessment [Varha-Agarwal VKS-Co-Op-Socttd
Common area SpLRule 48
Affidavit-charge
3167 Yugen Infra Pvt. 1.15.2 0.36 0.20.0 (11035) Rs-600000+4
Ltd (10908
3232 Grampanchayat 0.09.8 0.03 (11035) No pending
Banda Mutation
Last Mut No 11035
Dt 6/10/2024
(5793)(9072)(9618)(9980)(9999)(10511)(10864)(10972) Boundary and
(11012) measurement
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Village-Banda
(566923)
Survey number and subdivision 218/1

Taluka-Savantwadi

Village Specimen-12
Right Record Document
[Under 29 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

District-Sindhudurg

Details of area under crop Land not Re-
available for mark
cultivation

Years Season | Account | Type Name Irriga- | Non- Means | Nature | Area
No of of crop | ted Irriga for
crop ted Irriga-
tion
1 2 3 4 5 6 7 8 9 10 11
Are Are Are
Sgm [ Sgm Sgm
2021- Total 305 Pure Mango 0.2000
22 Year
305 Pure Cashew 0.5000
305 Pure Coconut 0.3000
305 Pure Saga 0.1500
305 Pure Sandal- 0.1000
wood
2023- Total 305 Pure Cashew 1.5400
24 Year
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Village Specimen-7
Right Record Document
[Under 3, 5, 6, 7 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

Village-Banda Taluka-Savantwadi District-Sindhudurg
(566923)

PU ID: 19929377612 Survey number and subdivision 218/2

Gat No & Land Holding Name of the Occupier
Sub-Division Method
Occupier
Class-1

Local name of Area Cess Ane-Pai Account No

Agriculture Defective-Mutation

Unit of Area A/c Name of the Area Cess Def. Mut. Name of Tenant

H Are Sq Metres No Occupant Area No Other Rights

Dry farming | 6.80.0 | [+18} Kashinath-Waman (10863)

Garden Ogle Charge Co-Op Bk

farming Ltd Syndicate Bk

Standard 6187 VinayakRam- (10863) Br Kudal amount

Low grade Chandra—Ogle Rs.50000/-charge

Other (8949)

Total Area 6.80.0 [3092 [Ritu Gupta (10972) ChargeCo-Op

Uncultivable 1.57.0 Seciety(10909)

Class-A [Varha Agarwal (10972) Of Vinayak

Class-B Common area 0.80.0 0.25 RamchandraOgle

Total 1.57.0 (10909)

Uncultivable 3167 Yugen Infra Pvt. 5.43.44 1.69 1.57.0 (11035) Charge of Banda

Total area 8.37.00 Ltd Se€i-Rs-100000

Special 2.11

assessment 3222 Grampanchayat 0.56.56 0.18 (11035) (10909)

Banda Shri-Vinayak

Ramchandra Ogle
Charge-of Banda
SeeiRs150000
(10909)
No pending
Mutation

Last Mut No 11035
Dt 6/10/2024

(1)(673)(998)(1619)(3136)(3536)(3695)(4895)(4929)(5060) | Boundary and
(5674)(5748)(5951)(7323)(8736)(8850)(10843)(10863) measurement
(10972)(11012)
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Village-Banda

Taluka-Savantwadi

Village Specimen-12
Right Record Document
[Under 29 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

District-Sindhudurg

(566923)
Survey number and subdivision 218/2
Details of area under crop Land not Re-
available for mark
cultivation
Years Season | Account | Type Name Irriga- | Non- Means | Nature | Area
No of of crop | ted Irriga for
crop ted Irriga-
tion
1 2 3 4 5 6 7 8 9 10 11
Are Are Are
Sgm [ Sgm Sgm
2023- Full 148 Hilly 4.1850
24 fallow

year
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Village Specimen-7
Right Record Document
[Under 3, 5, 6, 7 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

Village-Banda Taluka-Savantwadi District-Sindhudurg
(566923)

PU ID: 32043875932 Survey number and subdivision 218/4

Gat No & Land Holding Name of the Occupier
Sub-Division Method

Occupier

Class-1
Local name of Area Cess Ane-Pai Account No
Agriculture Defective-Mutation
Unit of Area A/c Name of the Area Cess Def. Mut. Name of Tenant
H Are Sq Metres No Occupant Area No Other Rights
Dry farming | 6.80.0 | [118] Kashinath-Waman (10862) (10722)
Garden Ogle Charge of
farming Kashinath-Waman
Standard [3092 fRitu—Gupta (10972) Ogle-of Syndicate
Low grade BkBrKudal-for
Other [varsha-Agarwal (10972) Rs:50000-(10722)
Total Area 6.80.0 Common area 0.00.0 0 Tenancy Act
Uncultivable 1.57.0 Sec
Class-A 3167 Yugen Infra Pvt. 2.03.22 0.63 0.52.5 (11035) 40 times amount
Class-B Ltd Of land assessmt
Total 1.57.0 Deposited in Govt
Uncultivable 3222 Grampanchayat 0.24.28 0.07 (11035) Treasury subject to
Total area 8.37.00 Banda Mum Ten Ease &
Special 2.11
assessment Agri Land Act 1948

Of sub sec (1)(kh)
(g) & (Gh) sale,
Donation, exchange
Mortgage of land
Would be binding

(10781)

No pending
Mutation

Last Mut No 11035
Dt 6/10/2024

(1)(4895)(5068)(5748)(8949)(9522)(10722)(10781)(10862) Boundary and
(10972)(11012) measurement

%d‘

A N’
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Village-Banda

(566923)
Survey number and subdivision 218/4

Taluka-Savantwadi

Village Specimen-12
Right Record Document
[Under 29 of Maharashtra Land Revenue Record and Notebooks
(Preparation & Maintenance) Rule 1971]

District-Sindhudurg

Details of area under crop Land not Re-
available for mark
cultivation

Years Season | Account | Type Name Irriga- | Non- Means | Nature | Area
No of of crop | ted Irriga for
crop ted Irriga-
tion
1 2 3 4 5 6 7 8 9 10 11
Are Are Are
Sgm [ Sgm Sgm
2020- Full Pure Cashew 1.2750

21

year
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Year 2024-25

Village-Banda

Village specimen 8A
Land holding register (Agriculture)

(Party-wise Ledger - Mobilization sheet)

Taluka-Savantwadi

4/11/2024

Dist. Sindhudurg

Entry in Survey Area For recovery Total
village No & _
speci Sub- S:tl;clle Ssgec ZS;ZI Charge I::]ss Local cess
men 6 Div No area area dumala | 2P GP
land
1 2 3a 3b 3c 4 5 6a 6b 7
A/c No Yujen Infra Pvt. Ltd
3167
Individual | 218/1 1.15.20 0.29.0 1.44.20 0.36 0 2.52 0.36 3.24
account
Holder
218/2 5.43.44 1.57.0 7.00.44 1.69 0 11.83 1.69 15.21
218.4 2.03.22 | 0.52.50 2.55.72 0.63 0 4.41 0.63 5.67
Total 8.61.86 | 2.38.50 | 11.00.36 2.68 0 18.76 2.68 24.12
SD
F.A. Khan

Village Revenue Officer Saza Banda
Taluka-Savantwadi, Dist. Sindhudurg
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